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LEGISLATIVE ASSEMBLY.
Tuesday, 27th July, 1943

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the

Chair.
MEMBER SWORN:

Rai Babadur Naresh Chandra Ray, M.L.A. (Government of India: Nomi-
nated Official). -

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.

LOWERING OF THE EDUUATIONAL QUALIFICATIONS FOR EUROPEAN AND ANGLO-
InDIAN CANDIDATES FOR TIoRET COLLECTORS POSTS IN ALLAHABAD DIVISION.

34. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state whether his attention has been drawn to an Employment
Notice by the Divisional Superintendent, East Indian Railway, Allshabad,
which appeared in the Hindustan Times, dated the 1st May 1948°? o

(b) Which authority has fixed the educational qualifications of ““Working
knowledge of English’’ for European and Anglo-Indian candidates forming a
panel of Ticket Collectors? ]

(c) 1f the orders were issued by the Divisional Superintendent or the General
Manzger, who authorised them to deviate from rules, which lay down the Matui-
culation examination as the minimum? If the orders were issued by the Railwuy
Board, why were the qualifications for candidates of other communities for em-
ployient on other State-managed Railways not also so lowered?

(d) Do Government propose to stop the racial discrimination und different
practices on various State-managed Railways? If not, why not? ) '

The Honourable Sir Edward Benthall: (a) Yes.

(b) The qualification referred to is contuined in the rules issued by the
Railway Board.

(¢) The wdvertisement conforms to the rules issued by the General Manager,
East Indian Railway. The minimum qualification is not matriculation in the .
rules issued by the Railway Board which apply to all candidates whatever the.
community they may belong to. As regards the last part, it is open to a Rail-
wuy Administration to prescribe a qualification higher than that laid down in
the Railway Board's rule if it should consider such a course desirable. I do not
consider it necessary to insist on absolute uniformity among all Railways in this
matter.

(d) There is no racial discrimination as explained above.

Mr. Lalchand Navalrai: May I know from the Honourable Member why,
when qualifications have been fixed at least in the E. I. Railway by the Rail-
way Board, such qualifications have vot heen fixed so far as other railways are
concerned? Why is it left to the Geueral Managers?

The Honourable Sir Edward Benthall: The answer to that has been given
in my reply to part (c). '

Mr., Lalchand Navalrai: Have the Board gone into the reasons for baving
a higher qualification in other railways and less qualification in E. I. Railway?

The Honourable Sir Edward Benthall: That, Sir, as I hiave already explain-
ed is at the discretion of the administration.

Mr. Lalchand Navalrai: When there is that discretion, why is there a
change in some railways? ‘ '

Mr. President (The Honourahle Sir Abdur Rahim): The Honourable Mem-
ber ie arguing. He is not putting a question.

Mr. Laichand Navalrai: Will the Board then consider whether that is in
nccordonge with the discretion and whether that dircretion should be.changed
or revised ?

-

(59 )
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The Honourable Sir Edward Benthall: As 1 have already explained, Gov-

erument does not consider it necessary to insist on absolute uniformity amongst
all railways in this matter.

ARRANGEMENT FOR PAYMENT OF INSURANCE PREMIUMS FROM RamLway Em-
. PLOYEES ProviDENT FUND.

35. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways.
be pleased to state whether any arrangement exists to allow payment of insur-
ance premiums of approved Insurance Companies from Railway Employees”
Pr:lrident Fund? 1f not, is it proposed to make such a provision? 1f not, why
not

(b) Is it a fact that contributions made by an employee towards the Provi-
den’ Iund cannot be forfeited for any liability to Government, as such forfeisure
is only confined to Government’s share of contribution and interest thereon? If
80, will Government consider the grant of facilities to railway employees Lo pay
ibsurance premiums from their Provident Fund savings ~.which do not exceed
their share of contribution? R ’

_The Honourable Sir Edward Benthall: (a) Railway employees are per-
mitted to substitute, in whole or part, for subscription to the Railway Provident
Fund, insurance premia for policies taken in the Government Post Office
Insurance ¥und and not for policies tuken from any private Insurance Com- °
pany. It is felt that subscribers to the State Railway Provident Fund need
1his protection in the ruatter of their holdings in the Fund which partly take
the pluce of pension. -

(b) Reply to the first purt is in the affirmative. Reply to the latter part is
covered by reply to (a) above. '

Mr. Lalchand Navalrai: Why is it that discretion is being.given only with
respect to Postal Insursnce Fund and not with reference to private insurance
companies ?

The Honourable Sir Edward Benthall: [ have expluined that in iny answer
to part (a). .

ITHI‘. l(:alcha.hd Navalrai: May [ know why, when representations have been
made by the employees that they have got facilities from private insurance
compnnies, they have not been allowed to avail of such facilities?

The Honourable Sir Edward Benthall: That, Sir, is preciselv what T
answered in my reply to part (a). .

Mr. Lalchand Navalrai: May T know whether any representations have
been made by the employees and whether they have been given any reasons for
refusal of the request?

The Honourable Sir Edward Benthall: T am not aware of any such repre--
sentations. A I W

CRUTTMENT TO PoSTS OF ASSISTANT INSPECTORS OF WORKS

SELECTION FOR RECE T v WESTERN RAILWAY. |

28. *Mr. Lalchand Navalrai: (a) Will the Honqurahle Member for Rai}wl»ys
be pleased to state whether a selection for reqrmtment to posps of Assistant
Inepectors of Works on the North Western Railway was held in May, 19427
How many candidates from diﬂ’;rent divisions were selected, and what was the:

ach of them : ‘ :

quo(ttr)x\ ?Ig?i?eadfztgt ethat another selection for recruitment to the posts referred to
in pa’rt () above, was held early this year, but as Muslim candidates were not
available, members of other communities were taken agninst the minority cem-
nnities’ posts? Tf so, how many, and to what communities did the selected
-andidntes belong? _
can(c? Is it o {agt that persons recruited in the 1942 selection have not been
confirmed on the plea that thev were taken against posts re'se.rve(! for othe‘r com-
munities? Tf so, how is this policy proposed to be reconciled with the Govern-
ment of Tndin, Home Department Resolution No. 14/13/38-Ests. (5). dated
Simla, the 15th July, 1988, to the effect that the Lalance of the p;osts reseryed’
for the minority communities, if filled by other communities, will be earried
over onlv for one year?
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(d) 1t the contirmations have been stopped during the course of the War, do
GO\Zemm'ent. bropose to assure the ewmployees appointed agmnst vacancles resery-
ed for minority communities that they will not be discharged to make room fon
the members of minority communities, if and when they become available? Lf
not, ‘why not? ' ‘
The Honourable Sir Edward Benthall: (a) A .recruitment of Apprentic:
Assistant Inspectors of Works was mude in May 1942. As regards the second
part, the information is as follows:

Labore . . . 3 and 8 Quetta . . Nil and ¢
Delhi . . . 8 and 3 Rawalpindi. . 6 and 11
Multan . . .1 and 5 Karachi . 1 and 4 °
Ferozepur . . 3 and 3

(b) and (¢) I have called for information and a further reply will be laid

on the table of the House.

_(d) The rules regarding the filling of vacancies reserved for members of’
&mo_rity communities will be observed, and there is no intention to depart from

em.
Sir Muhammad Yamin Khan: Is it the rule that if any candidate of any
particular community is not available in a particular year, that post is reserved
“for that community in the next year?

The Honourable Sir Edward Benthall: Yes, Sir. But this particular ques-
tion refers to filling the vacancies after the war.

Sir Muhammad Yamin Khan: Even in this case, during the war, is the
principle laid down by the Railway Board that if- any particular community
candidate is not available in a particular year, that vacancy will be reserved for
that community in the next year. .

The Honourable Sir Edward Benthall: Sir, the Honourable Member is rais-
ing rather a complicated question. I suggest that he puts down a question to

which I will give a careful and full reply.
Maulana Zafar Ali Khan: May I know whether no Muslim candidate was

available throughout India?
The Honourable Sir Edward Benthall: It is not a question of any Muslim
candidate being available throughout India. This question refers only to the

.

N. W. R.
Dr. Sir Zia Uddin Ahmad: May I just tell the Honourable Member that

very recently for about 50 seats in Aligarh for admission in the Engineering
College, T received 500 applications from Muslims who were B.Sc.’s and Inter-
mediates in science? :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is giving information.

Dr. Sir Zia Uddin- Ahmad: There is no point in saying that Muslims are
not available. I can give any number of applicants to fill these posts.

OPENING OF CHEAP SHOPS FOR RarLway EMPLOYEES. .

87. *Mr, Lalchand Navalrai: (a) With reference to the Honourable the Rail-
way Member’s reply to my starred question No. 250, asked on the 5th March,
1943, regarding opening of cheap shops for railway employees, will he please
make a brief statement on the progress made since then?

(b) TIs it a fact that wheat is supplied to employees on the North Westorn
Railway at Rs. 6 a maund? Ts it of good quality? Will it continue to be sup-
plied at this rate for the whole year?

(¢) Te rice being supplied in 8ind? If so, of what qualities, and ot what
rates? If not, why not? .

The Honourable Sir Edward Benthall: (a) The number of staff on all
State-owned Railways reported to be within the range of grain shops during
June was 6,18,700, the number of employees to whom ration cards had been
issued being 5,89,381. This represents 8985 per cent. and 78-32 per cent. of
the total staff on these Railways. The commodities covered by the scheme in-
clude in addition to the staple fooderains, spices, sugar, gur, kerosene oil,
standard eloth, tea, matches, etc., although all of them are not yvet on sale in
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all the shops. During the month ending 1st June, 1948, the total quantity of
foodstuffs sold exceeded 4 lakh maunds ag against a little over 23 lakh maunds
.in the month ending 15th April. The priSes of commodities were first stabilized
at t.hose at which they were being sold in February, 1948; it was subsequently
-decided to reduce these prices by an average of 20 per cent. and this reduction
became effective during June, 1943. Thig has resulted in further substantial
relief to employees in areas like the Eastern region where market prices are high.
Continuous efforts are being made to wring every railway employee within the
scope of these shops.

(b) The answer to the first part is in the affirmative. As regards the second
-part, 1 have seen no general complaints about the quality of-the wheat. As
regards the third part, no alteration of the price is at present contemplated.

(c) The reply to the first part is in the negative. As regards the last part,
it is understood that there is in Sind at present no demand from the staff for
rice and efforts are being concentrated on procuring and selling other articles for
which there is a demand. .

Since the answer to this question was drafted I have seen figures to show
that at the end of June the total number of the staff who have received ration
cards is 6,21,000, which represents 89 per cent. of the staff of the railways and
the figure of the total quantity of foodstuffs sold to the staff has gone up
from four lakhs to six lakhs of maunds.

Mr. Muhammad Nauman: What is the system of calculation on which they *
are given? JIf the rate at which they are supplied is Rs. 6 per maund at what
price did the Railwavs buy themn and are they supplied at 50 or 40 or 80 per cent.
less than the cost price?

The Honourable Sir Edward Benthall: Tt varies throughout the country.
My Honourable friend has mentioned wheat. I will instance ~the North
‘Western Railway. There, I think I am correct in saying, wheat is being sold

-at Rs. 6. The price paid by the railways depends on the market price.

Pandit Lakshmi Kanta Maitra: Ts it a fact that the railway administrations
purchase these foodstuffs at considerably low prices and sell them to their em-
plovees at higher rates.

The Honourable Sir Edward Benthall: No, Sir. :

Mr. Lalchand Navalrai: At what price is the railway purchasing the
wheat ?

The Honourable 8ir Edward Benthall: The railways buy at the market price -
which varies from day to day.

Mr. Lalchand Navalrai: What was the price this month or last month?

The Honourable Sir Edward Benthall: I shall require notice of that.

Mr. Hooseinbhoy A. Lalljee: Why is standard cloth not being supplied?

The Honourable Sir Edward Benthall: We indented for one million yards
of standard cloth for delivery between 15th May and 15th June, and we have
received some small deliveries on one or two of the railways. T have just had
a telegram to say that despatches have been }Ilade to all the other railways
except two, but T am unable to give any precise figures. ) .

Sir Muhammad Yamin Khan: What is the to]tlzl a;;:ount :vhlqh ;he railways

3 lvine wheat at a cheaper rate than the cost price .
“luTllfoselel:\rrTl)ﬂz Sir Edward Benthall: That figure is being calculated but I
am unable to state now precisely what it is. ) o

Mr. Lalchand Navalrai: The Honourable Member said there is no gengral
complaint about the quality of the food supp]igd. But I have heard f:omplalpts
myself and will the Honourable Member, therefore, send a copy of this question
and the allegation to the aneml M:;nnger sl? 31;&15 instructions may be issued

nlity may be supphed?
to Efﬁ.ﬂgﬁéﬁgfoggﬁ ;‘dWﬂd Benthall: p}t is the constant inte.rest of. thﬁ
railway administration to see that the quality of the wheat that is supplied- is
googir. Lalchand Navalrai: Therefore, will they render further help in  the
matter by sending this question ?
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The Honourable Sir Edward Benthall: I do not think that that step will
be particularly effective because, as I said before, the administration gives..
daily attention to this question. '

ARRESTS OF ABDUL SAMAD KHAN AND OTHERS OF QUETTA UNDER DEFENCE
oF Inpra RuLems.

88. *Sardar Sant Singh: (a) Will the Honourable the Leader of the House
please state if it is a fact that Abdul Samad Khan, Arbab Abdul Qadir, Baran
Khan, Abdul Ghafoor, Malik Said Mohammad, Sardar Jit Singh Sahney and
Seth Daulat Ram were arrested under the Defence of India Rules in Quetts
(Baluchistan) on the 20th August, 1942? If s¢, on what charges? Have any ot
thein been released? 1f so, what are their names?

{b) Have these released persons been permitted to enter Baluchistan? If
not, why not?

(c) Has any representation been received from those who have not been
yermitted to return? If so, what has been the fate of the representation?

The Honourable Sir Sultan Ahmed: (a) The individuals in question were
arrested “and detained under sub-rule (1)(b) of Defence of India Rule 26, because
it was considered necessary to take thix action for the maintenance of public
order. . All have since been released. .

(b) Daulat Ram of Dadu District, Sind and Jit Singh Sabney of Rawalpindi
District, Punjab, have been ordered not to remain in Baluchistan as their
presence there has been considered politically undesirable.

(c) A representation from Jit Singh Sahney was received on 18th May, 1943,
by the Baluchistan Administration who do not propose to take any action om
it for the present.

Sardar Sant Singh: May I know if there is communal discrimination in
giving permission to the Muslims to go back to Baluchistan and refusing it to
non-Muslims? -

The Honourable Sir Sultan Ahmed: I do not think so. ‘

Sardar Sant Singh: As there is an impression that there is communal dis-
crimination in this musatter will the Honourable Member kindly make inguiries
from the administration? ,

The Honourable Sir Sultan Ahmed: T do not know about the impression but
I am prepared to inquire.

Sardar Sant Singh: Is the Honourable Member aware that these two persons
who have been refused permission to go back have got. properties there which
they have got to manage? ~ ’ ’

The Honourable Sir Sultan Ahmed: I have no information.

OPERATION OF THE AMERIOAN ExoLusioN.Acr oN INDIANS.

39. *Mr. @Govind V. Deshmukh: Will the Honourable the Leader of the
House please state: (a) how the American Exclusion Act of 1924 affects the
Indians;

(b) if any attempts were made by the Government of India to remove the
disabilities arising out of the Act ' itself or the rules thereunder; if so, what; if
not, why not;

(¢) if the Agent .General of India took any steps in this regard during the
last two years; and

(d) if any steps are being taken now to remove these disabilities; if so, what?

The Honourable Sir Sultan Ahmed: (a) The Honourable Member no doubt
refers to the Immigration Act of the American Legislature of 1924. Informa-
tion as to how the Act affects Indians ie contained in paragraphs 8 to 6 of the
Statement which was laid on the table in reply to question No. 2054 asked by
Sardar Mangal Singh on the 12th December 1988. .

(b) Negotiations were undertaken with a view to the conclusion of a Treaty
of Commmerce with the United States with the main object of bringing Tndians
within the definition of aliens entitled to enter the eountry to earry on trade
and so exempting them from the definition of *‘Immigrant’’ as given in Seetion
3 of the Act. These negotiations were postponed as they raised commereial

~
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isgues of primary uuportance between the United States of America and India,
which were not susceptible of treatmeut during the progress of the war.
*  (c) Yes. In connectior with certain Bills before Congress to lighten restric-
tions against Chinese the Agent General has enquired whether lndians could
Teceive parity of treatiuent with Chinese.

(d) The matter is under consideration.

Mr, @Govind V. Deshmukh: Is it a fact that the position today is virtually
the same as it was prior to 1938 in spite of the efforts made?

The Honourable Sir Sultan A.hm«f: As I said in answer to part (d), the
matter is under consideration.

Mr, Govind V. Deshmukh: My question is, is it correct to say that the
position today is whau it was prior to 1938? :

The Honourable Sir Sultan Ahmed: Except this that the matter is being
considered. '

Mr. @Govind V. Deshmukh: May I krow what steps are being taken at
present which will iead us to believe that the matter is imder consideririon?

The Honourable Sir Sultan Ahmed: The Honourable Member has to accept
my statement for that.

PosT-WAR EMPIRE AND INTERNATIONAL AvIATION PoLricy.

40, *Mr. K. O. Neogy: (a) Will the Honourable Member representing the
Posts and Air Department be pleased to state whether the Government: of
India have heen consulted by His Majesty's Government in regard to (i) the
formulation of a post-war Empire aviation policy; and (ii) schemes of inter-
national co-operation for air services? If so, what is the nature of the com-
munications received and their replies to thé same?

(b) Have Government consulted the Indian public and commercial bodies as
well as the Indian Aircraft Companies in regard to these matters? If not, do,
they propoze to do 80? :

(~) Have Government received any intimition from His Majesty's Govern-
ment in regard to the convening of an Empire Air Conference, and have they
been invited to participate in such a conference?

(d) What will be the composition of the delegation they propose to- send
to such a conference when convened, and will this delegation include representa-
tives of the Indian commercial and industrial interests?

Sir Gurunath Bewoor: (a) Certain exchanges of views of a purely exploratory
and provisional nature have taken place. between the Government of India and
His Majesty’s Govermnent on the subject of the post-war development of civil
aviation. Governmeni are not prepared to mention the nature of these com-
munications in view of their very provisional character. )

(b) The reply to the first part of the question is in the negative. Such con-
sultations will take piace at a suitable stage if Government consider it necessary
to do so.

(c) and (d). As regards the first part of (c), the question of convening a
conference is still whder consideration and no decision has been arrived at as
yet. The latter part of (c) and part (d) do not arise.

Mr. K. O. Neogy: Has the Honourable Member’s attention been drawn to
a press report dated 24th July, 1943, in which it is stated that Tndia has
received an invitation to. participate in the Empire Aviation Conterence? Ts this
o faet?

Sir Gurunath Bewoor: No, Sir. 1 have seen the report. It is incorrect.

Mr. K. 0. Neogy: Do I take it that this question is not even under consi-
deration?

Sir Gurunath Bewoor: Tt is under consideration as I have already stated.

Mr. K. 0. Neogy: Has the Honourable Member seen any report of discus-
sions that have gone on in the House of Commons of late regarding the ques-
tion of an Empire Aviation Conference. and whether it is a fact that ‘the

" British Government contemplate the calling of a conference after consulting the
vagious members of the Empire as well as India, and have the Govern-
ment of Tndia been asked to express their view as to whether such: a conference
is desirable or not? ‘ .
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Sir Gurunath Bewoor: | have seen the debate in the House of Cowons,
and, as I have already stated, there has been an exchange of views: The
question of convening a conference is under consideration but no decision has
been arrived at as yet.

Mr. K. C. Neogy: I quite appreciate that. The point is, have the Govern-
meunt of India expressed a view in favour of calling such a conference?

Sir Gurunath Bewcor: Sir, 1 have stated that an exchange of views has
taken place but I am not prepared to mention the nature of these communi-
cations. :

LETTER BOXES REMOVED BY RIOTERS AND POSTAL AUTHORITIES DURING RECENT
. DISTURBANCES,

41. *Mr. Nabi Baksh Illahi Baksh Bhutto: (a) Will the Secrctary of the
Posts and Air Department be pleased to state the number of letter boxes
vemoved by 1he rioters and postal authorities during the recent disturbances?

(b) How many of them have been replaced by the department_ :o far?

Sir Gurunath Bewoor: (a) With the exception of the Provinces of Bihar and
Orissa, for which figures are not yet available, the total number of letter boxes
damaged or removed by rioters was 1,299 and the number withdrawn by the
Postal authorities was 1,280, -

{h) 708, so far.

Mr, Muhammad Nauman: May I know why Bihar and Orissa have not, been
able to give the figures as yet? Tt is more than 10 months now.

Sir Gurunath Bewoor: It is not a question of ten months. We asked for
the figures, but they have not been abl: to collect them up-to-date and there-
fore they have not yat been supplied. T am prepared to give those figures when
T receive them. '

Mr, Muhammad Nauman: Have thev sent any report so far, or not?

Sir Gurunath Bewoor: Yes, but vou must remember that I had to ask for
these fizures to replv to this question, and, unfortunately, Bihar and Orissa
has not vet heen able to collect these figures. .

DESIRABILITY OF CHANGING THE ROUTE OF AIR MAILS TO BRITAIN.

42, *Mr. Nabi Baksh Illahi Baksh Bhutto: Will the Secretary of the Posts
and Air Department be pleased to state whether Government propose to change
the route of the air mails to Britain in view of the improved situation in the
Mediterranean ?

Sir Gurunath Bewoor: The air services to the West of India are operated
by the British Overseas Airways Corporation (which is under the control of His
Majesty’s Government) and not by the Government of India. The question of
adopting a quicker, and if possible an all-air, route for air mails between Indiu
and the United Kingdom is already under the consideration of His Majesty’s
Government. .

COMPLAINTS AGAINST TELEPHONE OPERATORS AT CALCUTTA EXOHANGES.

43, *Bir Abdul-Halim Ghuznavi: (a) Will the Secretary of the Posts and
Air Department be pleased to state if his attention has been drawn to the
editorial comments in the Calcutta edition of the Statesman of the 29th Junme,
1943, and also to the Dainilk Basumati (s vernacular Daily of Calcutta) of the
26th June, 1948, about the lack of attention and dereliction of duties on the
part of the Telephone Operators at the Exchanges in Calcutta reeulting in
serious incowvenience to the subscribers? If so, has necessary sction been
taken to remedy this state of affairs? )

- (b) If the answer to the latter part of (a) be in the negative, do Govern-
ment propose to make an enquiry, and to take prompt action?

Sir Gurunath Bewoor: (a) Government have already "seen these comments
and enquired into the matter. There has undoubtedly been some deterioration
in the quality of the telephone service in the Calcutta area. This has bcen due
mainly to the following causes:

(i) A very large increase in the number of subscribers.

(ii) Abnormally heavy traffic during the busy hours which is beyond the
capacity for which the existing equipment was designed.
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(iii) Depletion in the number of trained and experienced operators due to a
large number of resignations in 1943, on account of the abnormal conditions pre-

" vailing in Calcutts, aud their replacement by new .and inexperienced staff.

_ (iv) Abnormal rate of sickness this summer leading to heavy absenteeisii.
 (v) Inordinately long calls indulged in by some subscribers. )
It has been decided to install additional equipment to meet the heavy calling

rate and certain other remedial measures with u view to improving the service

are under examination by the Posts and Telegraphs Department, but it will.
take some time before the full effect of these measures can be felt.

(b) Does not arise.

Sir Abdul Halim Ghuznavi: Is my Honourable friend aware that in ive out
of ten telephone calls one gets repeatedly wrong number, or on enquiry from
the operator he is informed: ‘the number is engaged’?

Sir Gurunath Bewoor: I am not aware whether that is correct, but I have
admitted that the service is not as good as it should beand that is due to the
inexperienced staff. As regards being told that the number is cngaged, the
Manager reports that many subscribers unfortunately refuse to believe the
operator when he tells them that the number is engaged. In this connection it
will be of interest to the Honourable Members that on watching certain numbers
we discovered three instances in which one local call was 1} hours in duration,
another 1§ hours, and the third one 6% hours.

Sir Abdul Halim Ghuznavi: Is my Honourable friend aware of the constant
interconnections, which seldom took place before, and that these interconnec-
tions have created a horror in the mind of the public as they do not consider it
gafe to talk on their private affairs with reliance lest they be overheard?

Sir Gurunath Bewoor: I am aware of that complaint and we are taking
action to remedy it. ‘

Mr. T. T. Krishnamachari: May I ask the Honourable Member that besides
the reasons which he enumerated for the inefficiency of the service one other is
the transference of the telephone service in the Caleutta arem from the hands of
a private company to the Government?

Sir Gurunath Beﬁpor: No, Sir, because it is exactly the same staff and the
same management which is now managing the telephones under the Government.

RBSERVATION OF SECOND CLA8SS COMPARTMENTS IN THE TooraN EXPRESs
FROM DELH1 ON THE lst JuUry, 1943.

44. *Syed Ghulam Bhik Nairang: (a) Will the Honourable the Railway
Member be pleased to state whether any applications for the reservation of
Second Class ‘compartments as distinguished from ‘‘berths” in the Toofan
Express which started from Delhi on the evening of the 1st July, 1943, had
been received? If so, how many Second Class compartments had been reserved
in that train? ‘ .

(b) How many Second Class compartments in all, besides those marked for
the Military personnel, were there in the said train, and for what total
numge?r of passengers was seating accommodation provided in those compart-
ments '

(¢) How many Second Class tickets were issued from the Delhi Station
for the said train? ' :

(d) How many Second Class tickets were, as a result of checking, found
to be Weld by pussengers changing from other trains to the said train?

(e) Is it, under the rules, necessary for reserving a compartment to pay the
number of fares equal td the number of passengers for whom seating accom- -
modation is prcvided in a compartment?

(f) If the answer to (e) be in the affirmative. had the full number of fares
required by the rules been paid for the train and for the date, in question?

(¢) Can a Sdcond Class passenger who has not got & berth or a seat
reserved for himself lawfully travel in a Second Class compartment if he
accommodates himself on the floor or any other unoccupied part of the com-

partment without encroaching on the . berths or seats reserved for other pas-
ssngers in the compartment ?
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h) If the snswer to (g) be in the affirmative, has a Ticket Collector or any
other Railwiay ‘Official any authority to eject such a passenger from the com
partmont? . i

(i) Tf the answer to (g) be in the affirmative and the answer to (h) be in
the negative, has the Station Superintendent, Delhi, received a comgla.mt,_
duted the 8rd July, 1948, to the effect that a Ticket Collector unlawfully ejected
an M.I.A. from a Second Class compartment in the Down Toofan Kxpress on
the 1st July, 1943, on the false plea that the compartment was reserved
although the compartment was neither reserved in fact nor labelled as such
(the 5 berths only being labelled as reserved)? If so, what action has been
cr is proposad to be taken in the matter? o

The Honourable Sir Edward Benthall: (a) T aru informed that one application
for the reservation of a full 2nd class compartment was received, und one sich.
compartment was reserved.

(b) Nine providing seating sccommodation for 82.

(c) 82 tickets were issued during the period between 16 and 24 hours on the
1st July, 1943. This does not take into account tickets which may have been
purchased earlier or from city booking offices or held by through passengers.

(d) 1L em unable to say as no record of passengers holding through tickets:
and changing from one train to another is kept at junection stations.

(e) No. A compartment can be reserved on payment of fares equal to the
number of berths in the compartment. :

(f) Does not arise. But all paséengers occupying berths were in. possessiorr
of tickets.

(g) and (h). The Honourable Member is .referred to sections 109 and 63 of
the Indian Railways Act No. IX of 1880, a copy of which is in the library of the
House. The Honourable Member is also referred to sections 120 and 132 of the:
Indian Railways Act No. IX of 1890. _ .

(i) I understand a complaint from the Honourable Member was received by
the Station Superintendent, Delhi, who enquired into it and has sent a letter of
explanation to the Honourable Member which I trust has satisfied him.

Sir Cowasjee Jehangir: May I ask the Honourable Member whether the
M. L. A. travelling in the Toofan Mail, who has complained, was travelling at
Government expense?

The Honourable Sir Edward Benthall: T have no information, Sir.

8ir Cowasjee Jehangir: Would he enquire whether the M. I.. A. was travel-
ling ut Government expense, and, if so, whether he was drawing lst class fare or
2nd class fare?

Syed Ghulam Bhik Nairang: With your permission, Sir, T would like to say
that it was T, and T was travelling at my own expense.

ExcessivE FREIGHT RATES ON SUGARCANE CHARGED BY THE BOMBAY, BARODA.
) AND CENTRAL IND1a RaiLway.

45, *Mr. T. T. Krishnamachari (on behalf of Qazi Muhammad Ahmad
Kazmi): (8) Will the Honourable Member for Railways please state if it is or-
it is 'not a fact that the freight charged on the transport of cane on the Bombay,
Baroda and Central India Railway (meter gauge in the United Provinces) is
Re. 0-1-3 per maund for a distance of 50 miles whereas on the East Indian,
Greut Indian Peninsula, Bengal and North Western and Rohilkhund & Kumaon.
Ranlways,.lt works out at 58, 6-5, 8:4 and 111 pies, respectively?

(b) Is it or is it not a fact that the raw material as well as the manufue-
tureds material of the Sugar Cane factories being controlled by the various Tro-
vincial Governments, the margin of profit in the sugar factories is duly limited
and the sugar factories located on the Bombay, Baroda and Central India Rail-
way are very much handicapped by the high rates of freight on that Railway?

(¢) Do Government propose to consider the advisability of bringing down
the rates of freight on the Bombay, Baroda and Central India Railway, in
conformity with rates of other Railways, and to remove this complaint of the
sugar industry?

The Homourable Sir Edward Benthall: (a) The rates for sugarcane to the
factories on the B., B. & C. T. Railway for a distance of 50 miles are sbout
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11 pies per maund and not 15 pies. The other rates given by the Honourable
Membe: are substantially correct.
(b) Sc far as I am aware it is only in the U. P. and Bihar provinces that the
. prize of cane is controlled by the Provineial Governments. The price of sugar
is controlled by the Central Govermnent.. 1 am not aware that the freight
rates on the B., B. & C. 1. Railway liave handicapped the sugar factories located
on that Railway.
(¢) No.

‘Excessive CHARGES FOR SUGARCANE STACKING BY THE BOMBAY, BARODA AND
CENTRAL INDIA RarLway.

46, *Mr. T. T. Krishnamachari (on behalf of Qazi Muhammad Ahmad
Karmi): (a) Will the Honourable the Railway Member please state if it is or
it is not a fact thut the Bombay, Baroda und Central India Railway charges
Rs. 24 per annum for a small piece of land on which care is stacked prior to
being loaded on the railway wagons for transport, while the other railways do
not charge more than Rs. 5 per annum?

(b) Is it or is it not a fact that the Bombay, Baroda and Central India
Railway demand a sum of Rs. 75 as expenses for drafting an amendmant for
the inclusion or exclusion of a plot, in the agreement regarding places on which
sugarcane is stacked while no such high charges are made by other Railways?

(¢) Do Government propose to consider the desirability of reducing the
charges to bring them in conformity with other Railways?

The Honourable Sir Edward Benthall: (a) to (¢). The terms on which
railwav lands are leased to the public, and the conditions o® agreement, vary
with the conditions prevailing in individnal localities. The Railway Board have
no information of the details of these arrangements by individual railwayv ad-
ministrations. Tndividual cases of hardship can be brought to the notice of the
railway administration either direet or through the medium of the Loenl Ad-
visory (Committees.

NECESSITY OF INCREASING THE RATE OF DEARNESS ALLOWANCE FOR Low-PA1D
. STAFF OF SHAHDARA-SAHARANPUR LIGHT RaAILwaAy.

47. *Mr. T. T. Krishnamachari (on behalf of Qazi Muhammad Ahmad
Kazmi): (a) Will the Honourable Member for Railwavs please state if it is bor
it is not a fact that the Dearness Allowance given to the low paid staff of the
Loco department of the North Western Railway is Rs. 11 per month, and in
-addition six maunds-of wheat at concessional rafes?

(b) Ts it or is it not a fact that the Loco staff on the Shahdara-Saharanpur
‘Light Railway gets a Dearness Allowance of Rs. 7 per month only? Tf rot,
‘what are the facts?

(¢) Tn view of the great disparity in the pay of the staff of the Shahdava-
Saharanpur Light Raillway and the -North Western Railway, and the high prices
of commodities, do Government propose to consider the advmablhtv of pressing
.on the Shahdara-Saharanpur Light Railway the necessity of increasing the rate
of Dearness Allowance for the low paid staff, and bringing it at least on a
level with the North Western Railway? -

The Honourable Sir Edward Benthall: (a) The Dearness Allowance to loco
staff on the N. W. Railway is Rs. 11 in B areas for those on pay up to Rs. 125
per month. As regards the supplv of wheat at concessional rates, this is limited
at present to 15 seers per adult and 7'5 seers per child subject to a maximum of
60 seers per family.

{b) T have no specific information but helieve that the Honourable Memher
is correct in his statement.

(¢) The reply is in the negative.

Nnonssrrv OF RAISING THE PAY OF LOCO-WORKMEN ON SHAHDARA- Smm.m-
PUR LicAT RamLway.
48, *Mr. T. T. Krishnamachari (on behalf of Qazi Muhammad Ahmnd

Iumi) (a) Will the Honourable the Railway. Member please state if it is or
it is not a fact that the Toco-workmen on the North Western Railway get a
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salary of Rs. 45—75, while the Loco-workmen on the Shahdara-Saharanpur
Light Railway doing exactly the same work get Rs. 80—50 per mensem?

" (b) Is it or is it not a fact that even the scale of Rs. 80 to 50 is only a
nominal one, and in practice most of the, workmen get only Rs. 30 per mensein?.

(¢) Do Government propose to consider the advisability of pressing upon
the Shahdara-Saharappur Light Railway authorities the necessity of raising the
pay of the workmen to the level of the North-Western Railway workmen. and
giving them proper increments in time? If not, why not?

The Honourable Sir Edward Benthall: (a) It is not clear what the Honourable
Member means by loco workmen but if he refers to fitters in loco sheds, their
scales of pay on the N. W. R. vary from Rs. 1/2 to Rs. 2/4 per day. I have
no information concerning the rates of pay of staff on the Shahdara-Baharanpur

Light Railway.

(b) 1 have no information. .
(e) No, because Government.do not interfere in matters of detail a8 rogards

(Company-managed Railways.
. ANNUAL REPORT ON PILGRIMAGE TO IRAQ.
49. *Mr. H, M. Abdullah (on behalf of Khan Bahadur Shaikh Fazl-i-Haq
Piracha): (a)  Will the Honourable the Leader of the House please state
whether an annual report on the pilgrimage to holy places in Iraq is received

by the Government of India?
(b) If the answer to (a) be in the affirmative, are copies placed in the

Library of the House? )

(c) If the answer to (b) is in the negative, does he propose to placc them
in the Library, and also to supply them to Members of the Central Muj
Committee? .

The Honourable Sir Sultan Ahmed: (1) (fovernment of Indin receive an
annual report on the work of the Indiar Section of the British Consulate,
Baghdad which also ‘contains information about the pilgrimage to Iraq. “No
separate annual report on the pilgrimage to holy places in Traq is received.

(b) and (¢). As a measure of war economy publication of this report has
been suspended but typed copies of the latest report for the years 1940 and 1941
have been placed in the Library of the House and supplied to Secretary, Stand-
ing Haj Committee for circulation among members.

RESTRICTIONS IMPOSED BY IRAQ GOVERNMENT ON INDIANS..

50. *Mr. H. M. Abdullah (on behalf of Khan Bahadur Shaikh Fazl-i-Haq
Piracha): (a) Will the Honourable the Leader of the House please state
whether any restrictions are imposed by the Government of Iraq on Indians—
pilgrims and others—for their stay and business? If so, what?

(b) Are similar restrictions imposed on Iraqi Nationals in India?

(¢) What ic the total number of Iraqi subjects who are residing in India
for purposes of trade? :

The Honourable Sir Sultan Ahmed: (a) No restrictions are imposed by the
ftovernment of Irag on Indians for business in Traq. As regards their stay in
Traq, the Iraqi Residence Law is applicable to all foreigners alike and. does not
discriminate against Indians in particular. A copy of press note dated the 10th
January, 1940, in which the Iraqi Residence Law of 1938 has been explained is
laid on the table. The fee for a residence hook has since been increased to one
dinar (= Rs. 13-6-0).

(b) Does not arise, there being no residence law applicable to forcigiers in
India similar to the Iragi Residence Law.

(¢) Government have no information.

Press Note
No. F.-25/30/39-Pub.
- New Delhi, January, 10, 1940.
PILGRIMS ToO IRAQ.
C . . Nrw Resipenck Laws Exprarvp
E“} pilgrims intending to_visit Traq will do well to get themnelves acquainted with the
provieions of the New Iraqi Residence Law, passed, in 1838. Under this law all foreigners
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entering Iraq are required to report to the police within 15 days of arrival; if they desire
to stay longer than three months, they must apply to the passport or police authorities.
for residence books within three months of arrivaf. '

Recent experience at Baghdad and Basra tends to show that Indian pilgrims particularly
those who are illiterate, are likely to encounter difficulties when they attempt to leave:
Iraq qqlesa thex.r pilgrim passes bear the appropriate endorsement by the local police
.authorities showing that they have complied with the formality of registration at a police
station or, in the appropriate cases, of taking out residence books. Reporting to the
police involves attendance at a police station and the passports should be stamped by a
Passport Officer on arrival at Basra or other place of entry. In addition, foreigners should
produce three passport photographs when veporting to the police or applying for residence
books. As the cost of such photographs is probably lower in India than in Iraq, pilgrims
may. in their own interest, provide themselves with the required number of tP otographs
before leaving India. Women in purdah are exempted from the necessity of producing
photographs. )

A fee of 250 fils (Rs. 3.5-6) is charged for vesidence books issued to foreigners wishing
to stay longer than three months in Iraq. .

Foreigners intending to reside in Iraq for miore than the period granted to him shall :

{1) Apply before the expiry of the prescribed period to the Residence Officer for the
purpose of obtaining permission to reside for a period of ome year. The Residence Officer
shall not grant or reject the permission except with the approval of the Minister of Interior
or any person’ authorised by him. N .

{2) Every foreigner, permitted to reside under paragraph (1) above, shall be provided
with a residence book granting him the right of. residence in Iraq for a_ period of one year,
and. at least one month before its expiry, be should apply to the Residence Officer - for
its extension which may be renewed. ] . i

(3) In the event of losing a Residence book, a foreigner, shall a.pﬁly immediately to the
Residence Officer for the purpose of obtaining a duplicate copy of the book lost.

(4) A foreigner shall produce his residence book to the Police authorities whenever asked

do so. )
to (5) A foreigner holding a residence book shall, when chan ing his place of residence from
one town to another, report to the Police headquarters of the district of his new place of
residence, producing his residencs book The Police headquarters shall take the necesqary
particulars from the book and report the movement of the «foreigner to the issuing Residence

flicer .
Kxternal Affairs Department.

CONTEMPLATED ABOLITION OF THE LOWER GAZETTED SERVICE ON STATE
"RaArLways.

51 *Bhai Parma Nand: Will the Honourable Member for Railways be.
pleased to state:— .

(a) whether the abolition of the Lower Gazetted Service on State Railways
is still under consideration; _

(b) what the reasons are for the step thus contemplated;

(c) if it is a fact that members of the.Lower Gazetted Service ure actually
drawing higher salaries than officers in the junior scale of the superior service;

(3) if it is a fact that the proposal, if accepted, will entail an extra-
expenditure; .

(e) how many Indians and Anglo-Indians or Europeans will be promoted to
the: superior service as a result-of this proposal; and

(f) if it is proposed to give some ypars’ seniority to the promoted members
of the Lower Gazetted Service so as to,supersede the junior members of the
superior service? _ :

‘The Honourable Sir Edward Benthall: (a) Yes.

(b) The Honourable Member is referred to the inemorandum st pages 47
to 52 of the Proceedings of the Standing Finance Committee for Railwavs,
Volume XIX—No. 1. =

(c) The old scale of pay of the Lower Gazetted Service being Rs. 350 to 800,
it is likely that many members of that service are drawing more pay than junior
scale officers of short service or who are on the revised scale of pay.

(d) Yes. .

(e) I am unable to say until the final form the proposal will take is known
and the details have been settled. _ A :

(f) No, the intention is that the officers promoted en bloc to the superior
service will be plaeed after confirmed junior scale officers for purposes of
seniority. : ' :

‘Mr. Lalchand Navalrai: May I know at what stage the proceedings are with
‘regard to the change from the lower to the higher grade?
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The Honourable Sir Edward Benthall: It is before the Standing Finsnce Com-
mittee for Railways, who have met and discussed this question or several
occasions: I undel.-stand‘, although I am not a member of that Committee, that
there is to be another meeting on the 81st at which it is hoped that final con-
clysions will be reached. If no final conclusion is reached on that occasion
we may have to consider taking action without further delay.

Mr. Lalchand Navalrai: Will the Honourable Member say what is the con-
gensus of opinion up to now of the Committee?

The Honourable Sir Edward Benthall: A great many opinions have been
expressed and it would take a long time to give a statement to the House.

Maulvi Muhammad Abdul Ghani: What is the view of the Department?

The Honourable Sir Edward Benthall: The view of the Department is as
set forth. )

" MusLM PROTEST AGAINST WORDS USED BY MR. R. P. MATHUR OF SUPPLY
DEPARTMENT. :

52. *Dr. Sir Zia Uddin Ahmad: (a) Has the Honourable Member repre-
senting the Supply Department seen the article publish®d on page 5 of the
Dawn, dated July 10, 1943, under the heading ‘Supply Department, Mussal-
mans Protest’? )

(1) Did Government make any enquiries about the words used by one
Mr. R. P. Mathur, C.P.1.?

() What action, if any, did Governient take in this matter? If none,
‘why?

(i) Were there other complaints of a similar nature against the officer
menticned m (h)? )

Mr. J. A. Mackeown: (a) Yes. . ) '

(b) The Chief Controller of Purchase (Supply), head of the Purchase Branch,
Directorate General oi Supply, personally investigated the incident and was
satisfied that no expression derogatory. to the Muslim community was used by
Mr. Mathur, who had oceasion to warn two Mohammadan clerks of twc different
sections—one for late attendance and the other for not starting his work at
10-30 A.m.

(¢) Does not arise,

(d) No. -

Dr. 8ir Zia Uddin Ahmad: 1s it not a fact that some Muslim employees in
the Supply Department resigned on account of this act? -

Mr. J. A. Mackeown: One Muslim employee resigned.

Dr. 8ir Zia Uddin Ahmad: If the case wns 80 serious that he had to resign
his post as a protest you cannot eall it a trifling matter.

Mr. J. A. Mackeown: I did not say it was a trifling matter but the investiga-
tion showed that no expression had been used to which {he Muslitn ccmmunity
need take any objection. -

Sardar Sant Singh: May I ask the Honourable Member if it is a fact that
the enquiry was made by Muslim high officials? .

Mr. J. A. Mackeown: The enquiry was made by the Chief Controller of Pur-
«hase (Supply), Mr. K. G. Morshed.

Sardar Sant Singh: May I know if it is a fact that the resignation which
was referred to by Dr. Sir Zia Uddin was made six times by this man and six
‘times withdrawn? o ’

Mr. J. A. Mackeown: I have not heard that before.

Sardar Sant 8ingh: Will you make enquiries if it is a fact or not that in
the first five resignations no kind of allegation was made which was made on
the sixth resignation.

. Dr. Sir Zia Uddin Ahmad: Is it not a fact that the same gcitloman used
similar remarks to a contractor from Jullundur and when a protest was made
those remarks were withdrawn ?

Mr. J. A. Mackeown: I have no information to that effect, but T will make
-enquiries about this particular incident.

: (Interruptions.)
" Mr. Pregident (The Honourable Sir Abdur Rahim): Order, order. Next ques-
ion.
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SuppLY DEPARTMENT ORDERS FOR ARTICLES FROM UNITED PROVINCES SMALL SCALE:
INDUSTRIES.

53. *Sy2d Ghulam Bhik Nairang: Will the Honourable Member representing
the Supply Department please state:— ' ,

(8) the vulue of the articles prepared by the small scale industries ordered
bv the Supply Department from the United Provinces since the beginning of
the war;

(b) how many of such orders were complied with; and

(c) the value of the orders (excluding locks) placed with Muslim tirms?

Mr. J. A. Mackeown: (a) and (b). The value of orders placed with small
scale industries in the United Provinces since the beginning of the war is.
Rs. 8,36,93,000, of which orders valued at Rs. 2,87,60,000 have bean executed.

(c) It is not possible to give the value of orders placed with Muslim firms.
owing to the difficulty of distinguishing between Muslim ﬁr\mB and other firms.

" Dr. Sir Zia Uddin Ahmad: Will the Honourable Membex please state what.

is the reason for not executing the orders amounting to more than cne crore
according to his own statement? ’ ,

Mr. J. A. Mackeown: Well, Sir, out of orders totalling Rs. 8,36,00,000
already Rs. 2,87,00,000 worth of orders have been executed.r I presume the
other one crore is in the course of execution.
REaL1zATION OF THE CoST OF THE INDIAN ARMY IN IRAN FROM THE IRANIAN

GOVERNMENT. ,

53A. *Mr. Abdur Rasheed Ohoudhury: (a) Will the Honourable the Leader
of the House please state whether Government are realising in any form irom
the Irsnian Government the cost of the Indian Army in Iran?

(b) 1f the reply to (a) be in the affirmative, what is the amount that is being
realised, and in what form?

The Honourable Sir Sultan Ahmed: (a) and (b). It is contrary (o the public
interest to give any intormation on this matter.

- UNSTARRED QUESTIONS AND ANSWERS.
HoLipAYs GRANTED 1N RAILWAY OFFICES.

1. Mr. Lalchand Navalrai: (a) Will the Honourable Mewmber for Raiiways.
be pleased to state whether it is a fact that employess in the Railway
adnuinistrative, Divisional and allied offices are entitled to holidays declared
under the Negotiabie Instruments Act, and such other local or suctional hoki-
‘days which the head of the department may in his discretion grant?

(b) If the reply to part (a) above be in the affirmative, were any holidays
cunceiled on the Siante-managed Railways? If so, which, and was any -om-.
pensatory leave grauted to the employees affected by such cancellation? If
not, why not? ]

The Honourable S8ir Edward Benthall: (a) Whiie staff in administrative divi-
sional and allied offices are generally permitted to avail themselves of declured
public holidays, it is within the discretion of the administration to require staff
to work on such days if the public interest so demands. ‘

b) Government have no information whether any Railway Administration
decided not to observe any particular public holiday. Gdvernment have also no
information if under such circumstances staff were granted compensstory leave,
but staff do not have the right to such cornpensatory leave the grant of which
is within the discretion of the administration.

BLoCK IN PROMOTION OF CERTAIN CLASSES OF RAILWAY EMPLOYEES FROM GRADE
1o II. -

2. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be. pleased to state whether it is a fact that 508 grade II posts were sanc-
tioned to relieve block in promotion of certain classes of ewployees, from
grade I to II, in September, 19417 ~
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(b) Is it & fact that it was ruled that promotion to these appointments
were to be made in strict order of seniority subject to fitness with the personal
approval of the Divisional Superintendent in all cases? ) . .

(c) Is it & fact that several employees have been deprived of relief of
promotion given in the Railway Board’s scheme, without the approval of their
Divisional Superinterdents? If so, why? Is it proposed to review the posi-
tion? If not, why not? , o

(d) What steps are proposed to be taken in future to ensure that orders.
issued by a competient authority are faithfully carried out? If none, why?

The Honourable Sir Edward Benthall: (a) Yey, by the reduciion of a cor-
responding number of Grade I posts. . ‘

(b) Government wunderstand that the Railway issued instruetions in this.
sense.

(¢) Government understand that on the Delhi Division, with the approval
of the Administration, the actual upgrading of the particular posts was donc
with the approval of the Divisional Superintendent, but the promotions to these:
posts were ordered by Divisional officers who were competent to Jdo so., Gov-,
ernment also understand that a few senior employees were not promoted as
they were considered unfit. Government see no reason for ordering a review.

(d) Government are satisfied that the competent authority has sufficient.
means of enforcing its orders.

RarLway DEARNESS ALLOWANCE RATES IN CAWNPORE AND OTHER AREAS.

3. Mr. Lalchand Navalrai: Will the Honourable Member for Railways be-
pleased to state: - ,

(a) whether it is a fact that the rate of Dearness Allowance admissible
to railway employees in the Cawnpore area with effect from the 15th March is
Rs. 16 or so much as is admissible in Bombay and Calcutta; if so, why ;

(b) whether the different rates of the Dearness Allowance admissible in
different areas have been based on population; if so, what is the population
of Cawnpore and of other cities (excepting Bombay and Calcutts) having a.
larger population tharn. Cawnporé, where lower rates are admissible; and

(c) why the rate cf the Dearness Allowance is lower in other cities having
a ‘larger population than Cawnpore?

The Honourable Sir Edward Benthall: (a) The reply to_the first part is in the
affirmative. As regards the second part, Government consider that conditions.
in the three places are so similar that the same rate of Dearness Allowance is
justified.

(b) Areas A. B and C are based on population, Area X is not; the second
{{:'rt does not arise as the classificution of Cawnpore is not based ou its popula-
ion.

(¢) The reason for the higher classification of Cawnpore is given in the reply
to part (a). : '

DEARNESS ALLOWANCE OF RAILWAY . EMPLOYEE O0COUPYING A RENT-FREE
i QUARTER. '

4. Mr, Lalchand Navalrai: Will the Honourable Member for Railways be
pleased to state: ' L .

(a) whether it is a fact that 10 per cent. of pay is added to an employee's
wages if he is in occupation of a free railway quarter to deterinine his wages
for the purpose of admissibility of the Dearness Allowance;

(b) the amount added to an employee’s wages if he is occupying a quarter,
the fissessed rental value of which is less than ten per cent. of his pay; snd

(c) when an employee is actualiy given the privilege of a free quarter of
lower rental value than 10 per cent. of his pay. why this much percentage is.
added to his pay for the admissibility of dearness allowance?

The Honourable Sir Edward Benthall: (a) In areas ’ where staff would be
given an allowance of 10 per cent. of their pay in lieu of free quarters if
they were eligible for such an allowance, the value of free quarters to be added
to an employee’s wages would be 10 per cent.

(b) The value would be caleulated at the prescribed percentage.

. (c) The question of taking into account assessed rent is under consideration.
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-INSUFFICIENT WAITING ROOMS ACCOMMODATION AT THE NORTH WESTERN RAILWAY
Hosprravs.

5. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state the average number of candidates and employees' attend-
‘ing the Divigional ard other railway ‘hospitals on the North Western Railway
‘for medical examinations?

(b) What is the average duration of time for which they are -detained on
+the examination duy?

(¢) Do any waiting rooms exist in such hospitals for these men? If so,
of what kind, and of what capacity? ‘

(d) If the waiting rooms are insufficient to accommodate all examinees, is
it proposed to increase the existing accommodation in such waiting rooms? If
not, why not? : .

The Honourable Sir Edward Benthall: (a) The nverage number of persons
attending the ‘places where such examinatigns are conducted on the prescribed
days is 17 to 18. ’ _ )

(b) About three hours at a large centre.

(¢) No, such waiting rooms as exist are intended primarily for sick persons.

(1) No; Government do not consider it necessary.

RELATIVE SENIORITY OF PROMOTED GRADE II GUARDS ON NORTH WESTERN RAILWAY

6. Mr. Lalchand Navalrai: (a) With reference to the Honourable the
Railway Member’s replies to parts (b) and (¢) of my starred question No. 248,
asked on the 5th Muarch 1943, will he be pleased to state the date from which
the different rules regarding the reckoning of seniority of Train Clerks, Ticket
Collectors, etc., who were taken as Guards, come into force?

(b) Are these rules in conformity with the Notification No. 148 which
-appeared in the North Western Railway Gazette No. 39, dated the 27th Sep-
‘tember 19262 If not, when was this Notification supersedad ? .

(c) Is it a fact that some Guards employed in the Karach Division have
sent a representation in April last protesting against the wrong fitting in the
Guards’ Branch of employees imported from other posts in 929 and sfter?
If so, why are the rules referred to by the Honourable Member not being
-observed, and how was the Guards’ representation disposed of? .

The Honourable Sir Edward Benthall: (a) The orders that in the case of
Guards Grade T, Ticket Collectors, Train Clerks, etc., promoted as Guards
‘Grade TI, the order of merit of their passing out from the school will determine
their seniority were issued on 7th July 1936. The orders regurding confirmation

. :alternately from two separate lists were issued in April 1988, and the confirma-
‘tion' of guards who were then officiating was made in accordance with these
worders.

(b) The answer to the first part is in the negative. As regards the second
part, the orders were superseded in 1927 and again amended in 1986 to their
‘present form. ’

(¢) Government understand that the Ruilwav has under examination a
representation received from the Guards on the Karachi Division.

SuppPLY OF WAGONS TO BENGAL AND BIHAR COALFIELDS FOR LOADING COAL.

7. Mr. K. O. Neogy: Will the Honourable Member for War Transport be
pleased to state: ) o

(a) the number, separately, of coal mines now working in the Bengal and
Bibar coalfields with daily bases of (i) 6 to 10 wagens; and (ii) 5 wagons
and under during the quarters ending the 381st March, 1948, and the 80th
June, 1948;

(b) the total number, separatelv, of rakes and half rakes supplied in the
Bengal and Bihar ccslfields for loading coal during the months of March, April
and May 1948 and the number allotted to collieries with daily hases (i) 6 to
10 wagons; and (ii) 5 wagons and under during the said periods;

(c) the total numnber of wagons allotted for loading coul in each of the
above months in the Bengal and Bihar coaifields, and -the -lotal number
allotted to collieries with daily bases of (i) 6 to 10 wagons; and (ii) 5 wagons
and under during the said months;
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(d) the total number, separately, of special allotment of wagons in the
Bengal and Bihar ccalfields for loading coal during : the months of March, .
April, and May 1943, ‘and the number allotted to collieries with dnily bases of
(i} 6 to 10 wagons; and (ii) 5 wagons and ‘under during the said rionths; and

(e) the total number of wagons allotted to the Bengal and Bihar cualfields
under the Provincial Quota system during each of the months of March, April
and May, 1943, for each province, with separate total mounthly quotas?

The Honourable Sir Edward Benthall: (a) to (d). A statement together
with an appendix to the statement is laid on the table.

(e) The information asked for in part (e) is not readily available for the month
of March, 1943. Its collection would involve an amount of time aud labour
which would not be justifiable in war time.

STATEMENT. ,
. Number of mines working in the Bengal and Bihar coalfields.
. rter ending 31st rter ending 30th
Qq.m:gl': 1{3‘4‘3. * Qua J'urn: lﬂng.
Mines with daily bases of 6 to 10 wagons . . . . 10 94
Mines with daily bascs of 56 wagons and under . " . 815 834

Total number allotted for Number allotted to colll-  Number allotted to collier-
loading coal in the Bengal eries with daily bases of  ies with daily bases of
and lhli coalfields. 6 to ltl Wagons. 5 wagons ind under.

‘March Apeil u.g‘ March  April May March April.  May
14483. 1943.

1043, 19438, 1943, 1043, 1043, 1048, 1043,
34 23  Rakes and half rakes ure not allotted individually to
137 206 241 collieries with dally bases of 5 to 10 wagons or & ons
and under but to groups of collleries which inciude
those with bases of 5 wagons and under, 6 to 10 wagons
as well as others. Detalls of these group allotments
during the months March to May 1943 are given in the

. Appendix to this Statement.
i? Wagons . . . . 85,440 80,825 81,823 11,409 8,970 9,745 8,059 7,824 8,480
) Wagons under special allot- 2,620 1,783 2,743 260 1138 220 206 169 249
ment.

(b) Full rakes .
Half rakes

Punjab : .
. Sind. Orissa. Bengul. U.P. Bihar. including Bombay. Madras. N.-W.F.P.
e) Number of wagons allotted .
( e oo Mﬁom Delhi,

and Bihar

coalfields under the Provin-

_clal gilotu 8ystem dtring—
so.) 1048 . . . 1 10 1,082 179 207 24 862 20
i) May 1048 . . | 7 15 1,730 303 278 533 162 3 3.
(“;)u l{ol:ghl oqeuota fixed for 50 60 3,000 900 1,060 1,100 750 160 50

1

A APPENDIX. |
Statements showing the number of rakes and half-rakes allotéed to collieries in the Bengal, Bihar coal-
Jields during the months March, April and May 1943.

Details of collieries who participated in the allotment.
No.of _ With With With  No.of  With With With

Months, half rakes bases 6 to bases 5 & bases over full rakes bases 5 & bases 5 & bases over
allotted. 10. under. 10, allotted,  6—10. under.. . 10,
1 3 oo
1 1 . 1 4 1 1
1 1 . 1 1 2 4
1 P 3 Vet
} 1 "5 1 . o
1 - 3 . - -
1 . 3 e . .
1 1 i 1 .
TorarL 9 .- e 2 .. oo a
Aprll . 1 4 1 1 1
1 1 1 2 1
. 1 1 1 3
1 4 .. 1 3 0o 1
1 1 1 1 4
1 4 1 4
1 1 . 1 2 2 1
1 1 1 .
1 4 o . .
1 2 . .
Torar 10 . 7 .
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" o Ro.of  oWkh  Wih o With o No.of Wih - Wih With
nihs, half rake 2868 bases ases over rakes bases 2808 bases over
allotted. 10 under. 10.  allotted, 6—10.  under. 10.

May 1043 1 1 1 1 1 1
1, 1 i 1 5
1 3 1 i- 1
1 2 1 1 1 5
1 1 i 1 . 5
2 2 s e 1 4 2
1 1
2 3
1 1 cen 1
1 1
1 2 i
1 2 1
i i p) .
1 1 1 LA
1 1
1 i .
1 1 9
1 1
1 2 1 A .

ToraL 21 )

CoaL WacoNS ALLOTTED TP COTTON AND JUTE MiLLs. -

8. Mr. K, 0. Neogy: (a) Will the Honourable Member for War Transport
be pleased to state the total number, separately, of coal wagons sanctioned
for the cotton and jute mills, and the total number of wagons actually allotted
.against the sanctioned number during the months of April, May and June,
1948? g
(b) What is the total number, separately, of rakes and half rakes for coal
actually allotted to the cotton and jute mills in each of the months of April,
May and June, 1943?

(c) Is it a fact that preference is being given to coal wagons for jute and
paper mills in Benga! over the coal requirements of the cotton mills and
other war industries ?

The Honourable Sir Edward Benthall: (a) and (b). A statement is laid on
the table. ,

Information regarding the number of wagons actually allotted to cotton
mills during April-June 1943 is not readily available, and its collection would
involve an amount of time and labour which would not be justifiable in war
time.

(c) Paper mills have been given a high priority but jute and cotton mills are
in the same category, viz., class H of the priority list.

STATEMENT.
Total number of wagons sanctioned Number of wagons

(a) for cotton and jute actually allotted

mills. to jute mills.
Cotton mills. Jute mills. ,
April 1943 . . . . . . 10,785 3,393 2,993
y 1943 .- . . . . . 10,785 3,303 - 2,654
June 1943 . . . . . 10,785 . 3,393 1,789
(b) Number of rakes and half rakes allotied to cotton and jute miils.
Cotton mills. Jute mills.

Full rakes. Halfrakes. Fullrakes. Half rakes.
April 1943 . . . . 16 32 4 31
ay 1943 . . . . 6 13 1 61
June 1943 . . . . 2 10 .. 49

METROD AND PRINCIPLE OF SUPPLY OF C0AL WAGONS To BENGAL AND Brmar CoaL-
FIELDS.
9. Mr. K. 0. Neogy: (a) Will the Honourable Member for War Transport
please state on what principles are coal wagons supplied to the collieries in the
Bengal and Bihar coalfields?

(b) Is it a fact that the method and principle approved by the trade organi-
aations in the matter of allotment of wagons are not followed at present?



UNSTARRED QUESTIONS AND ANSWERS 7

The Honourable Sir Edward Benthall: (a) Wagons are supplied to the
collieries in accordance with the position occupied by their buyers on the
priority list of consuming industries. In respect of coal supplies for domestic *
consumption and small industries not included in the priority list, which come
under the provincial quota system, a monthly quota of wagons for each quarter
is allotted to each colliery for different provinces on the basis of its average
monthly raisings. |

(b) I am not sure what the Honourable Member is referring to. The order
of priority is -well known to the trade organisations and the provincial quota
system was evolved in consultation with them.

METHOD AND PRINCIPLE OF SUPPLY OF COAL WAGONS TO BENGAL AND Braam
COALFIELDS.

10. Mr. K. 0. Neogy: (a) Will the Honourable Member for War Transport
‘please state if it is a fact that allotment of wagons in the Bengal and Bihar
coalfields is in practice made at the discretion of one of the Assistants of the
Controller of Coal Distribution?

(b) What steps have been taken to prevent chances of abuse and preferen-
{ial treatment in the matter of allotment of wagons? '

(c) Is it proposed to appoint a representative committee to advise the
Controller of Coal Distribution as recommended in a cut motion moved by me
and carried by the Legislative Assembly in connection with Demands for Grants
in March last? ' '

The Honourable Sir Edward Benthall: (a) No Sir. The actual allotments.
are made on the recommendations of the officers in charge of the different
sections but they have to be approved by the Controller of Coal Distribution
personally, and in his absence by his Deputy.

(b) The personal control exercised by the Controller is a check against abuse.
I mey add that the Controller is in daily contact with the coal trade associations
who have so far made no complaints of any abuse or preferential treatment.
A few complaints which have been received from individual members of the
coal trade have been investigated personally by the Controller and the result
communicated to the parties concerned. -

(c) No, Sir.

DISTRIBUTION OF STANDARD CLOTH AMONGST RAILWAY EMPLOYEES,

Il. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
be pleased to state whether standard cloth has been allotted for distribution
-umongst the Railway employees? If so, how many yards and what arrange-
ments have been made for its sale?

(b) If the reply to part (a) above be in the negative, what steps are proposed
to be taken to secure the standard cloth for the Railway employees?

The Honourable Sir Edward Benthall: (s) An allotment of one million yards
of Standard Cloth has been made for sale to Railway employees. Railways will
:gell the cloth at their Grain Shops. ’

-(b) Does not arise.

DEFENCE OF INDIA UNITS ORGANISED ON RAILWAYS.

12. Mr. Ananga Mbhan Dam: (a) Will the Honourable the Railway Member
be pleased to state on which Railways the Defence of India units have been
organised ? -

. (b) What is f,he purpose of such units? Are the members of such units
ilven Proper military training as is given to Sappers and Miners in the British

rmy? If not, do Government propose to bring the training on par with that
-obtaining in the British Army? If not, why not?

(c) What is the Ration Allowance granted to the members of the unit?

(d) Is it a fact that the Ration Allowance for Indian members is less than
that of Anglo-Indian and Domiciled European members, being 0-8-0 and

R‘-f- 1'_2‘0 per diem, respectively? If so, what is the reason for such a discri-
“mination?
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The Honourable Sir Edward Benthall: (a) The Railway Units (D. of 1.) LE.
have been organized on the B. & A., S. 1., E. 1., B. N. and M. & S. M. Rail-
‘ways.

(b) These Units have been organized with u view to secure the effective
maintenance of railwuy services at the present tinre. Officers and railway
servants enrolled in these Units are required to undergo elementary military
training but Government do not propose to give full military 4raining to these
personnel as such training is not considered necessary ; nor is it possible to do so
as the personnel are heavily engaged in their normal duties.

(¢) European, Anglo-Indian and Domiciled European Railway servants
enrolled as combatants in these Units dvaw ration allowance at Re. 1-1-0 per
diem while Indian Railway servants similarly enrolled draw Re. 0-8-0 per diem.

(d) The reply to the first purt is in the affirmative. As regards the second
part, such difference is due to the provisions contained in Army Regulations.

Ramway EMPLOYEES CONTINUING AS MEMBERS, ETC., OF THE ANGLO-INDIAN AND
DomiciLED EUROPEAN ASSOCIATION.

13. Mr. Ananga Mohan Dam: (a) Will the Honourable the Railwsy Member
please state if it is a fact that in spite of definite orders, responsible Railway
employees are still members and office bearers of the Anglo-Tndian and
Domiciled European Association?

(b) Do Government propose to take disciplinary action against those officers
who take an active part in such political bodies. contrary to Government
instructions ? .

(¢) Is it also proposed to call for records of the Anglo-Indian and Domiciled
European Association ?
© (d) Is it a fact that Anglo-Indians get a number of privileges in Railway
sérvices, especially in the matter of Fiducation Allowance and initial pay which
is Rs. 85 per mensem.?

(e) What is the policy underlying these undue advantages to this particular
community ?

The Honourable Sir Edward Benthall: (a) Government have no informa-
tion whether Railway employees are members and office-bearers of the Anglo-
Indian and Domiciled Furopean Association but there is no ban on their
becomings<members, provided that their activities as such do not offend against
the provisions of the Railway Servants’ Conduct Rules.

(b) In the event of a breach of the Railwayv Servants’ Conduct Rules coming
to the notice of Government they will take whatever action thev consider that
the circumstances warrant.

(¢) No.

(d) Under State Railway rules Anglo-Indians get no special privileges in
respect of educational assistance. Anglo-Indians recruited to categories in
which the community has a special reservation in recruitment are guaranteed a
minimum wage of Rs. 55 per mensem.

(e) The policy underlying the minimum wage has been explained in the

Honourable the Home Member’s reply to Dr. Sir Zia Uddin Ahmad’s starred
question No. 123 asked on 22nd February, 1941.

APPOINTMENT OF A SPECIAL MUSLIM OFFICER FOR LOOKING AFTER THE INTERESTS OF
MustiMm EMPLOYEES IN RAILWAYS.
14. Mr. Ananga Mohan Dam: (a) Will the Honourable the Railway Member
please state if it is a fact that Government have appointed a special Muslim
officer to look after the interests of Muslim emplovees in Railways?

(b) Do Government propose. to appoint a similar Hindu officer to look after
the interests of the Hindu emplovees of Railwavs whose prospects are in
danger? If not, why not?

The Honourable Sir Edward Benthall: (a) No.

(b) Does not arise.
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TERMS.OF SERVIOE OF WORKERS ON MUNITIONS PRODUCTION IN ORDNANCE FACTORIES
' AND RaAiLwAY WORKSHOPS.

15. Mr. Ananga Mohan Dam: (a) Will the Honourable the Supply Member
be pleased to state the terms of service of workers including the supervisory
staff employed on munitions production in the Ordnance Factories and Railway
Workshops ? ' .

(b) Is it a fact that Chargemén engaged for munitions work in the Railway
get only seven days’ casual leave, whereas those employed in the Ordnance
Factories get one month’s privilege leave in addition to casual leave and a
bonus of one month’s pay per year?

(é) Do Government propose to tuke steps to grant eqpal establis}_xment
privileges to all staff engaged for munitions production work either on Railways.
or on Ordnance works?

Mr. J. A. Mackeown: (a) Two statements (I & Il) showing the terms and
conditions of service of: ' .

(i) Workmen and Non-gazetted Supervisory staff in Ordnance Factories;
and

(i) Workmen in Railway Workshops engaged on munitions production,
are appended herewith.

(b) Chargemen engaged for munitions work in:Railway Workshops are
goveraed by the Railway Rules under which no leave other than casual leave is
udmissible if the employee hus put in less than 3 years' service. 1f the
employee has put in 3 years’ service or more, but less thanp 10
years' service, he is allowed 10 days’ leave each year with pay. Casual leave is
ullowed according to Railway practice and does not exceed 15 days in a year
except ut Kancharapara Workshops ~where indér a local Rail®ay order only
7 days’ leave is given in a year. The temporary Chargemen in Ordnance Fac-
tories are, however, entitled to earned leave at I722nd of the period of duty
and can sccumulate such leave up to a maximum of 80 days und in addition are
eligible for a bonus equal to one month’s pay for each year of approved service.

(¢) No. "Staff employed on munitions work at (i) Railway Workshops and
(ii) Ordnance Factories are governed by separate rules applicable to their res-
pective services -under the Railway and Ordnance Factories. No distinction
can be made between men doing the same class of work in the same workshop ;
for example, two chargemen, one supervising a number of machinists making
locomotive parts-and the other the same number of machinists on munitions
work, cannot be regarded as performing different duties which might ontitle
those employed .an munitions work to he brought under Ordnance Fuctory leave
and pay rules.

. ) STATEMENT 1.
Z'erine and -conditions of Service of Workmen and Non-Gezetted Supercisory Staff Employed on
) Munitions Production in Ordnance Factories.

(8) Workmen .in Ordnance_Factories— .

i) Wages.—Workmen (skilled semi-skilled and unskilled) normally employed on daily
rates up to Rs. 5 per diem, according to trade and skill. . '

(i) Accommodation.—Not entitled to rent free quarters. If housed in factory Work-
men’s lines are required to pay rent at concession rates.
i (iii) Provident Fund.—Workmen with more than 3 years’ service are eligible for member-
#hip of Indian Ordnance Factories Workmens' Provident Fund. Subscription payable is at
uniform monthly. rate of 1/12th of emoluments. Government contribution is 75 per cent, of
the amount so paid.

{iv) Medical attendance.—Free medical attendande for self and family and factory hospital
and at quarters in workmen’s lines. .

(v) Leave.—No leave if totsl continuous service is less than three years. After three
years, 10 days leave on full pay cach year up to ten years service. Thereafter fifteen days
each year -on full pay up to twenty years service. Twenty days each year after twenty years
#ervice. Accumulation of earned leave is allowed up to thirty days in all.

Leave on medical certificate on half pay in addition to the above is allowed only to work-
men with service of twenty years and over up to 30 days in a year and not more than
120 days in all. Extraordinary leave withont pay is allowed in addition,
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Enforced casual leave on full pay on production of medical certificate for a period not

:1}::::12:1% one month at a time when suffering from infectious diseases or receiving anti-rabic

(b) War Supervisory Staff (Non-Gazetted) Receuited in India.—(i) Employment.—For
the duration of the war wi& three months’ probation. Service may (bi tern?linzted at any

time on grounds of inefficiency or ill-health.  Three months’ notice of termination at the
end of the war.

(ii) Pay—

Principal Foremen . . , . ' . Rs. 475—15—583. .
Foremen . . . . ., 400—15—4756 E.B. at 25/6—500.
Storeholders .« .. 0., 400—15—475 E.B. at 445,
‘Assistant Foremen . . . , , , 800—12—360 E.B. at 15/2—390,
Assistant Storeholder . .+ . . , 300—10—350 E.B. at 320.
Chergemen . . . . . , 170—10—250 E.B. at 40/4—290.

(iii) Leave.—In accordance with A.I(I) 116 to 1936.
for(:a)nBﬁu:—)'m mﬁntéh’ouu‘atl)?ryf for _aalch year's appro;"edbservico. Proportionate bonus
. ot e e for eithe i the | ndi
Dep ent Provident Fpnd.gl ) either pension or the 'emﬁtg of Indian Ordnance
(v) Overtime .—Time rate for principal Foremen, Foremen and Storchalders and time
and quarter rate for all others for systematic overtime worked under the orders of com-
petent authority. ) ’
(vi) Quarters.—Free quarters, or compensation in lieu thereof according to rules.
. (yu) Medical attendance.—Free medical attendance and medicines to the extent authorised
in the rules (Medilal Regulations) for the Army in India.

STATEMENT II.

Terms and conditions of workers employed on Munitions Production in Railway Worlshops.

(1) Pay.—As for Railway empIOf'ecs of corresponding rank. o

(2) Travelling Allowance.—Travelling Allowance not usually given on joining first
appointment but free passes are granted to cover journeys over the home line on which a
worker is appointed. T.A. is paid under the Raillway Rules. Free passes and tickets at
concession .rates for other journeys not conuected with duty under the Railway Rules.

(3) Leave.—No leave for service less than three years, Between 3 and 10 years ten days’
leave with pay each year. In addition casual leave in accordance with Railway practice and
exigencies of service permitting. . . . . .

(4) Quarters.—No free quarters are provided but where residential accommodation is
available, rent under Railway Rules limited to 10 per cent, of their pay is recovered.

(5) Medical Attendmce.—%‘lorkers and families receive free medical attendance as out.
door putients at Railway Hospitals and dispensaries and free medical aid for themselves
at residence when too ill to attend hospital. ’

(6) Overtime and Working Hours.—At ome and a quarter time ordinary rate between 56
and 60 hours a week and beyond 60 hours at one and a half times. o

(7) Bonus.—Temporary non-gazetted workers (whether -wholly or partly employed on
munitions works) who have completed one year’s continuous approved service before the date
of cessation of hostilities will be eligible for bonus equivalent to one day’s pay for each
completed month of continuous employment during the war.

x

OFFENSIVE REMARKS BEFORE A DEPUTATION OF THE SIKE STAFF BY THE SUPER-
INTENDENT, TRAFFIC ACOCOUNTS BRANOH, LAHORE.

16. Sardar Sant 8ingh: (s) Is the Honourable the Railway Member aware :

(i) that a deputation of the Sikh staff and other non-smokers of the Compila-
tion Branch of the Traffic Accounts Branch, North Western Railway, Lahore,
represcnted to their Superintendent their difficulties about water arrangements
as they could not take it from the room where the smoking pipes were placed in
large numbers;

(ii) that they also. requested for a separate room for seating themselves
during the recess period; and

(ii1) that the Superintendent insteéad vof sympathising with them said thas
he had seen Akalis smoking in trains and that Sikhs should go to river Ravi to
take water, and to bask in the sun during the recess period, etc.?

(b) Is it a fact that the Sikh Rights Protection Society, Lahore, protested
against these uncalled for and humiliating remarks made by the Superin-
tendent ? '

(c) Is it a fact that the Superintendent totdlly denied having received such
a deputation, and that the same reply was passed on to the Sikh Rights Protec-
tion Society?
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(d) Were any enquiries held before passing on the reply?

(e) Does he propose to hold an enquiry in this case now snd what steps
does he propose to take against this official? )

The Honourable Sir Edward Benthall: (a) (i). Government understand that
no such deputation weited on the Superintendent.

(ii) and (iii). Do not arise. . )

(b) Yes, a complaint making the allegations was received.

(c) and (d). Yes. '

(e) Does not arise. ,

STATEMENTS LAID ON THE TABLE.
Information promised in reply to unstarred question No. 15 and parts (a) and
(b) of unstarred question No. 16 asked by Mr. K. C. Neogy on the 1lth
February, 1943.

JUTE ACREAGE IN BENGAL,

15. (a) and (b). In October, 1941, before the outbreak of war with Japan, it appeared to
the Government of India, on the basis of information available with them, that, ia order
to meet the demand from comsuming countries overseas, includingé the United States of
America, and domestic requirements, it would be necessary for Bengal to grow a 10 anna
crop during 1842-43, The Government 6f Bengal were accordingly apprised of this view,
which they accepted. Subsequently, however, as a result of the developments in the war
situation in the Pacific, the Government of Bengal approached the Government of India
suggesting reduction of the 194243, crop to an 8-anna level, to which the Government of
India agreed.. A copy of the Bengal Government’s Press Communique, dated 24th March,
1942, wm sets out the position cfel.rly, is attached. )

(c) Exports to the United States of America of jute and jute goods fell short of the
anticipated off-take by that country, chiefly owin% to unforeseen shipping dificulties follow-
ing the extension of hostilities to the Pacificc The Government of fndia had given no
promise of any kind to the Government of the United States of America as suggested by
the Honourable Member, but had merely ascertained, for the purpose of facilitating the
regulation of the jute crop in 1842.43, what the requirements of consuming countries over-
seas, including the United States of America were likely to be during that year.

As regards the last part of the question, the Government of India agreed to view
sympathetically any request from the Government of Bengal for accommodation necessary
wmﬁnonce reasonable measures taken by them with a view to preventing jute prices from
falling. ; )

BENGAL GOVERNMENT PRESS COMMUNIQUE, DATED 2,TH MARCH, 198

On 1st December, 1841, Government issued a notification under the Bengal Jute Regula-
tion Act fixing the acreage to be sown with jute in 1042, at ten-sixteenths of the recorded
acreage in 1940. Licenses have been issued in accordance with that order. '

The decision to fix the acreage in Bengal at ten annas of the 1940 acrcage was taken by
(Government, after careful consideration of the supply position and the probable world
demand during 1942-43, as far as it could be calculated at that time from the estimated
demands for jute manufactures from all the principal consuming countries. The Govern-
ment of India were also consulted and this decision was approved by them.

The entry of Japan into the war and the deterioration of the position in the Paoific
have however introduced new factors which could not previously be foreseen. Government have
thercfore again considered the situation and with the approval of the Government of Indis,
have now decided that a full 10 annas crop in 1942, is in Kreoent circumstances likely to
prove excessive. It is however the considered opinion of both Governments that the acreage
under jute in 1942, should not fall below 8 annas of that of 1940, if all probable require-
ments for urgent and important war purposes in the allied countries are to be met.

Government therefore announce that although the licenses issued to growers entitle them
to grow jute on ten annas of the recorded 1840 acreage, they very strongly advise all
growers to plant jute on & annas (one half) of the 1940 acreage. In other words, the licenses
which they hold should be regarded by growers as licenses for 8 annas and not for 10 annas
of the area recorded in their names in 1840. On all the remaining lands growers should
plant food crops, especially paddy, in order to prevent any possible shortage in Bengasl of
the principal food of the people. . . . .

Government confidently appeal to all growers of jute to accept this advice and act
accordingly.

.

Jure ACREAGE IN BENGAL,

16. (a) No. The Official Report of the Bengal Legislative Council Debates of the 25th
September, 1942, does not contain any such statement.

(b) The Honourable Member's attention is invited to the answer to Parts (a) and (b) of
Question 15.
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MOTIONS FOR ADJOURNMENT,
DEATHS BY STARVATION IN ORISSA.
Mr. President (The Honourable Sir Abdur Rahim): This is an adjournment
* motion by Mr. Abdur Rasheed Choudhury I am not sure whether he gave
any notice to me. Did the Honourable Member send me a notice of it?

Mr. Abdur Rasheed Ohoudhury (Assam: Muhammadan): I sent in a notice
to the Secretary.

(Secretary explained to the President that the notice was sent to him.)

Mr. President (The Honourable Sir Abdur Rahim): This is an adjournment
motion ‘‘to discuss a matter of urgent public importance, namely, failure
of Government to prevent death of many a ‘person for want of food in the
Province of Orissa ag stated by Mr. Pyari Sankar Roy, Parliamentary Secretary
of Orissa Government in the Orissa Legislative Assembly, on 3rd July, 1943,
vide stitement in the Amrita BaZar Patrika of 5th July, 1943,

That can be dealt with on the day when this food question is discussed.

gx. Abdur Ragheed Choudhury: But this raises a spacific question relating’
to Orissa. T

Mr. Pregident (The Honourable Sir Abdur Rahjm): The shortage of food
affects lots of persons and the matter that the Honoureble Member wishes to
discuss can be discussed on that day. ! g

REFUSAL T0 ALLOT A DAY FOR DISCUBSING GOVERNMENT'S ‘MoONETARY PoLicy.

Mr. President (The Honourable Sir Abdur Rahim): The next adjournment
motion is in the naine of Dr. Sir Zie Uddin Ahmad. He wishes to discuss
“‘the refusal of the Government of India to allot a day for discussing the
monetary policy of the Government of Indis which is the rootescauge of the
present economic trcubles of the people of India’’.

This monectary policy has'been in existence for some time. I am not sure
that any Member is entitled to ask for & day to discuss it by an adjournment
motion.

Dr. 8ir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural). The monetary policy, no doubt, is always there, but I wanted
to draw attention to the refusal of the Government to discuss war time policy.

Mr. President (The Honourable Sir Abdur Rahim): That is not a good
ground for adjourning the business of the Assembly. I hold the meotion as
being out of order.

PoLicy oF THE RAILWAY BOARD IN GIVING DEARNESS ALLOWANCE NOT BY IN-
CREASING SALARIES.

Mr. President (The Honourable 8ir Abdur Rehim): The next notice is by
the same Honourable Member. He wishes to discuss ‘‘the policy of the
Railway Board in giving dearness allowance not hy increasing salaries, but
by purchasing large stock of wheat at high prices and exporting it to places
by back door methods for the use of their own employees which resulted in
raising the prie> level of wheat on one hand and introducing corruption due to
mal-administration on the other hand’'. .

That, again, is & question which can be discussed when the motion regarding
the. food situation is taken up. ‘

Dr. Sir Zia Uddin Ahmad: This is a somewhat different question There
ave three points which are involved............

Mr. Pregident (The Honourable 8ir Abdur Rahim): I have read them out.
But all those three points can be very well covered in that discussion. -

FoRFEITURE OF SECURITY OF The Hindustan.

Mr. President (The Honourable Sir Abdur Rahim): The next notice ig in
the name of Sardar S8ant Singh. He wishes to discuss ‘** a definite matter of
urgent public importance, namely, the forfeiture of security of The Hindustan,
a2 Hindi daily newspaper of Delhi, for writing an- editorial ‘Britain and the
British Empire’ in its issue of 8rd July, 1948”".

I understand that the Editor or the Manager has a right of appeal to the
High Court. ‘ :
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The Honourable Sir Reginald Maxwell (Home Mewber): Yes, that is a
fact. : . .

Mr. President (The Honourable Sir Abdur Rahim): If that ig so, the matter
will have to take the ordinary course of law. 1 am sure the Honourable
Member can himself argue the case before the Court as well as here.

FAILURE 10 CONSULT NON-OFFICIAL OPIXION ON THE INTERNATIONAL CLEARING
UNioN SCHEME.

Mr. President (The Honourable Sir Abdur Rahim): The next notice is in
the name of Mr. Jamnadas M. Mehta. He wishes to discuss ‘‘the failure of the
Government of India tc take non-official opinion in the Assembly into con-
fidence in face of the serious menace to the economic and financial interests
of this country involved in the provisions of puragraphs 23, 24 and 25 of the
proposed schem: of an ‘International Clearing Union' published under the
authority of His Majesty's Governipent which is calculated in the name of
international co-operation to perpetuate the subordination of India %o Great
Britain in so vital a matter as Currency and Exchange’'. ..

Did this International Clearing Union come into existence after the last
Seasion?.......ccceniiinnnnn. o

Mr., Jamnadag M. Mehta (Bombay Central Division. Non-Muhammadan
Ruralj: Yes, 8ir, The report was published on the 1st July.

Mr. Pregident (The Honourable Sir Abdur Rahim): Ail right.

The Honourable Sir Jeremy Raisman (Finance Member): The position is,
Sir, that there are now three proposals which have no official sanction, which
have been put out for discussion in ull countries regarding n possible interna-
tional monetary system.

Mr. President (The Honourable Sir Abdur Rahim): Does the Honourable
Member mean that there is no official sanction for these proposals?

The Honourable Sir Jeremy Raisman: No. At this stage no (Government
has accepted responsibility for them. There, are plans which have been
worked out by experts and which have been put, so to speak, on the inter-
national table for anybody to discuss or modify or make uny counter sugges-
tions.

Mr. President (The Honourable Sir Abdur Rahim): No scheme has been
put forward by the British Government? '

The Honourable Sir Jeremy Raisman: No. It hus not got the wuthority
of the British Government. Tt is a scheme the authorship of which belongs
to Lord Keynes, but no responsibility for it has been accepted by His
Majesty’s Government. They have merely taken the step of allowing it to be
put forward without any commitment whatsoever.

Mz, President (The Honourable Sir Abdur Rahim): Has any ectumunica-
tion been received by the Government of India with regard to that?

The Homourable Sir Jeremy Raisman: The Government of India have
merely received copies of these schemes, and the Governinent of India have,
as soon as they received these copies and were able to print them, sent them
to all Members of this House and to various other bodies which might be
interested to formulate their proposals. I also stated in the course of the
last Sesmon_ that I hoped to be in a position to give an opportunity to this
House to discues these schemes on a suitable occasion. I submit, therefore,
that no question anses of any failure to copsult non-official opinion regarding
any particular feature of one of these schemes.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Will
you give an opportunity for discussion?

Mr. Jamnadas M. Mehta: May I submit that the statement of facts is not
correctly set out. The publication ‘‘International Clearing Union’’ was issued
under the full authority of His Majesty’'s Government. The Government of
India were consulted long before this pamphlet was issued. In England it is
a Government which is responsible to public opinion, but here it is a Gov-
ernment which has not got that honour. Therefore, the Government of India
has the greater obligation that ‘they should teke the public into voufidence.
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Mr. President (The Honourable Sir Abdur Rahim): As a matter of fact,
copies have been sent to all Members of this House, and, I svppose, to
other interested bodies ?

Mr. Jamnadas M. Mehta: May I say that there are three very dabgerous
proposals in this puklication?'

Mr. President (The Honourable Sir Abdur Rahim): But the Honourable
the Finance Member has said that the House will be given an cpportunity
to discuss it.

Ird Jamnadas M. Mehta: When? Already the scheme is Leing imple-
mented.

The Honourable 8ir Jeremy Raisman: That is a gross misstatement of
fact..

Mr. Jamnadas M. Mehta: It is an absolute correct statement of fact.
It is being implemented in Canada. Either the Honourable Member pretends
not to know or he wants to cover his ignorance. .

The Honourable Sir.Jeremy Raisman: I repeat it is entirely wrong.

Mr. President (The Honourable Sir Abdur Rahim): T accept the stste-
ment of fact as given by the Honourable the Finance Member.

Mr. Jamnadas M. Mehta: If you accept that, I am very sorry, but it is

not a correct statement. Let me say in particular that his denial about
Canada is not correct.

Mr, President (The Honourable Sir Abdur Rahim): This is a question
whether there has been any official statement of policy on the part of the
British Government or any official commitment on the part of the Dritish
Government which would in any way affect the Government of India; and
having regard to the statement made by the Honourable the TFinance
Member, I must hold that there has been no such commitment.

Mr. Jamnadas M. Mehta: What is the statement? .

Mr. President (The Honourasble Sir Abdur Rahim): I rule the 1irotion as
being out of order.

The Honourable Sir Jeremy Raisman: To settle the matier, may I read.

Mr. Jamnadas M. Mehta: When will he give an opportunity to the House,
after everything has been. implemented ?

. The Honourable Sir Jeremy Raisman: May I read one sentence from the
introduction to the official copy of these proposals?

“The Government (that is, His Majesty’s Government) is_not eommitted to the principles
or details of the scheme. An{ proposale for a satisfacfory international monetary
mechanism after the war can only be framed after full consideration of all aspects of the
very .dlﬂ‘ncult problem. It is hoped that these proposals will afford a basis for discussion,
criticism and constructive amendment together with similar plans ‘having similar -objectives
whic&r may be prepared by experts of other Governments.”’ ’

. Jamnadas M. Mehta: When will this opportunity be given to experts
of other Governments? There is no knowing. That is the main point of
my motion.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable the
Finance Member says that opportunify will be given.

Mr. Jamnadags M. Mehta: When will it be given?

Dr. P. N. Banerjea: During this Session?

The Honourable Sir Jeremy Raisman: I do not think a useful debate can
take place during this Session. These proposals have only been before the
country for two or three weeks. There are matters which require considerable
study. I hope that interests concerned, Chambers of Commerce, the Fede- .
ration of Indian Chambers and other similar bodies, would remit them to a
competent Sub-Committee to study them, formulate their congidered opinions
on them and in due course forward them to the Government, and when the
country has had time to formulate its views this House might then have a
useful debate.

Dr. P. N. Banerjea: Next Session?

. Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): May we know within what period you will call a meeting to
consider? Can you give some idea?
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The Honourable Sir Jeremy Raisman: I think it is quite possible that hy
the next Session a useful debate might be held.

Mr. Jamnadas M. Mehta: Why are commercial interests- only invited?
Have the rest of the people no interest in the matter?

JupiciaL CONDEMNATION OF THE BOMBAY GOVERNMENT'S MRETHOD OF DEALING
WITH THE SABOTAGE MOVEMENT AT NANDURBAR.

Mr. President (The Honourable Sir Apdur Rahim): The next uotion is
also in the name of Mr. Jamnadas Mehta. He wishes to discass ‘‘a definite
matter of urgent public importance, namely, the judicial condemnation by
the law courts in the province.of Bombay of the methods of dealing with the
sabotage movement by the Government of Bombay at Nandurbar, where boys
and girls who were returning from school were indiscriminately shot last year
resulting in the deaths of some of them and in serious injury to a much
larger number’’, ‘

This surely can be discussed in the Legislative Assembly f Bombay.
You connot discuss it here. :

Mr. Jamnadas M. Mehta: There is no Legislature in Bombay.

Mr. President (The Honourable Sir Abdur Rahim): 'Fhe High Court has
passed an order in this case and it is for the public to take up the matter.
The motion is ruled out of erder.

Excessive INFraTiON OF THE PAPER CURRENCY.

Mr., President (The Honourable Sir Abdur Rahim): There is another
motion of which notice has been given by Mr. Jamnadas Mehta. He wishes
to discuss ‘‘a definite matter of urgent public importance, npamely, the un-
paralleled figure of nearly 750 crores of rupees to which the Government of
India have inflated the volume of paper currency in this country regardless
of the fact that it has destroyed the security of livelihood of nearly 400 millions
of its people and introduced the economic chaos which now threatens to
engulf India as a result thereof’’. . '

The Honourable Sir Jeremy Raisman: The point at issue is the monetary
policy of the Government which, I believe, is to come under discussion on a
Resolution in this Session but in any case the underlying :ratter is one which
was discussed at cousiderable length during the last Session. The situation
is in no way different from what it was then. I’ clearly indicated then in
the course of my Budget speech and in subsequent discussion what were the
points at issue and I submit that therc is no difference in essence between
the matter which my Honourable friend has brought forward eu.d the position
which was discussed during the last Session.

Mr. President (The Honourable Sir Abdur Rahim): A definits figure of 750"
crores is mentioned here.

The Homourable Sir Jeremy Raisman: In the course of the Budget speech,
T referred not only to the situation as it existed at that moment but the
situation as it would exist thereafter. It was quite clear that further expan-
sion of currency might occur and indeed has occurred, although in other
respects the situation has greatly improved since that time. It never was
any part of the Government’s case that the volume of the currency would
remain static for all time.

Mr. Jamnadas M. Mehta: There is no substance in the opposition of the
Government. The figure at which the currency nowstands is so unparalleled.
It is 50 per cent in excess of what the figure was when the discussion took
place and every single rupee of currency that is now added in the paper
currency is a danger.

_ Mr. President (The Honourable Sir Abdur Rahim): The Honourable the
Finance Member says that there is a Resolution dealing with this matter,
which will come up for discussion.

. _The Honourable Sir Jeremy Raisman: I understand that the Resolution
referred to has secured a place in the ballot. It may come on today or failing
that on the 6fh August.
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Mr. President (The Honourable Sir Abdur Rahim): What- is that Reso-
Jution ) ’
+  Mr, Jamnadas M. Mehta: That Resolution is not ut all rclevanl., It is-
Resolation No. 8 in the name of Mr. Umar Aly Shah. 1t is substantially
«ifferent from my motion. 1 am not concerned with the rate of interest or
anything of the kind. '

The Honourable Sir Jeremy Raisman: The question of monetary policy
is one organic thing. '

‘Mr., President (The Honourable Sir Abdur Rahim): The Honourable
Member can discuss this very question in connection with that Resolution.

Mr. Jamnadas M. Mehta: \Where is the guurantee that it will be reached?

Mr. President (The Honourable 8ir Abdur Rahim): In all likelihood, it
will be reached. This is enough as has been repeatedly laid down. On the
ground that there is a Resolution which is likely to be reached this Session,
standing in the dame of Mr. Umar Aly Shah, ruising a’.question which would
cover the very point sought to be discussed in this adjournment motion, I
rule it out of order.

NOMINATION OF THE PANEL OF CHATRMEN.
Mr. President (The Honourable S8ir Abdur Rahiin): I have to wform ihe
House that under sub-rule (1) of rule 8 of the Indian Lagislative Rules, I
nominate Syed Ghulam Bhik Nairang, Mr. K. C. Neogy, Mr. Hooseinbhoy A.

Lalljee and Sir Henry Richardson on the Panel of Chairnen for the current
BSession.

RESOLUTION RE TREATMENT OF POLITICAL PRISONELS AND
DETENUS—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
proceed with the further discussion of the Resolution moved by Mr. T. T.
Krishnamachari on the 25th March, 1943. .

Sardar Manga) Singh (Eust Punjab: Sikh): Before T denl with the points
raised by the Honourable the Home Member in his speech when he spoke on
this Resolution last time, I wish to make n short personal statement before
‘the House, which ircidentally concerns every elected member of this House.
1 mention this personal mutter because I think it is connected with ihe funda-
mental rights and privilgges of the Members of this House. When T was
relensed in November last year on medical grounds, I was given a notice by
112 Noox the Punjab Government under which 1 was required no: to join

- in a meeting or assembly of five or more than five persons. I will
read only u few lines from the notice which are relevant to the issue. This
‘wus the order: '

““Whereas the Governor of the Punjab is satisfied with respect to the person known as

Mangal Singh, M.L.A. . . . . . with a view to preventing him from acting in any manner

prejudicial to the defence of British India, the public safety, the maintemance of public
-order or the efficient prosecution of the war it is nccessary to make an order . . . .”

This is the order:

Now, therefore, in excrcise of the powers conferred by Rule 26 of the D ¢ i
Rujes, the Governor. of the Punjab is éieased to direct t.h{t. the éaid al §if:;fa ll.;lflllhl‘;llt:

(i) without- the permission previously obtained in writing from the District Magistrate,
Ludhiana, join or take part in any procession or meeting of five or more persons other
ithan a purely religious procession or mecting. . . . . . ’ )

Mr. President (The Honourable Sir Abdur Rahim): Why does the Honour-
able Member think that it applies to this Assembly?

Sardar Mangal Singh: I am coming to that point shortly. Now, whenever
I wanted to attend any meeting of the Board of Directors of a business
concern, 1 always took the permission -of the Deputy Commissioner. But
‘when I wanted to come here to attend this House, I thought that it was not
necessary to take the permission of the Deputy Comrmisdioner. But I
-referred the matter t¢ him just to know his re-actions,

Mr. President (The Honourable Sir Abdwr Rahim): I do not know wh
the Honourable Member should have referred the matter to anybody at all.
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T'he Honourable Member is u Mewmber of this House und he has every right
to speak here. )

Sardar Mangal Singh: In reply to wy letter the District Mugistrate said’
that 1 could not attend this House unless I took previous permission trom him
in writing. 1 crave. the indulgence of the Chuir as well as of the House to
read this short letter which is quite gerinane to the issue. He said:

“1 am in receipt of your letter dated the 2lst January, 1943, wherein you have ruised
the question whether in view of the gagging order No. 17575-B.D.S.B., dated the 18th
November, 1942, served on you by the Punjab Government under Rule 26 of the Defence
of India Rules you cun stlend the meetings of the Central Assembly or those of the Com-
mittees at Delhy, without the permission of the  District Magistrate  Ludhiana, 1 answer
that question in the negative in so far as the order efjoins in clause (1) that you ‘shull not
without the permission previously obtained in writing - from the District Magistrate,
Ludhiana, join or take part in any procession or mecting of five or more persons other than
a purcly religious procession or meeting’. The Centrul Assembly comprises of more than
five members and probably the same remark holds true in respect of most of its Committees
alsu. Hule 26 of the Detence of India Rules was framed under the Defence of Iudia Act
No. XXXV of 1839, which lays down in section 1(2) (a) that the Act extends to the whole
of British India and .it applies also to British subjects and servauts of the Crown in any
part of lndia. So the gagging order in your case holds good not only in the Punjab pro.
vince but in the whole of indis including Dethi and other Prowinces and native States.”

Mr. President (The Honouruble Sir Abdur Kahim): The Honourable Memuver
hus reud out a very interesting opivion, but the Honourable Member knows
himself quite well that anyone who is u Mewber of this House und who wishes
to speak und catches the eye of the Chair is entitled to speak. The Honourable
Mernber cun now go on to deal with the Itesolution.

Sir Muhammada Yamin Khan (Agra Division: Mubammadan Rural): But,
Sir, there is one poiny for the Chair to decide. 1f the Honourable Mewmber had
come to this House without obtaining the permission of the District Magistrate
what protection would the Chair afford to him?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Meniber
surely knows very well that once he is in this Assembly and he catches the
eye of the President, he is entitled to speak. That is sufficient protection for
him and he bad no business to consult anybody regarding that. '

Sardar Mangal Singh: But I submit, Sir, thut 1 am likely to be prosecuted
by the Punjab Governinent when I go there. But 1 have come to this House
today to assert my rights as an elected Member of this House. 1 think that
except yourself, Sir, nobody can suspend me. . . . ;

: Mr, President (The Honourable Sir Abdur Rahim): Certainly. The Honour-
¢ able Member has every right to speak at the meetings of this House.

r Sardar Mangal Singh: This, in a way, gives some idea as to how the Ilefence
" of Indix Rules are bemng worked out and this was the point which 1 wanted to-
, submit to tbe Honourable the Home Member. '

: The Honourable Bir Reginald Maxwell (Home Member): On & point of order,
. Bir. The object of this Resolution is not to discuss the general working of
l Rule 26 but to discuss the conditions of detention of prisoners. :

Mr. Hooseinbhoy A. Lalliee (Bombzy Central Division: Muhammadan
Rural): .On a point of order, Sir. I submit that a Membey whq attends here
. to speak on a certain Resolution has a right to make it clear under what cir-
cumstances he is attending and as to what his position.is in the  House.

Mr. Pregident (The Honourable Sir Abdur Rahim): He must speak to the
terfos of the Resolution.

Sardar Mangal Singh: Certainly. Why I decided to come here today, Sir, is
due to the fact that when I read the speech of the Honourable the Home
Member, T found there were certain inaccuracies in it. Probably he was not
correctly informed. ' '

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
refers. to the treatment of prisoners? -

Sardar Mangal Singh: Hc was. not correctly informed particularly about the
detenus confined in my province. I have not gone to the Library to prepare
my speech. But I.am ‘spenking from mjy personal knowledge. I have gone
through this Mill and I have been in the police lock-up and in the jails before
the 9th August nnd after the 9th August. On this point T wish %o submit. to
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the Honourable the Home Member whether he is prepared to go back to the
position which was laid down by himself after the Deoli hunger-strike? It is
clear from his speech that he is conscious of the weakness of his case. Some-
times he says that it is the responsibility of the responsible Ministries in the
Provinces. By this time, the country knows what is the hoax of this provincial
responsibility and how the responsible Ministers and Ministries are functioning
in the provinces. Sometimes he takes cover behind some of the Centrally Ad-
ministered Areas. 1 will ask the Honourable the Home Member how he is treat-
ing the political prisoners from Delhi itself? When they were in the jail of
Delhi they were giver a different treatment and since thé time they have been
sent to the Punjab juils, all those privileges. have been taken away and they
~are being treated like other prisoners in that province.

In his speech the Home Member says that these detenus are not ordinary
.detenus; they are rebels and they are the enemies of the Government. I make
a present to the Honourable the Home Member and ask how he is treatiug bis
own enemies? How are the Germans and Italians being treated in the Camps
in this country? 1f you want to treat those detenus as your enemies, by all
means treat them as such and give them the same treatment as you are giving
to Germans and Italians in this country. If you want to treat them as friends,
then treat them as friends and. give them the same treatment as you were giving
to other detenus before the 9th Augusi. On the 9th August when we went
into jail, new rules were circulated to all the jails and a new class of prisoners
was created called the civil disobedience prisoners, 1942, and we knew wlhat
that meant. Before the 9th August every detenu, irrespective of his social
position and status, was given 12 annag in the jail; he was given Rs. 17/8 us
clothing allowance; he was allowed to supplement his food up to Rs. 10 per
mensem ‘gnd he was allowed interviews. He was given papers and books and
was also given charpais. He was provided with other facilities, including
games.

Now, what happened after the 9th August. A new class of prisoners was
created—the civil disobedience prisoners, 1942, a new brand, a new model of
1942, was created. How were they treated? No newspapers or books were
-allowed to them. Although the Honourable the Home Member said that books
were allowed, yet speaking from personal knowledge and speaking with respon-
sibility, I ean say that bcoks are not allowed even today in the Punjab jails.
Is the Honourable the Home Member prepared to contradict that statement,
that no interviews have been allowed today in the Punjab jails with the relations,
-even if the prisoner is ill or his relations are dying. On this point the Hon-
ourable the Home Member says that whila they allowed interviews in certain
Provinces, there were cases of sabotage and all that. I say that is entirely in-
.correct. The first Province which permitted interviews was Sind. I do not
think there has been any case of sabotage in Sind. In the only Province where
the Congress leaders were not arrested some of them are still outside, I mean
N.-W. 'F. P., there is not a single case of sabotage, because the Congress
leaders exercise their influence. It is only in those Provinces where the Cong-
ress leaders were suddenly removed and when there was no one to guide them
in this matter that these cases occurred. So that, the statement that these
cases occurred because interviews were granted ig entirely wrong. How were
these people treated? We were given six annas a day. = Before the 9th August,
a prisoner was given twelve annas a day. and Rs. 17-8-0 and you can éui)ple-
ment your food upto Rs. 10 a month, you can accept some eatables from your
friends at the time of interview. All these were stopped. We were only éiven
‘six annas g day, no charpais were allowed. All prominent Congress Workers
were thrown in Shahpur jail where there was no structural accommodation,
only chholdaris were pitched and the place was wet. There was not even suffi-
ocient provision even according to the rules, there were no medical arrangements,
the people suffered from malaria for a long time even without getting proper
medical attention. I submit that the Government of India should not hesitate
‘to accept this Resolution as amended by my Honourable friend, Mr. Joshi. His
asmendment is very important. I appeal to the Honourable the Mover to accept
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this amendment and 1 submit the amended Resolution should be accepted by
the House and the Government also should have no hesitation in accepting it.,
It only asks the Government to revise their policy in respect of the treatinent
of prisoners. It does pot go any further. Does the Honourable the tlome
Member require anotacr hunger-strike to effect a revision of the Government
policy? I hope the House will accept the Resolution as amended and I hope
the Government also will implement it. 8ir, I support.

Mr. N. M. Jogshi (Nominated: Non-Official): 8ir, .my Honourable friend
Sardar Mangal Singh, by narrating his personal experiences, has made my
work somewhat very easy. The Resolution is intended to secure humane
freatment, a treatment consistent with human freedom, for the security and
other political prisoners at present detained in jails in India.  Sir, I have
moved an amendment to that Resolution. My amendment is not in opposi-
tion to the Resolution at all. It is only intended to clarify the issues and
put the question also in some greater detail. I am suggesting by my amend-
ment that the Government of India, in consultation with the Provincial Gov-
ernments and in consultation with the Committee of this Legislature, should
revise the polity underlying the treatment of political prisoners in this country.
I have suggested that the conditions at present prevailing in Indian jails should
be revised so as to be consistent with the principles of humanity and as I
said, consistent with the principles of human freedom.

Sir, the Honourable the Home Member in the speech which he made
during the last Session said, in the first place that it is difficult for the Gov-
ernment of India to lay down the policy in this matter, as the policy is'in the
hands of the Provincial Governments. In this matter, Sir, I would like
to point out to the Honourable the Home Member that in the case of a large
number of political prisoners who are detained in Indian jails, the policy was
laid down by the Government of India, they were detained in accordance with
the policy formulated by the Government of India. Therefore, if they were
detained in accordance with the policy formulated by the Government. of
India, the Government of India should take upon themselves the responsibility
of laying down the principles according to which these people’ should be -
detained in the jails in all the Provinces. Then, Sir, the Honourable
the Home Member in his speech -pointed out the difficulties which he feels
in securing improvements in the conditions at present meted out in Indian
jails. I would first state the last point mentioned in my amendment. I
have suggested there that in India when people are detained without trial,
there should be at least some method of reviewing the = cases. For
instence, in Great DBritain, when people are detained in the jails
without trial, the Government have provided for an Advisory Committee.
Any person detained without trial can approach that Advisory Committee.
He is told what the charges are against him. He is also given an opportunity
10 disprove the charges against him. Sir, in India, the Government of India
have made no such provision, neither have the Provincial Governments made
any provision. I therefore suggest by my amendment that the Government
should’ take immediate steps to appoint an Advisory Committee or appoint
Advisory Committees in all the Provinces which will review the cases in the
some manner in which these cases are reviewed or considered or examined in
Great Britain. The Honourable the Home Member in his speech made last
Session had agreed that in the case of some political prisoners, some kind
of review wag desirable, that is, those prisoners who were detained for their
own activities. But, Sir, the method of reviewing followed by the Govern-
ment of India and by the Provincial Governments” was thoroughly unsatis-
factory. The detenus were not told what exactly were the charges against
them, and they had not full opportunities of disproving the charges agninst
them. The Honourable the Home Member then says that in the case of
‘those people who are detained on account of Congress movement, that ‘kind
of review wag not practicable or desirable, I do not exactly remember now
what he said. But even in the case of those people who are detained on
account of the Congress movement, in the first place there may be a number
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ot people, who were detained not because theyhud done anything, but because
they belonged to the Congress. 1t is true that in the cuse of those people who
are detained only for belonging to the Congress, the review is not likelv to be
of much wuse, but will be of much use or some use at least
ns affecting the policy of the Government of Indin. In his speech,
the Honourable the Home Member has said that the  Congress
movement, when he made that speech, was going on actively in the
Provinces. I do not know whether the statement made by him at that time
was correct or not. But todayv it is not correct. Today the Congress move-
ment has practically died out, at least that part of the movement which
meluded violence and sabotage. Therefore it is time now for the Government
of India as well as the Provincial Governments to review their policy, not the
cases of individuals, but review their whole policy and release all the political
prisoners either detained after trianl or without trial. I therefore fecl that the
time has conle for reviewing not the individual cases of political prisoners but
reviewing the poliey of detnining these people without trial or\vgven after trial.
T hope, Sir, that the Government of India and the Provincial Governments will
review this policy and release the political prisoners in all provinces as the
movement on account of which they were detained does not now exist in a
form of violence and sabotage. -

Then, Sir, T would like to bring before the Legislature the eages of persons
who are transferred from one province to another. A large number of security
prisoners have been transferred from Madras to Amraoti, and in order that the
Provincial Government should be able to square the account I am told that
ai equal number of political prisoners from the (', P. have been transferred to
Madras. Sir, I have heard a large number of complaints about the prisoners
at present detained in Amrnoti. These people cnme from Madras and they
are accustomed to a certain climate and food and certain other conditions:
and in the Amraoti jail they are not only very uncomfortable on account of
the extreme heut but a large number of them suffered -in health. My friend,
Mr. Giri, who was 0 Member of this Assemblv has suffered in health; ne now
gets rheumatic and other pains in his leg. The case of Mr. Satyamurti is
well known. Another gentleman, Mr, C. N, Muthursnga Mudslinr, was
recently released on account of illness. But there are other persons in
Amruoti- jail who are not keeping good health either on account of the climate.
of the place or on account of the conditions in that jail. I suggest to the
Guvernment of India to recommend to the Madras and also the C. P. Govern-
ment to transfer these detenus to their original provinces. .

Then, Sir as regards conditions in jails I do not wish to speak in detail on
this occasion, but I should like to point out to the Government of India that
in certain jails_people have suffered on account of bad conditions. For
instance, in Bombay in a prison at Belgaum people suffered on account of
nn epidemic disease like cholera. I do not suggest that Government took no
steps after the epidemic arose; they did take steps to prevent the evil of
that epidemic. But I should like the Government of India and the Provincial
(GGovernments to maintain such conditions in these jails that people will not-
suffer. Not only. were conditions bad in Belgaum when the people suffered
bul the curious thing is that it was found afterwards that the epidemic was
due to. bad bajree supplied in that jail. Some of the detenus wanted food
to be ordered from outside but they were told not to do so although the real
disease was due to bad food supplied in the jail itself,

] Moreover, 1 :ivould like to 1:slay a w?lrd about the’ facilities
etenus ng regards communications with outside, specially ; ;
allowed to them with their friends and relatives. P The sziort‘if:I:?: tllr:;'e ?;:::
Member in his speech made 1ast Session said that it was not desirable to allow
the detenus to have contact with their relatives or friends. In this connee. '
tion F will draw attention to the fact that all interviews take place in the
presence of the jail authorities and there ie hardly any opportunity for either
the detenu or his relatives to maintain secret communication with each other.

given to the



He has mentioned soie case where a detenu tried to smuggle some informa-
tion through his relative., But he knows that the fact wus * made known.
Therefore there is no possibility of the detenus and. their relatives maintaining
sccret contuct. with euch other if the facility for interviews is given to, these
detenus. 1, Therefore, feel thut the Government of Indiu  should accept the
suggestion which I have made. In the first place they should uppoint s
committce of this House to cousider the whole question regarding the treat:
ment given to the detenus in all provinces. 1 agréé that improvement in the
treatment of the detenus cannot be secured without the co-operation of the
Provincial Governments. 1 have, therefore, suggested in my amendments thib
the Govermment of India should secure the co-operation of the Provincial Gov-
ernments in this matter. 1f u committee of this House is appointed I have
no doubt that the Government of India, will place before this (ommittee the
views and proposals of the Provincial Governments. These” Governments can
then appoint their representatives to -co-operate. with the committee of this
Legislature.  But 1 feel that the policy governing the treatment of the
detenus in this country should be co-ordinated by the Government of -India,
whether the administration of the policy be left to the Provincial Govern-
sedts or not.  The' Provincial Governments certainly may have a certain
freedom but the policy underlying the treatment should be a policy formulated
aund approved by the Government of India and this Legislature in co-opera-
tion with the Provingial Governments. There must be co-ordination between
the various provinces in this matter. A

Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member's time is up. . B

Mr. N. M, Joshi: I shall not proceed very much further but say this that
m putting people in jail Government of India formulated the policy -them-
selves, may be in consultation with the Provincial Governments. Therefore
they shodld also take the respousibility of forming u co-ordinated -policy in
fixing the principles underlying the treatment given to the detenus aund poli-
tical prisoners M Indian jails. .

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, at the

touteet 1 am reminded today of one name which was mentioned more than
any other on the last occasion during the debate on this Resolution. It was
the name of the late Mr. Satyamurti. He was my friend und colleague fd
we worked together as Secretary of the Congress Party for several years.
But he is now no more; the hand of death has intervened between him and
us and his case has practically lost nll importance so far as these mundane
affairg are concerned. . :

Coming to my amendment, I must express my- thankfulness to the Honour-
able the Home Member for taking the earliest opportunity to reply to the
Resolution as well as the amendments. I have, therefore, got the advantage
of the reaction of (Governmeng to the Resolution as well as to my amend-
$aent; but 1 mnust say I am disappointed. I expected a statesmanlike reply
with some imaginution of an administrator, especially in these bad times. But
1 am sorry to say that 1 find a trace of the same superannuated woodenness
in“ his’ reply. What does he say? He puts forward the same plea that the
Central Government or, for the matter of that, the Central Legislature can have |
nothing to do with provincisl matters, be the Pprovince under the autoctatie
vule of a Governor or under a popwular ministry. 1 was not prepared to hear

uch a reply. It is always said in this House that the Central Government
ean- have nothing to do with matters concerning the provinges and this legal
opinien of the Government of India T might have taken as true—for I am
myself a layman—had it not been for the fuct that very recently some of the
legal decisiohs of the Government.of India have been = reversed by various
~#Courts in the country. I think when the British Parliament was ensacting the
Government”of India Act, 1985, specially Section 102, it had before it the
report of the committee on Australian Constitution, which said ‘that during the
last war on account of judicial decisions the Federal Government of Australia
kad become practically a unitary Government, and under this provision, after
the promulgation by the Governor General of s sfaté’ of emergency in the

~A
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country, 1 take it thut this Government has turned into practically a unitary-
Government and, therefore,” the Central Government and this House can control
ull the affuirs in the country, either.in the provinees or at the Gentre: 1 um
8 layman and I do not know; there might still be some technical difficulties

-and legal obstacles, but I am sure it will not be difficult for the Government of
India, especially the Legislative Department, to overcome such difficulties.
1 take this opportunity to extend iy cordial welcome to my Honourable
friend, Sir Asoka Kumar Roy, to this House as the Law Member. He 15 now
the head of the Law Dcpartment and if there is any defect in the orgunization
oi the Department or if he wants any more assistance he will doubtless re-
organize it, secure all the necessary assistance he requires, and I am sure
he will repeat his .legal victories in the provincial sphere at the Centre, and
we, shall never hear in future—especially in these bad times when the admini-
stration is under proclamation of emergency—that the Central Government
and the Central Legislature are not competent to interfere in provindial
matters, or'even to advise them effectively. : ' ’

The Honourable the Home Member has told us that MemHers of the Central
Legislature have no status to advise the Provincial (Governments. I know
that perfectly well.: Whoever ever cluimed that status, I did not 'claim it in
my amendment. What 1 demand is that some members of the Legislature
or public men in the country should, by arrangement of the Central Govern-
ment, interview the detenus and political prisoners in the provinces in order
to_ascertain whether they have changed their views and are preparéd to co-
operate in the war measures, and if they are satisfied they should recommend
their relense. There is no question of status or anything of the sort. The
Government of India ought to be able to select some of their non-official friends
to help ang- co-operate with them in this matter in the way in which such
co-operation should be offered und accepted.

Again, the Honourable Member asks what guaruntee is there that chose
prisoners should be taken to have changed their views. I am simply sorry
that he has uttered this counsel of despair. What is the policy behind this
detention and imprisonment? I think the Government should always ‘try ¢
with determination to rally round all opinions in the country for co-operation,
and I am glad he has plainly said that these are precautionary measures and
not measures of revenge, and I wish that he would look for all sorts of ways
and means to see that those prisoners are released and are utilized in the
iniprovement of the present situation. N

I may here refer to the demand of the Mover of the Resolution as well as
the other amendments. Before doing that I may tell my Honourable friend

“the Home Member—though the matter is very delicate—that, ag far as T know,
the circumstances in my province are such that if I go and interview the
prisoners in jhils I can ascertain their views and can recommend their release
if they have changed their mind. I am' quite sure that there will be manyt!
other Members in the House, as wéll as members of the public outside this
House in this vast land of India to do the same thing as effectively or even
more than effectively. Besides, the war situation has now changed and , the
policy of the Government should change accordingly. Mussolini has abdicated.
He is now under arrest, and the Allies are at the gates of the Italian mainland.
Germany on the Russian front is also in a tight corner. In the Far East Japan
is shaky. I am appealing for those patriots who are in !Ell. I know many pf
them, and I know” that probably 99 per cent. of them will be useful to you in
present circumstances. They will help us;_they will' help the Government :
they will help in the affairs of the war and in the business of the nation.

So now let me say one word to my friends, the Mover of the Resolution and
the movers of the other amendments. They want release of these prisoners in
e covert way: I want it openly. I prescribe andpropose & practical method for
their release. 1 never believe that ~my friends will be satisfied with these
erumbs of concessions, as they have put it—a caqdle here, a 19tter there, or
eight. nnngs more & day to supplement food and things of this kind.
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber's time is up. : '

Papdit Nilakantha Das:. What they say in a covert way, 1 suy openly thai
methods and meuns should be devised to reléase them and that these patriots
should be used for the betterment of the present situation in the country.

Mr. R. R. Gupta (Cities *of the Umited Provinces: Non-Muhammadan
Lrban): 1 stand to support the amendments which were moved by my friend,
Mr. Neogy, and myself. Sir, 1 come from the Province le_lich is charucterised
a6 the most motorious province in the matter of deuling with the political
prisoners, a province which has in no small measure contributed towards the
political suffering in the country. 1 will be failing in my duty if 1 do not let
the Government know what is going on in the United Prowvinces behind the
prison burs under the rime of law aund order. :
~ Sir; there are several concentration camps in severul Central jails, but 1 will
.confine my observations only with regard to one or two oI these jails. There is
a Futebgarh Central Jail in the United Provinces, in which political detenus
are confined. From 9th August all the privileges and rights were withdrawn
from that jail also”as from other juils. Neither letters, nor interviews nor even
petitions to Government were allowed to the prioners. Then, Sir, one more
-class of prisoners was added, namely, that class which was ordered to be kept
aloof from all other prisoners who were concentrated there. Sir, that class
was meant for such prisoners who were bad characters or goondas. In spite of
the understanding of the Central Government with those detenus who were
transferred back from Deoli, after the Deoli hunger-strike, as u result of the
efforts of Sardar Mangal Singh, that there will be no differential classification
of detehus, the classification system wus again intrpdul?ﬂi after 9th August,
even against those detenus. Then, Sir, the United Provinces Government
itself fraumed rules for the prisoners who were in detention that they will not
be punished by handcuffs and bar fetters, but that punishment has been awarded
to the prisoners, among whom are included M. L. As. of the United Provinces.

As regards the health of the prisoners, one man froin Cawnpore, who .is
perhaps still there, weighs only 91 1bs. The same- person, Bir, I have come to
~know from an unimpeachable authority, was given th@ work in the mill ingide
the jail. While he was doing that work one day he fainted and after that he
wus produced before the jailor. The jailor uwarded bim the punishment of
beating. He was beatem.” During that punishment he vomited blood and he

was transferred to hospital. When he returned back from hospital, again he
was awarded the same labour. Again he could not do that work. Again he
was produced before the jailor. Again he was awarded the punishment of
beating and again he vomited .blood, and now he is in hospital again.

To give you another story. Two men were awarded the punishment of
beating. In protest they went on hunger-strike. They fasted for 40 days.
Afterwards they were tried before a Magistrate for breach of jail discipline.
During the course of their examination they narrated the story of their beating
and they also pointed out that they vomited blood. That blood has been sent
to the Lucknow Hospital for examination. .

Then there is_the third case of one Mr. Chandra Bhal Johri, who was &
Member of this Honourable House. He was arrested' in Benares while he'was
on his sick bed. He was kept in Benares jail for a long. time, in spite of his
protests and his requests that this jail did not suit hiz health. After a long
time he was transferred to the Lucknow Jail. Previously also when he had
been interned his health was not good and he was kept in hospital. He was. not
removed from that jail to hospital till he was so bad that the authorities could
not keep him any longer inside the jail. Then he was sent to Balrampi®
Hospital. There he was lying ill. No intimation was given to.his family
-memﬁers, nor were they allowed any interview with him. One day when he
Was In an unconscious condition his wife was intimated by telephone, ‘‘Now you
can come and see your husband’’. She.went there and found him unconscious.
immediately she ran up to the Secretary of Home Department of the United
Provinces. Of course, it was a little late. The Secretary, first of all, refused

(1
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an interview with her. But when she explained the position of her husband,
she was told, “"All right. I will verify from the doctors, and if they will say,
that the condition of the man is such that he cannot survive, then I will order
hig release.’’. On this condition he telephoned the jail authorities and when
he was assured that the man would not survive, his release was ordered.. The
gentleman was brought out of the hospital, he was lying unconscious for 4, 5
or 6 duys and then he died. The other story is n story relating to the Bareilly
Central Jail. In that jail many of those Congress members- who were respon-
gible for ruuning the rouch heralded Congress Government of the United
Provinces are imprisoned. The position in that jail"is still worse. Very
recently, perhapsion the 28rd July a statement was published in a local paper
here, which shows that people are taken out in batches’and beaten in the same
batch hy ex-conviets. Some of them  vomited blood during the process of
that beating and many of themn were men who were highly placed in society in
this gountry. Reports go to show that -neither non-official nor official visitors
have visited the jail for a Tong time with the result that prisoners are left at .
the mercy of the sume over-zealous jail authorities who “are always trying to
guin notoriety because they think that it is by that notorlety that they will
gain promotion und betier appreciation from the Government. I wrote a letter to
the Adviser of His Excellency pointing out these misbehaviours und requested
“If you permit me to. visit the juil, T will give an assurance and my word of
honour that not a word will he revealed, T will report the smme in private to
vou, T will not publish it to the press’’. But that opportunity also has been
denied to me. Tt was only aftet iy public appeal in the month of April that
one letter in one mgpth has been allowed to political prisoners in the  United
Provinces. Even that letter has to pass through so many censors that it
seldom tukes two or three months before it reaches its destinntton. 1 ussure:
you, 8ir, I um a friend of your Govermuent, but 1 feel that in your name u great
mistake. is committed by these over-zewlous officers, and 1 have, therefore,
thought it my duty to brig ull these fucts to your notice. After
all, these prisoners whoe are confined_ in  jails will come out one
duy. 1 do not suppose you think that every one of them will be killed inside;
some of them will survive and they will come out. When they come out they
will have to nurrate these stories to the civilised world. When these stories are
heard by other countries, what will they say? They will sy that a Governinent
which is supposedly fighting for democraey and humanity-is practising the same:
methods inside jails which the Germans are practising in the concensration
camps. I am sure that is not going to help in your war effort. Therefore, 1
appesl to your generosity—please consider these questions, not on any other
ground, but purely on political as well. a8 humaniturian grounds.
There is one more consideration. Many persons who have been arrested
durjng that time were arrested purely on the report of the local police. They
- had never taken part in the movement and they could not expect that: they were
‘going to be arrested. They might have had several matters of importance,
however small these might be in other peoples’ eyes, but for them they will be
very importint. They could not make any arrangements for attending to them.
~Now they have been sent to jail and have been cut off entirely from the outside
world. They are not allowed any sort of gornmupication from their nearest and
dearest. Many of them might have got civil suits, income-tax cases, ete.
Neither could they attend to them nor could they advise snybody,
‘else on their behalf. You can understand what an irrational agony
they must be passing through, and that you can avoid by granting them
& few interviews and betier facilities for communiecation. I do not think the
Government are going to lose anything by granting these facilities. After all,
so far as.the sabotage movement is concerned, that has been crushed and
finished. You are gaining victories after victories every day. TIf at all, I am
sure the contact of these prisoners with the outside world will go to create a
feeling of security and peace and reduce the anxiety of the people. Secondly.
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if at all it will result in reducing the brutality of those persons who are charged

with the authority of munaging the jail udministration and who are behaving in-

that manner, perhaps not acfbrding to your instructions, but of their own over-

zealousness. Therefore, I hope my appesl will not go in vain,

Mr. Abdur Ragheed Ohoudhury (Assum: Mubammadan): This Resolution
hes got two parts. One is & reconmendation that there should be drastic
chaniges in the policy of the Government in regard to the treatment of political
prisoners und detenus, and the other recommendation is that Members of the
Central Legislature should be allowed to visit the jails in which these detenus

are imprisoned and bring to the notice of proper authorities the inconveniences,

if any, that the detenus are suffering from . . . ..

An Honourable Member: Kindly speak up. :

Mr. Govind V. Deshmukh "(Nagpur Division: Non-Mubhammadan): The
Honourable Member is ill. Can he come a little nearer?

Mr. President (The Honourable Sir Abdur Rahim): Yes,

(The Honourable Member then came nearer and occupied a seat in the

.second row.) .

Mr. Abdur Rasheed Ohoudhury: The speakers who liave preceded me have
given examples of personal tortures, personal sufferings and personal inconve-
niences that were the lot of detenus and political prisoners. Any civilised Gov-
ernment would take ndte of these things. }I?"]Tﬂiitical differences one should
not be tortured bodily and physically. I tiffuk that is the rule in the entire
civilised world. After all, political differences ure -only temporary. I under-
stand that the number of detenus is very large and that it is not possible to give
-equal treatment to all the detenus. But if the officers awvbo are entrusted with.
these "detenus do their® duty, ‘nobody has got anything to say. There
are officers who are very dutiful. Nobody K has got any complaint about
them but there are zeulous officers und over-zenlous officers from  whoin
the danger .of ill-treatment comes in and the worst of it
is that if any complaint is muade against  these over- "
zealous officers, the higher authorities do not pay uny heed. It cannot be said
that the eleven thousand und odd detenus are all enemies of the Government,
Far from it. Dolitical differences are only tempornry. Today one ey be hold-
ing extremist views. Tomorrow he may be holding & moderate view. Today -
-one may be a dear friend of the Government. Tomorrow he ‘may not be so and
vice versa. We have seen politicinns  changing their political views so often
and even today one of them holding very radieal views is now adorning the
Treasury Bench. What I mean to say is that on account of pélitical views,
tortures should not be given to any political detenus. The mnun whom  you -
consider to be your enemy today ay be vour friend tomorrow. (eorge
Washington wus an enemy of .England and who thought that the Americans
would be friends of Britain. Today yoy see Xmerica is something like a guiding
angel to Britain and with their help Britain is winning this war. Who knows
that the people who today hold independent views will come {o the help of
Britain in the same way in future. ' ‘

Now, Sir, ifstances of ill-treatment of detenus lave been.given by my
predecessors. I need not multiply them. Only T have got to spenk about a
particular case. T am speaking of a gentleman who was in prison before. As
'soon as he was rveleased, he was aguin arrested nnd taken ds o security prisoner.
_:About him one weekly paper. Medina, brought out certain insinuations and this
is the case I should like to bring to tbe notice of the authorities. “For the
information ‘of the House, T shall rend out only one or two lines from the issue
of the 17th June 1948: 7

““Khosusan jab se ap M. oradabad se Naini Jail men muntagil kiye gac  hain A" clons
fe bajae "B class men rakhe gae hain anr is men bhi nehayat. sokht tallifon men apko
mubtala kar deya gaya maslan rat Lo ek aisi jageh men band kiya jata  hai johfin  ix
shadeed garmi:ke zemane men iatahai saoobut tu samna Larna parla hai.” .

You see the gentleman holds a very high position in society. He is a man
of vast learning and education, a born leader and auy conntry would have been
proud of such a man. If he had been barn in England, who knows he would

1 B.M.
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.ot be & rival of the Right Honourable Winston Churchill. If he had been born

in Russia, he would have been a rival of Stalin. If he bhad been born in the
United States he would have been a rival of President Roosevelt. He is such
a man. As a speaker, he is second to noue in this country and other countries
t00. Such a man has been ill-treated. He has been changed from. A ocluss
prisoner into B, class prisoner and at night he is confined in & room which is not
only unhealthy but ill-ventilated and in this hot weather one can easily under-
stand what physical suffering he has got to undergo every night when he is
confined in his room. When this was published in the paper, some of miy
friends came to me-with the paper and asked me to preside over a meeting
of theirs in this connection. I dissuaded them und told them that this is not
the time for agitation as it is war time but I promised them that I would bring
the matter to the notiee of the authorities so that, if true, the gentleman might
get some relief. I wrote a letter to the gentleman in charge (Home Member)
here describing the suffering and requesting him personally that he should inter-
vene- if the complaints are true. I have been in this Absembly for the lust
seven years. I am a pretty senior man in this Assembly and I thought thut
as a matter of common courtesy a reply could come- bub Unfortgnately our
executive authorities have not the honour of belonging to a responsible Govern-
ment. They have not the honéimof belonging even to a reB_POHSi"e Government.
They are therefore not only irre:kh_sible but. also irresponsive to all complaints.
I then put a number of questions in this House, after waiting for 15_days,
because 1 did not get a reply. So, 1 thought of heaving a sigh of relief by
bringing the matter 4o the notice of the House and getting & reply from the
authoritative quarters. That is the reason why I have been compelled to speak
on this Resolution. Otherwise, T hed no intention of speaking.  This is what
is happening to a man of such eminence. BSilence in these matters is a very
dangerous thing. Many interpretations can be given to this sort of silence.
It may be interpreted that the gentlemun in question is not living. All sorts
of conjectures are being made as no reply was given to me. Then again if the
allegations published in the paper are not true, then it is doing a great harmn to
the jail authorities and the authorities-who are in charge. 8o, it would have
been right if a reply were forthcoming to my létter. Tt is not the correct way
to deal with things in this fashion and the time has come, as the Resolutiom
puts it, when drastic changes in the policy of the Government should be made
to revise the treatment meted out to the political detenus and security prisoners.
From this single example the House may come to the conclusion that everything
~is not going well with the detenus und even a most eminent man like the gentfe- .
men I have referred to, Maulana Husai~ Ahmad Madani, is not free from ill-
treatment. So, the time has come when the Government should change their
policy and make a drastic change in the treatment of their detenus. 8ir, T
support the Resolution. .

Mr. Kailash Bihari Lall (Bhagalpur. Purnea and the Sonthal Parganas:
Non-Mubammadan): Sir, 1 thank you for giving me an opportunity to speuk
on this Resolution tedsy. Like my friend, Sarday Mangal Singh, I have also
had some personal experience because I am also fresh from the jail from the
province of Bihar. Before I narrate what the treatment of prisoners there
is, which is the subject-matter of this Resolution, I wish to begin with some:
personal story which is surely in connection with the point raised by the Wome
Member himself. While going through his speech I found that he sgpid that the:
smallness of the number shows that persons were gelected for detention yith
due discrimination and there was no policy of indiscriminate arrests. Tt is with
regard.to this statement that T respectfully bheg to point out how indiseriminate:
arrests were nlso made. In my own ease, it is a matter of public knowledga
that T had left the Congress because of mv differences with them on severat
matters and it was long before the.last movement was even started. * T had
attended even the Budget. Sesssion of 1942 and apparently the disturbance
‘began in Augist of that year. So, there cannot-be any reason for my arrest
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and 1 have repeatedly asked the Government of my province and, the district
officials if they have got anything to show uguinst me and whether they -had
any apprehension so far as I was concerned. They turned a deaf ear to all
my requests. Having committed one wrong, they wanted to save their face by
' continuing the wrong by keeping me under detention. And whenever the
question was raised with the Central Government, the usual plea was that pro-
vincial autonomy is a subject that cannot now be touched by the Central Govern-
ment. : .
Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Pro-
vincial autonomy under section 98. o
Mr. Kajlash Bihari Lall: It was left to the Provincial Governments. How-
ever, I must be thankful to His Excellency the Govetnor of Bihar for his inter-
vention. When he visited the jail, I narrated my story to him. He took my
case into consideration and I was then released. But the question of saving the
prestige of the Government again came up and I was asked to gign the so-called
undertaking. Though His Excellency had intervened, the District Magistrate
brought one day a typed draft of that undertaking to me which purported to
have said that T have dissociated from the Congress subversive movement and
) that T solemnly undertake not to hold any comsunication with my brother
" Rash Behari Lall and other absconders . . . . ' )
* Mr. President (The Honourable S8ir Abdur Rahim): The Honourable Member
can continue his speech after Lunch. -
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch 4t Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Kailash Bihari Lall: Sir, I was saying before lunch thgt the draft of
the undertaking purported to have said that I have dissociated from the Congrese
¢ Subversive movement and that T solemnly undertook not to hold any communi-
cation with my brother Rash Behari Lall and other absconders. Both these
proposals were so absurd on the very fuce of them that I pointed out to .the
'Dislgrict Magistrate, who was very courteous and kind, and he made a note of
it und he said that be would inform the Government. I pointed out to him
that there wuas no proof that T associated myself with subversive movements
and, therefore, there was no ground for me to say that I have dissociated now.
As regurds ‘holding communication with my brother, he was living with me in
the same jail, in the same room for the last three months. I pointed out the
absurdjty of asking me to say that my bLrother is absconding and that T will not
hold any communication with him. He made hote of this discrepancy and said
$he wauld inform the Government. But the beauty of the thing was that I read
in the newspaper of 23rd April morning in the jail that His Excellency the
Governor of Bihar has been, pleased to release Babu Kailash Bihari Lall as he
gave  an undértaking that he dissociated himself from the Congress subversive.
movement and that he woild not hold communication with his brother and
other absconders. In the evening I was released. So such absurd things are
done. T do not know with what object. ' 4
Now, Sir, with this background, T will give you a picture of haw I was
huddled in the jai]. On 9th September when 1 was just preparing to start for
attending the Assembly, early morning two Sub-Ingpectors came in a sedan car
to escort me to jail. T ihought it was a mistake on the part of the police officers.
Under that impression, T at once wrote out a petition to the Divisiona] Com-
~+missioner and sent a telegram to His Excellency the Viceroy gnd the Honourable
Mr. Aney that when I was proceeding to attend the Assemﬁly, I was detained
and requekting them to be kind to intervene. So far as my information goes,
these telegrams were suppressed. Subsequently my letter to the, Honourable
- Mr. Aney and to Dr. Sachidananda Sinba were also suppressed.  They were
- not forwarded. Tn December, T was offered a relense. Seeing that those letters
of mine had no effect. T thought that after all the police was the ﬁr_:al authority
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to decide the course of action. 1 was under the suisapprebeusion that the
District Magistrate had o hund in it, but later on 1 found that the District
Magistrute had no hand in it, but the police officers were pluying all this havoc.
When the Government found thut 1 wus unnecesswily detained, they told me
that 1 would be relessed provided 1 gave an undertuking. 1 protested und
pleaded that 1 have told the authorvities that 1 had nothing to do with uny
subversive movement, that I was not1n the Congress organisation, but that still
it the Government insisted ou my giving an undertuking, it can only be with
a view to humiliate me in the eyes of the public, as un undertuking sounds so
"much heinous and it seems they demand such an undertuking for that reason. .
.The Superintendent of the'Jail told me that if I was not prepured to give s_iuch
an undertaking, he would muke a report to that effect. Then it was J remained
rotting in jail till the Goveruor cume and then I was released on 23rd Aprl!.
There was no justification for my arrest. The Government simply to save their
- face got the undertaking from me that I would not join-the Congress subversive
movement and that I would not hold communication with my brother uud other
absconders, while us » matter of fact my brother was in the sume room in the
same jail with me. Even under the guise of saving their face, there was no
. justification to usk such ubsurd things. _ =

So far as the treatment in the jail was conceryed, 1 may say that | happen
to be u non-official visitor for the Central Jail ulso. I find in the speech of the
Honopuraple the Home Member when he was asked ““what would happen when
non-officiul visitors ure themselves put in jail”’, he replied ‘‘“Then, they are
there all the time'. I was a- non-official visitor of the Bhagalpur Central jail
and I was there all the time. This being my position, 1 can verv well make
a suggestion according to the wording of the Resolution which says: “'to allow
members of the Central Legisluture to visit pricons and interview political
prisoners 'so thut the attention of the Central and,the respective Provineinl
Governments may be drawn to such restrictions and other inconveniences’ irn- -
posed on the prisoners with a view to the elimination of such restrictions’’.

Bo, Sir, under this very Resolution, perhaps my Honourable friend did- not
know that there were already two Members of the Central -Legislature all” the
time In the jail and who therefore could make u report about the conditions
prevailing in jails. Thus those two Members would fulfil the conditions Iaid
down in the. Resolution. Even from that point of view, 1 fulfil ‘the condition.

Now, Sir, what is the position in juils? 1 will only mention one or two
points. The trouble in the juil was with regard to the quality of food, the
quantity of cloth, interviews, letters, accommodation, lock-up, and so on.

. Over all these points my Hoyourable triend has already snid. At the rute of six
annas per meal, twelve annas fire being given. It can be easily imagined, how
in these days, the prisoners in juil would fare with such low, rations and no
wonder there is such a hue and cry over that. Thew with regm-é_to the quantity
of cloth the upper cluss prisoners can get clothing from home but third division
priconers were in difficulty and they were living practically in a naked condirion.
The state of things about letters has been described by previous speakers and
conditions remgpin the same. In my own tase for two months T was not allowed
any interview or a letter, and no District Magistrate or any other official visitor
ever visited the jail during four months of my stay there. My mental condition
can easily be imagined and it was a torture to me not to have an interview with
anyone. Then about lock-up, in the case of third division prisoners T heard
even recently when I came out of jail that there wus some beating of the
prisoners, althoughs it wus not n lathi charge. T once had occasion to see a
lathi charge. Bome political prisbners were caned in the centre gf the jail
and other political prisoners cried ‘‘Bande M#taram'', and for this offence an
indiscriminate lathi charge was made and hundreds of prisoners ®ere injured.

" Buch things really happen but they can be avoided by sympathetic handling.
The wotst part of it is that whatever happens in jail, attemnpts are always made

-~

not to allow information to leak out.
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‘Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Mem-
‘ber’s time is -up. .

"Mr, Kailash Biliari Lall: ° Then there are pin-pricks and even ex-Parlia-
mentary Becretaries get such treatment from ordinary warders that they feel,
humiliated. Such things too can surely be avoided.-

Then as regards allowances, in my province I read somewhere in the papers
that even men of the position of a High Court Advocate were given.lis. 30 a
month wherens people of lesser social standing were given Rs. 50 a month. T
do not meun to object to the payment of Rs. 50 but somie principle should be
followed in giving these allowances and the status of a man should be taken
into consideration without the element of punishment being introduced into it.

- In the matter of classification also, it should not be on the ground of punish-
ment. .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member
-should bring his remarks to a close now. _ .

Mr. Kailash Bihari Lall: Sir, I support the Resolution.

Mr. Govind V. Deshmukh: Sir, before I speak on the Resolutioa and the
amendments I propose to move an amendment of which 1 have given notice.

Mr. Deputy President (Mr. Akhil Chandra Datta): When was the notice-
given and to whom?

Mr. Qovind V. Deshmukh: I gave notice at about 2 o’'clock today but it
maukes no difference. - -

Mr. Deputy Fresident (Mr. Akhil Chandra Datta): At this late stage [
should not be justified in admitting any amendment without thé consent of the
House, but let us know what the aniendment is.

Mr. Govind V. Deshmukh: My amendment is that in lines 2 and 3 the fol-
lowing words be deleted: "‘in general and ‘those convicted for poiitical offences
since August 1942, in particular’’. . ' .

. Mr. Deputy President (Mr. Akhil Chendra Datta): Is there any ebjection to
this amendwment being moved? . - _

The Honourable Sir Reginald Maxwell: Sir, it does not seem to be a very
material amendment and 1 have no objection. _ '

Mr. Deputy President (Mr. Akhil Chundra Dutta): The Honourable Member
may move It .

Mr. Govind V. Deshmukh: Sir, T move:

“That in lines 2 aund 3 pf the Resolution the following be deleted :

‘in general and those convicted foi political offences since August 1942, in particular’.”

The question about political prisoners and detenus has two ospects, One
15 the statesmanlike nspect which you will. find has been taken in a meeting
of the Liberals in London which demanded the release of political prisoners in
India. These Liberals were looking at this question from a brosder aspect of
bringing about a fresh outlook on the present political situation in the country.
They never had the fears raised here by the Home Member who has been referfeid
by the Mover of the Resolution not as a die-hard but as an honest die-hard. Thess
bogeys were not before thein. But here we urge the humanitarian point of view
with regard to these detenus and political prisoners; and the Resolution asks that
the present rules may be revised so thut they miay be given humane treatmout,
the sort of treatment which existed and which should have been improved upon
before the movement of 1942 started. [ have read and those who have listened
to the speech of the Honourable the Home Member would be surprised to find
that there is nothing which has been said against the amendment of Mr. Joshi
which stood on a sounder basis, and there augain nothing has been said against
that particular wmendment except reviewing the cases. We were told, Sir,
fhut the Members of the Central Legislature have got no powers. We knew
it, of course, otherwise we would not have come before this House; we would
have exercised our rights. The very fact that we come here and 4:k that there
should be consultations between the Members of this Legislature, the Pro-
vincial Governments and “the prisoners shows that we have got no powers; we
desire that such consultations should take place which would be a very desirable
thing for those who wish to bring about a better state of affairs in so far as the
treatment of political prisoners is concerned. .
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‘ .
.1 would like to refer to one or two remarks made by the Honourable the
Home ‘Member in his speech. In regard to the-question of deséitution of the
famiiies of some of the detenus, he said that no instance had come :n his notice
either from the persons who were detained under the orders of the Central Gov-
ernment or from those who were detained under the orders of the Provincial
Gowernments. I can cite a, very pathetic case which was reported in some of
the newspapers, and 1 hope the -Honourable the Home Member will do-some-
thing in this case if nothing has been dome up till now. It is a cuse from
Lahore; One Abenasn Chandar, a boy of 11, has made an appeal to the publie.
His brother is a detenu. His other brother, who was earning about Rs, 21’
and waus maintaining his mother und was looking after the education of this
boy, is affected by tuberculosis. His mother is ill. This lad has appealed to
the public in general. Why? Bectuse it is & case of destitution. The hoy
does not know how to maintain the members of his family, to keep their bodies
and souls together. 8ir, it will be observed from other instances which have
been narrated in this House from the personal experience ol speakers regarding
the sort of treatment about their food, their clothing and allowance, that these
are pathetic instances. 1 do not want to add to that list, but 1 slould like to
mention certain cases from my province: There are two ladies in Jubbulpur
Central Jail. None of them was an active member of the (‘ongress, none of
them had done any.propuganda work, or anything of the kind.- One of them
happens to be the daughter-in-law of a person who was very much associated
with the Congress-—the late Jamnalal Bajaj. The crime of this lady appears
to be that she is the daughter-in-law of this gentleman; because so far as my
knowledge goes she ncver associated herselt with any Congress Propaganda or
had taken any active part in this organization. Bhe is ill. That such_ ladies,
who have taken no part in the Congrebs movement and whose antecedents can
be gathered, should be put in the jail simply because they happen to be
related to Some persons who took part in the Congress movement seems to be
a queer logic and a queer justification for Government’s action. Aunother lady,
Prabhavati Jakatdar, who'is detained, . was a nommial' Presidet of the Provin-
mal Congress Committee. She did not take any prominent part in the move-
ment; she wns a president just for s short time. It can be verified by the
Provincial Government or anybody else that this lady did not tuke prominent
part and she did not commit such acts to which the Government could have
any objection. The fact that she was the President of the Provinciul Congress
Committee for a short time by itself is no justification, from my point of view,
to condemn this lady to jail. She is suffering from several ailinents. When
vne comes across such cases in whiol there cannot be the slightest justification
for punishment, one is really thunderstruck at the policy which the Govern-
ment is following. .

Now I come to the question about interviews. One of the grounds put
before this House was that the relatives of detenus cannot be allowed to have
interviews with them because the Members are reminded of what #us going to
happen in the case of Jai Prakash Narain whose wife was allowed to have an
interview with him. He said that it was good for the country that the Gov-
ernment stepped in and prevented the mischief. To put forward one solitary
instance as a ground for preventing interviews of other persons with these
detenus, persons who are closely related to them. zan be hardly justified. And
if things were to proceed on these lines that one instance justifies u particular
!ine of action, then I wish the Railway Member would learn u lésson from the
Honourable the Honie Member. What I mean ig that if there i one msjor.
accident, on one section of the Railways he should conclude that there would
be a major accident with every train and he should take all necessary precau-
tions.  There is a kind of bird called swallow which migrates about the gutnmer
time from England .. . . . . -,

Mr. Deputy President (Mr. Akhil Chandra Datta): Your time is. up.

- Mr. Govind V. Deshmukh: Just a few words more If this swallow runs
away from England it does not mean that the summer has come: One swallow
does not make a summer. Therefore to put forward this_one particnlar instance
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tooul Jai Parkash Nurain's wife is & very lamne excuse to prevent interviews
in future between the detenus and their wives. Sir, I support the Resolution

with this present amendment and my -amendment.
Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:

“That in lines 2 and 3 of the Resolution the followidg be deleted : .
‘in general and those convictbd for political offences since August 1042, in particular’.’”

Mr. Laichand Navalrai (Sind: Non-Muyhammadan Rural): T'he Resolution
will .appear to the whole House to be very reasonable and a very humane oue.
P It ggks that better treatment should be given to the detenus and the
M polMcal prisoners. When we know who these prisonars are, we
cannot, but say that it is very necessary that better and more humave treatment,
should’be given to them. From time to time since 1942, and even before that,
there have been complaints that ‘instead of the treatment getting better it has
become worse. Today this House has been informed of actual instances tn
show how that treatment is being meted ouf to them, and I am very glad that.
each Province has given some instances. When I have put questions on this
matter, the Honourable the Home Member has always said: ‘Give us individual
cuses and I will enguire into themn’. Well, Sir, here today we arz giving you
individual cases of a nature in which your interference is very necessary.

Now the Resolution itself usked that better treatment should be given to
these prisoners, or that they should be released. In the second part the methods
by which the better treatment may be given to them is that the Members of
the Legislature should be allowed to visit these prisoners and find out thewr
condition and then do something. But I feel that there is some defect m the
Resolution dealing with the method that is called for. ' Whenever we come
before this House and say that we personally know that the treatment is not
good, the other side eithef contradicts 1t or puts us to proof. Now, if we g6
and visit the jails, find out those difficulties and present them to the House,
on the otheér side the Home Member will get up and say that he has received
reports from his own officers to.the ‘contrary: Therefore, I submit that the
method asked for in the Resclution is not adequate. I would préfer the Resclu-
tiotn of Mr. Joshi, which hus also been supported by iy friend, Mr. Deshmukh.
It asks that a Committee of the Legislature should be appointed in co-operation
with the Local Government to find out their condition and to meet with their
requirements, and I submit that 1 would like to support that amendmient.

Before T put up the case of prisoners in my own Province with respect to
the treatmnent they are receiving and the awnenities they are not getting, [
vannot but say that the informution that we have got today fromn the Hon-
ourable  Sardar Mangal ~ Singh  has simply  startled us.  Sardar
Mangal Singh has told us that a District Magistrate cailed
upon him and ‘asked him mnot to attend the Assembly, bhscause the
order was that he should not go from such and such a place. Now 1 say thas
this conduct of the Magistrate appears to me to be most impertinent and dis~
graceful.  Under whose ordexs was Sardar Mangal Singh attending the Assem-
bly?" He was attending under a summons from the Vicerov. And is this
l\fIagxstrate_. over and above him? This Magistrate takes upon himself to over-
ride the directions of the Viceroy. A question was put by the Chair asking
why he indulged in such writing with the Magistrate and so forth. What can
he do? T have always thought that the policeman and the Magistrate on the-
spot have more powers than the King and the Viceroy themselves. As soon as
??],n:;;hmg is done the.v. arrest the person concerned. Thev'do not wait
I:J]l he orders of the Vicerov or the Honournble the Hom. Member.

rerefore, if he had not taken  this precaution  he  would  have
been arrested_ t‘h_ere and then and this news would not have reached
us here. This 18 not a simple matter. The House should take thix matter
gp and get it vindicated, and that in future there should be no xuch act dons
2y eny Magistrate. 1 will go, Sir, on your behalf to say that-1 would wish; that
the Government on behalf of that Magistrate should offer an- apology to the
Honourable Member -of this House, ‘ :

-

-
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. Then I come to the Resolution itself. I will tell you what are the indignities

and difficulties with regard to the prisoncrs, detenus as well as political prison-

ers, in Sind.’ The first and foremost thing that I would-bring to the notice

~.of the House is this; our Government in Sind is not working under Section-

98 and yet we find difficilties for these prisoners with regard to their transfer
from one jail to nnother. That is a great difficulty in Sind. Those who know
the climate of Sind, especially of Upper 8Sind, would themselves feel that it is
inhuman that people living in Karachi should be locked up in Upper Sind where
there is 5o much excessive heat in these days, instead of bein %n.nsferred to a
Karachi juil whete the climate and~the place would agree with them. There was
some agitation on this point but there was very slow response on the part of the
«Cabinet. , :

Now as instances, 1 will say that there are very respectable men who have
‘hbeen members of the Sind Assembly. They are Sri Jairamdas Daulatram, Pro-
fessor H. H. Malkani and Professor Gunsham. They are still in Sukkur Jai,
even though there have been so mahy representations on\their behelf.

1 would therefore submit that in these days’ they should be
Aransferred to Karachi where the climate is better. Situated as they are in

*jail in Upper Sind they have not any umenities to face the heat over here.
since they cannot come out in open mnor can they live like in their own
houses. They are locked up in those cells and they Have hardly any open
space to sleep. What 1 would submit is that so fur as the Upper Sind prisoners
-ure concerned they should be transferred to Karuchi. Buj if* they could not
be 8o transferred, then 1 would suggest that electric fans should he provided
for them in the jail.- I am not making this request without precedent.

Dr. P. N. Banerjea: European prisoners are always supplied.”

-~ Mr. Lalchand Navalrai: In the Punjub when people were impriscned under
the civil disobedience moveinent, electrvic fans were given to them, ind 1 do not
know—it anay be that even now some do-get fans. 1f so, why should not the’
same be done in Sind? At least those in Upper Sind must have fans. 1 would
-submit "that those prisoners who new remain in jail for over a vear should be
rcleased. The mowement is not so_very severe or stern now, and thereforc
these gentlemen shouid be released. There is one thing which I want specifi-
cally to Qring to the notice of the Honourable the Home Member with regard
to release. Mosf of the names I have given are those of the memners of the

- Sind Assembly. It is nét in the interests of the Sind Government to let them

out. As soon as they are out, there will be a tussle again about the ministry.
Tne Sind Government will, therefore, never agree to release them. Tt is the
Central Government that should take the necessary steps to let these gentie-
men out.
 Another point T wish to refer to is about the diffieulty of these prisongrs
with regard to business transactions. These men were put in juil when they
hed done certain businesses. *They were half done, certain cheques had to be
issued, certain other things had to be done. But they are not_allowed to do
all this from juil. They are refused permission t&® sign papers and send themn
cut.  The third thing 1 would point out is with regard to the allowances to the
-detenus. There are some detenus whose fuinilies are not being allowed any
muintenance. 1 have brought one case to the notice of the Hotourable the
Home Member. He was kind enough to “communicate with the Sind Govern-
vent and that related to Professor Alum Gidwani's wife. She applied for
maintenance and I had spoken to the Honie Member about it .ust time. Up
till the time I was there nothing had been done, but subsequently 1 am told
tlat some allowance has been sanctioned. T understand there is some difficulty
there also. 1 hope the Honourable the Home Member will make an enquiry
‘into it. . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable Mem-
ber’s time is up. . ' '

Mr. Lalchand Navalrai: Is no time today running very fast, especially thia
afternoon. I want only a few minutes more and I shall finish. Therefore 1
submit $hat that case should be enquired into, and if she has got no allowance
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she inust besgiven one, She has got no other provision, I can assure the Hou-
cnrable the Homie Mentber about it. I am told that she is being given allow-
ance from- toddy, and not from the day from which her husband is in,_ja}il‘ .

Let me-eome. to aiiing detenus. There are so many respectable prisoners
in jail who ere suffering from some illness or other und they are not being
rcleased,, nor is any. sufficient help given. One is Miss Sarala Jugunmb, a
Cambridge University Graduate, another is Miss ~Jethi Sipahimulani, Deputy
Speaker of Sind Assembly, again Mr. Vishindas J. Shivdasuni, who 18 a Doctov
of Literature. There is also Mr. H. D. Morriwala who is reported to be
suffering -from fever. Only one word more. I will refer to the case of one . . .

.Mr. Jamnsdag M. Mehta (Bombay Central Division: Non-Muhummadan
Rural); Why not put the clock back for the Honéurable Member's suke?

Mr. Lalchand Navalrai: Why don’t you do it? If the House so wishes, it
will be done. One minute more, . ’

Mr. Deputy Preaident (Mr. Akhil Chandra Datta): Your one minute seems -
to he too long. '

Mr. Lalchand Navalrai: Mr. M. 8. Sharma is reported to be suffering from
guitre whish is'a serious malady. lts cure lies in an operation of thyroid gland.
He has not been released, though the Civil Surgeon gave a certificate. (Inter-
runtion.) 1f he hus heen released I shall be very glad, but if not, 1 hope the
Honowrable the Home Member will look into that case also. Regarding the
clagsification of prisoners, something should be done because there is a difficulty .
with regard to it. Relenses on pirole are very slow. In one word I may say
that the Provincianl Government is not generous in,this respect; it is pot giving
the prisoners what they reasonably require. As my. time is over I will sit down;
otherwise 1 have mueh to say.

Mr, K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): There are
certain obvious,disadvuntages in having to resume a debate after a lapse of
four montlts; unless one is endowed with a-stupendous imemory, one is spt
to 1ake mistakes as to what was exactly said on the -previous occasion. And
it seems to me thai the Honourable the Home Member, in spite of all the
extraordinary qualities he is endowed with, has not got n very dependable
memory. When he was getting rather restive because of the reference wiade
by my Honourable friend,- Sardar Mangal Bingh, to the operation of the
Defence of India Rule 26, I looked up Lthe Debates and found that a reference
to this particular point was entirely relevant because of the reference which
the Honourable the Home Member had made at page 1474 “of the Debates
on the last occasion. What do I find there? He mentioned this Rule by its
specific nummber and went on to defend the policy on the ground that the
Government had been very considerate, that they were not indiscriminate and
so on and so forth. e gave statistics to show that the Government had hezn
very discriminating in using the powers under that Rule. :

e Sir Reginald Maxwell: On a point of order, Sir. What
the Honourable Member is now saying is a reflection on the ruling given hy
the President this morning. The President ruled a asertain discussion s -
being out of order and it is not for the Honourable. Member to comment
subsequently on the decision so given. -

Mr. K. 0. Neogy: I make np reflection at all. If the Honourable Presi-
dent: had been told that a reference wsas made specifically by the Honcurable
the Home Member himself to this particular point, the ruling ight have-
been otherwise. : :

The- Honourable Sir Reginald Maxwell: The Hdhourable Member is still
Brguing against the President’s ruling. /

Mr. K. O, Neogy: That apart, reference was allowed to be made to this
particular point when my Honourable friend, Mr. Kailash Behari Lall, was
speaking; as far as I could gather, a large portion of his speech dealt with
this particular point. .

Mr. Depuly President (Mr. Akhil Chandra Datta): A general reference to
the operation of Rule 28 is probably net in order, eapecia?ly in view of the:
ruling of the Honourable the President but I should think that the Honouruble
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Member has a right to criticise the speech of the Honourable the Home

Member on this Resolution. - :

Mr. K. O: Neogy: Apurt from thas, I should like to point out that the
amendment moved by my Honourable friend, Mr. Joshi, asks for a review of
these cases. What does that mean? It asks this House to agree io a recom-
mendation that the merite of each case should be gone into, and that indirectly
leads to the question of the administration of the Defence of India Rule 26.

Now, Sir, I should not like to dwell any longer on this point; and I
should like to come to the other points made by the Honourable the Home
\lember. Lest I do him any injustice, I should like 1o follow the reported
speech. . In one part of his speech, the Honourable Member suid that, so far
us detenug who had been detained without trial before * August 18942, were
concerned, their trectinent, since their release from Deoli, us prescribed in the
revised rules of the Government of India; was humane uand liberal; -und
then he went on o say that securily prisohers detained in connection with
the movement of August 1942, ure governed by the same rules but fhere are
certain modifications which have been based on the redsons and objacts of the
detention and these modifications must be regarded not as penal but as pre-
cautionary. Now, Sir; if, according to him, the prévious set of detenus ‘ore
treated in a humane and liberal manner, and if there has been any departuie
from those rules in the cuse of those .detenus who have been detained for
their alleged participation in the movement of August 1942, it can be argued _
that their treatment is not.humniane and liberasl. The Honourable Member's
opinion that the medifications must be regarded not as penal but as precau-
tionary will not pass muster, although my Honourable friend, Pandit Nilakantha
Das, scems to be quite satistied with this assurunce. (Interruption by Pandit
Nilakantha Das.) He accepted the assurance that the treatment was mot
penal but precautionary and he was glad to be assured on that point.

Now, Sir, in what respects do the new rules constitute a doparture from
the old ones.. The Hynourable the Home Member says that the modifica-
tion, in the first instance, is that they are treated as belonging to s class
‘intermediate bewveen class 1 und class 2 of the previous set of rules, and
that their scales of diet are also intermediate between these - two classes.
Then, again, certain privileges in regard -to interviews, writing letters, cte.
are also much more restricted. Take the question of food. Does ihe
Honourable Memnber consider that the reduction in the standard, if not the
quantity of food, which he has brought about by this modified instruction, is

" of a precautionary nature and not penel? Does the Honourable Member hope
that this . House will be convinced by this sort of argument? And how was
this instruction interpreted in the Provinces? I shall have occasion to go into
the case of the -Punjab very shortly. In the Punjab, men like leaders of the
*Opposition in the legislature of the Punjab, and other promineni nien, were.
put onr a diet costing six annasg a day, not six annas per meal, but six annas. u
-day. That was the prescribed cost of the diet for the Leader of the .Opposition
-aud other members of the Punjab Legislature, not to mention other prominens
non-officials who had been detained. My Honourable friend says it is- precau-
tionary and not penal! That six annas was intended to cover nat merely food
but also fuel, and everything else. They were not permitted to supplement. *
“this magnificent sum with any contribution from any of their friends, and this
was definitely a precautionary measure, not penal! He says that thése people
-are even more dangerous than those who have been convicted on definite
counts for participation in the movement of August 1942. T have nn impres-
“sion, it is for the JHonourable Member to verify what I am stating, that of
late, due to the right of appeal having been granted in cases that were tried
-under the Special Courts Ordinance, & number of people have filed appeals
I am not going to the Provinces. I am teking up the cases that are happeu:
ing here in Delhi. In the case of a number of people who were actuall
-convicted, it has been judicially found that there was no iota of evidencz
against them and they are being released by the Judge of Delhi. Will the
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H.onour@i:le Member make an inquiry into this matter. It is very convenient
for him* to assume thut those who have not been put on their trial are rebels,
and that they do not deserve any considerate treatment.

. . .

Now, Sir, time is running. 1 had very many points to deal with. Imstunces
after instances of cruel and barbarous treatment meted out to the  detenus.
in the different provinces have been brought to notice. I have u long list of
such cases compiled out of newspaper files. Moreover, I had occasion to logk
up the proceedings oi the Punjab Legislative Assembly—those that are .avail-
able in the Ligrary—and tried to summarise the grievances which were . put
‘forward 'in the course of debates and questions. on several occasions in October
and November last; and these grievances, as summarised by me, run to 8
typed foolscap pages. They constitute most sickening reading. All kinds
of allegations were made, and not a single one has been refuted. A parrot
sort of reply was given in every case. I will just read out one for the iaforma-
tion of the House. 1t was said that it is not in the public interest to give
a reply to these questions on the floor of the House hut if the Honourable
Member so desires, a reply could be sent for his private information. (An-
‘Honourable Member: ‘“Who gave the reply?”’) I think the Parliamencary
"Secretary. The questions insinuated all sorts of atrocities, ill-treatmnent - of
prominent men, members of the Legislature being confined in prisons reserved
for tuberculosis patients, prisons which had been condemned and recommend-
ed for abolition; women being beaten; and when we come to references about
the Lahore Fort, we have a statement inade by the late lamented Sir Sikander
Hyat Khan. He said that some detenus were transferred to the Lahore Fort
by the Government of India and they did not stay there for more than 20
days. Naturally, he did not want to take any responsibility for this particular
type of persons. Will the Honourable Member explain thes partiality of the
Home Department for these old Mughal Forts and their subterranean vaults?
I had occasion to write to him as early as January about certain reports that
reached my ears as to the use to which certain subterranean vaults in the
Red Fort at Delhi were being put. I bhad no intemtion of raising this issue on
‘the floor of the House as 1 had" addressed himm on this point.  Since then a
question was asked by an Honourable Member. . . . . K

The Homourable Sir Reginald Maxwell: Will the Honourable® Member
q@ote my reply? )

Mr. K. Q. Neogy: I am sorry I have not got the reply with me; but the
Honourable - Member said that he was satisfied that the allegations were
untrue. But the fact remains that in a very recent article a prominent daily
newspaper has given ‘details of the allegations. Reference was also 1nade to
this particular fact by my Honourablé friend the Mover; and here in this
newspaper we have a reference to this underground prison in the Red. Fort
at Delhi where prisoners are detained without trial. Names are given and also
the ‘period spent by each. The information, they say, is received from com-
munications from released persons who have sojourned in it. Here are
certain very serious allegations; though I have not myself had the opportunity
of verifying the truth or otherwise of these allegations.” The Honourable
Member says that Members of this Legislature have no particular status with
reference to the Provincial Governments, but certainly they may have some-
thing to do with the areas directly under the control of the Government of
India. Delhi is one of those areas. I make a sporting suggestion to the
Honourable Member. Will he make an informal inquiry into this matter,
not by constituting a formal Committee? Will he snllow my IHonourable
friends Syed Ghulam Bhik Nairang, Maulana Zafar Ali Khan, Dr. Banerjea,
Bir Henry Richardson (whom I find fast asleep), Sir Cowasjee Jehangir,
Pandit Nilakantha Das, Sardar Sant ‘Singh, Sir Abdul Halim Ghuznavi and
Mr. Joshi to get down to ‘the underground cells referred :o in this article and
in the debates of this House, and let them satisfy themselvus es to their
fitness for defention of persons of this type, and let them also talk to those
people who have any experience to relate of their briet sojourn either there
or in the Lahore Fort? Will the Honourable Member accept the suggestion?
1 do not suggest any formal inquiry. Let these gentlemen, or any of them
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who might like to be associated with this inquiry, be taken dowwy to the
Delhi Fort in the first instance, just to have u view of the place, ¢nd if they
felt like summoning those detenus who were there for some time, only then
_ they might uek them to be produced, not otherwise.- This is un offer which
the Honourable Member should accept, if he really cares for his reputation.
Sardar Sant Singh (West Punjab: Sikh): Sir, I will not take niuch time
of the House. 1 intervene in this debate only because I want to say a few
words in regard to whut 1 have been saying about the Defence of India Rules
and the way in which they have been working and the reasond why statesmen
take u different view of those ‘who are detained under those Rules und the
. treatment that is being meted out to the detenus. The House will reimnember
that on the day when the Defence of India Rules werg vinder discussion in
this House 1 cried hoarse and sedd that having the experience of the old
Defence of India Realn Act, I knew that they were likely to be abused. 1
pressed the Government to hold out an assurante to this House as was held
out in the House of Commons that the Rules will be worked with humanity
and with consideratior taking into account the fact that the detention is nos
after trial and cenvietion but it is un act of the Executive Govermmuent. There
were some gentlemen who did not see eye to eye with me on this question,
but & strange thing happened to one of themi. An Honoursble Member of the
Council of State on a certain occasion learnt that his own relation was urrested
under the Defence of India Rules. He rushed up to Gujrunwala and there mes
the Superintendent of Police and told him that he was one of those who had
supported that Act. He said that he was not Sant Singh who opposed it
but then he found that he was wrong and 1 was right. So, after a good
deal of trouble the man was released. This is an atiitude of wind which
shows that even those, who were the supporters of the Governnent at the
time when the Defence of India Rules were under discussion in ihis House
and the Upper House have come to realise that it is u weapon of tyranny
and not a weapon intended for the purpose.of the defence of the country.
The seeond point which 1 want to make out is this. Tn section 2 of
the Act it is given that for three purposes the Defence of India Rules will
be used. Firstly, to stop all those activities which go to hamper the war
effort, secondly to maintain public tranquillitv and, thirdly, to maintain w
and order. Now, we were assured on the tloor of the House that beyond
that the Defence of India Rules will not be used. But today, looking at the
number of the Ordinances and the Rules that have been issued during the last
three years, we find that all the legislative powers of the Legislatures have been
overruled agd the Defence of India Rules have been brought into action to pro-
vide for those contingencies which were never contemplated when the Defence
of India Act was promulgated. I appreciate the position, I am not ignoring
the position. that in the extraordinary times through which {he country' is
passing on account of the war there js a justification for arming the Executive
with somge power. But what T demand is that that power should be used
in & manner which should substantially be a procedure of the court of law,
if. not sctually the procedure of the court of law. Here what I find is {lxe
that when a man is firat arrested under Rule 29 he is kept in the police lock-
up for a couple of months, which this rule permits. They say that ke is
kept for a couple of months in the police lock-up for the purpose of interro-
. gation. I do not find in the Crimina? Procedure Code any provision by which
an accused person can be interrogated. However, leave this question aside..
He is interrogated and interrogated for such a long period as two months. If
the interrogations of a person are placed before this House, we will be able to
understand what those interrogations are that go on for sich a long period
a8 two monthe. When these two months are over, the Government pusseg
an ordey under Rule 28 in order to detain him. Then, further on there are
cases in which the person detained under Rule 26 is. being proseéuted n s
.eourt of law. If the Government detained a person to prosecute him on the
,allegatlons on which he is being detained, the detention order is not justified.
The detention order is meant where the charge cannot be brought pyblicly
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and the man is not to be tried in an open court. But if thie Executive Gov-
ermment decideg to prosecute him, then it clearly means that the Executive i

prepared to lay a charge openly in ‘public and justify their action in a court.

of law. These two things cannot go on simultaneously. In one case which
-1 am defending mysell, these two things are going on. Somebody asked me
why in this case I should not ask for the discharge of the accused, because
there was no evidence against him, I told him that.I did not. want to do so,
that I did not want to ask for the discharge because the uccused got better
treatment when be came to court than he would if he wére in joil. We go
on prolonging the case now because the accused will get better treatment out-
gide the jail. Things are happening like that. .

There are many illustrations which I can give, there are so many cases
which I can before the Honourable. the Home Member. I am not asking
that he should kindly look into those cases, if I want, I shall certainly write
to himm about any particular case which requires such scrutiny. Here on the
floor of the House, I want to discuss the question of the policy, and what
sort of trentment should be accorded to such prisoners. May I ask the
Honourable the Home Member whether it is fair to look at every-cuse from
the policeman’s point of view. The policeman’s point of view has been
described by eminent jurists as regarding & man as guilty until he has proved
his innocence in n court of law. Are the Home Department and those who
are in charge of administering the Defence of India Rules going to say in this
manner that every Indian is, guilty, that every Indian is against war effort
unless he proves his innocence? Then, Sir, such a state of affairs iz awfully
bad. You have to rely from the very nature of the ihing on the report of
certain officers wio are in the police. Human institutions are such thas we
ought to depend upor.' themn, but there should be some scrutiny. If Great
Britain and the Parliament can appoint an Advisory Committee to scrutinise
such actions of the police where the police is reported to be more honest and
more straightforward, surely in India it requires that some &uch Advisory
Committee should be constituted to look into the reports that come and see
whether they sare justitied or not. The othe§ day, I brought te the. notice
of the Home Department the case of Sarder "Dewan Singh of Riyasat who
is erying hoarse behind prison bars. He informed the authorities that he has
never been associated with any political activity, he has .iever Leen a member
of any political party, he had the misfortune to have a big fight with the
local poiice officials. Then when he was convicted of having: forged notes, or
something like that, he went on appeal to-the High Court. There he pressed
his case that that was all due to the enmity with police officials. The High
Court exonerated him, nc doubt for the purpose of that case. As soon as he
was acquitted, the very police whom he maligned in his arguments before the
High Court reported against him and he is now detained. He has sent re-
presentations.. 1 bad the benefit of reading that representation, he is’ crying
hoarse over it, that he had nothing to do with any subversive movement.
Bimnilar is the case with Sardar Sardul Singh Caveeshar who was detained in
Lahore Fort for a very long time. I do not remember exactly the period,
probably six months. He was detained. . . . . .

-~ Mr. K. 0. Neogy: Under the orders of the Government of India as pointed
out by the late Bir Sikandar Hayat Khan. :

Sardar Sant 8ingh: In the Punjab Assembly, it was said that no person
wag detained for more than 15 days. When it was ventilated in the' Punjab
Assembly, the reply was thaf it was not in the public interest to discuss
about it. Surely this state of affairs cannot be gratifying to anybody in Iudis.

.

~

The Government of India can take shelter behind the fact that”it is an sct -

of the Provincial Government. But I submit the Governmnent of I:dia sre
morally responsible. They are not merely legally responsible, but also
mqmlﬂy . When an Act is passed by the Legislature, it is the legal responsi-
bility of the Government of India to see that the Act is administered in a
humane manner. -
There are so many other instances which I do not want to touch upcn.
One thing which T noticed. by reading the newspapers from time to timc 1s
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*that persons are released on account of ill-health and they soon die when they
“tome out. There are so many instances. Will not the Honourable the Home
Member take proper precaution to see that people are rcleasd at the proper
time at any rate when they can be given proper medical treatment snd when
there is still o chance of recovery? This 4s a state of affairs which no man
can look with safisfaction in this country. Now, especially when tLe war
‘situation has improved, when the counfry is more tranquil than at this time
last year, may"I ask-him that he should appoint some Members of the Legis-
1ature and give them an opportunity to look into the treatmnent that is uctually
‘being meted out to the detenus in the various juils? He should see that some
-amenities are provided for them. After all they are not wembers of the
+criminal tribes, they are not revolutionaries, they are not guilty of eny
violent crime. - It i3 & precautionary detention brought about by circumstances
- ‘over which- we have no control. 1f it {s a precautionury detention, they
may be treated like men and not like brutes. Therefore, I subinit that pome
action is urgently called for by the Government of India. T ask them that
in their own interest, in the name of good administration of the country, they
should accept the principle underlying the amendment of Mr. Joshi. He has
“moderately  put the whole position ahd wants some modeshte action to be
‘taken, or in the alternative the Government by their own action should
‘appoint an Advisory Committee to look into the case of several persons so
" tthat they may not entirely rely on the police reports, but that the police ehould
teel that there is scmebody to look into those reporés ind find out whether
there are indiscriminate arrests and unnecessary hardships caused. Therefore
I support the Resclution with the amendment of Mr. Joshi.

Nawabzada Muhammad Liaquat Ali Xhan (Rohilkund and Kumaon Divi-
sions: Muhammmadan Rural): Mr. Deputy President, the Resolution before the
House has been under discussion since the last. Session of the Assembly._
My excuse in taking part in the discussion at thig late vtage is that we wanted
to know and be 1 possession of all the facts and aurguments that could be
advanced either in support dr against this Resolution before the - Muslim
League Party as such could express its views on it. Sir, T have very cacefully
studied the speeches of the Honourable the Mover of this Resolution and the
Honourable the Home Member. I have listened to all the speeches that have
been made today on the floor of the House with great attention. Let me a$
the very outset say that as far as the demand for better treatmtent, fo»
humane treatment, for decent treatment to detenus and political prisoners
18 concerned, you have our fullest sympathy and we will give our fullest
support. It is a well-admitted fact that a man who is detained withoup trial
is regarded ss innocent in the eyes of the law and in the eyes of all hones¥
and decent people. But there are occasions when a Government rnay in the
larger interests of a counlry take some action which in its judgment is neces-
sary to preserve pesce. But that is no reason why such persons should not
be treated as decent humen beings but like criminals who have been proved
guilty of heinous offences. The Resolution demands better treatment for two
classes of prisoners, i.c., those who are detenus and political prisoners, and
others who have been convicted since August, 1942. I am rather surprised thas
the Honourable the Mover of the Resolution, as was pointed out by the
Honourable the Home Member, did not say anything regarding those who
were convicted after August, 1942; and I capnot help feeling,—and I hope
my Honourable friend will forgive me,—that the inclusion of that clags o
prigoners was only meant as a.pat on the back for those who were guilty of
having created a very serious situation in the country. ’

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Sir, on a point of information I should like to zorrect my Honcurable
friend. I did specifically mention those people who lLave been convicted
upder the Defence of India Act and Rules and special Ordinances. If the

Honourable the Home Member made s mistake I am not responsible.. It
is there in the proceedings. ‘ o
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Nawabzads Muhammad Liaquat Ali Kkan: I have studied the speech; how-
ever I will not enter into that argument. But since then an amendment has

been moved by my Honourable friend, Mr. Deshmukh, wherein he desires to *

delete,; the cases of those.who were convicted for offences committed after
August, 1942; and us far we are concerned, we will support this amendment
because we cannot possibly by any action, implicit or explicit, give cur support
to the movement which has been responsible for great loss of life «nd pro-
perty and for creating a situation in the country the like of which is not to
be found since 1857. Therefore, as I raid, we have the [ullest sympathy and
we will give our fullest support to this Resolution, so far as it concerns the
demand for better and humane treatment of all these detenus and security
prisoners who are detained by Government without being put on trial before
a court of law,

The Honourable the Home Member in his speech while apposing the
Resolution tried to justify the action that Government nave taken o far in
this respect. We have today heard speeches and cases have beer siated not
on hearsay evidence but on the testimony of those who heve thenselves
suffered under the orders of detention passed by this Governiuens. The Home.
Member may say that the allegations are not true. I am not prepared to

doubt staterients made so- vehemently by Honourable Members of this .

House who have had personal experience of these matters. There could not
have been this feeling if there had not been something wrong somewhere.

There must’ be something rotten in the state of Denmark. Otherwise I do not
think these Honourable Members would have come forward and occupied the
time of this House by narrating their own experiences without any iustifica~
tion. And after all what is it that the Resolution demands? And before
I deal with that T should like to make another point clear. We have rtudied
all the amendments and we have come to the decision that we will svpport
the amendment which was moved by Mr. Joshi. With regard 1o Mr.

Deshmukh’s amendment I have already stated our position. Let us examine
the position if this amendment of Mr. Joshi were passed. It only wauts that
the policy in regard to the treatment of detenus and political prisoners should
be revised in cooperstion with Provincial Governments and in :cnsultation
with a committee of this House so as to provide for better living conditions
in jails, better communication with outside, adequate provision for their
families and en impartial review of their cases at an early date. To my
mind there is nothing In it to which any Member of this House, at least an
elected Member, cun take exception. It does not ignore the Provincial Gov-
ernments; they are to be consulted as also & committee of this House. I
shall deal in a few minutes with the question of whether a committee of thiw
House is to be consulted or not in such matters. But there is nothing in
it that we need object to. Do we not want that these people who ure as
.innocent in the eyes of the law as w& are here should be given o treatment
which every decent human being deserves? Is it not incurnbent npon (Gov-
ernment who are responsible for ‘detaining these people.and for depriving @
family of ite breadwinner to provide for the maintenance of these people? It
‘they have any evidence in their possession and conclusive proof that these
people are guilty of some heinous offences, the only right course open to

them is to go before a court of law and get its decision. DBut as long as they

do not take that step it is surely the duty of any decent Government to-
treat these people.ns decent human beings. :

The Honourable the Home Member objected to laking into confidence and
4 r.u. [0 conkulting & committee of this House. I have got hig speech
Joshi: before me. He stated while objecting to the smendment.of Mr.

" “I do mot thin i - ; . i
with themtelven & commitise of the ephimrn o oral i ormment formally o sscciste
them require executive decision and action.” )

T am afraid, Mr. Deputy President, T do not see the logic of it. If you want
%o carry the goodwill of the people with you, you have got to take the repre-
sentatives of the pedple intc confidence and consultation, and let me say that

Ld
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.specially in the case of a Government like the present one, whose policy and
whose control is foreign though the composition may be swadeahi, it is necessary
for a Government of this type not to ignore and not to treat with contempt the
opinion and the feeiings of the people of this country. Had it been a (iovern-
ment of the people then the Honourahle the Home Member might have had
some justification for bringing forward such an argument, and T can assure him
that if it had been a Government of the people he would have never made such
a stutement on the floor of this House. Therefore, Sir, in the interest of the
Government themselves, in the cause of satisfying the people of the eountry
that the treatment of the GGovernment is that of any civilized Government, they
should have no objection to nceepting this proposal. _

Sir, my- Honourable friend, Sardar Mangal Singh, paid a compliment to the
Governments of Sind und North-West Frontier Province and said that because
of their policy there the sabotage movement did not exist, because of tTh® policy
that the Congress were treated in a different manner -there the snbotage move-
oment did not get root in those provinces. With due deference to his opinion,
T submit that the subotage movement could not and did not succced in those
- provinees because these are the provinces where the Mussalmans are in an
- overwhelming muajority; these nre the provinces where the Mussalmans, as &
community, had kept completely aloof from this movement. That is the reason,
Mr. Deputy President, and not the reason- which is stated by Sardar Mengal
Bingh. But, Sir, I again request the Houourable the Home Member to cousider
the proposal that is heing placed before him and that has been placed before the
House. As I have stated, my Party bas decided to support the Resolution
and the amendments of Mr. Deshmukh and Mr. Joshi. Before I sit Jown,
Mr. Deputy President—and T feel from your atfitude that my time is probably
up—I would only say that 1 do appeal not only to all the non-official Members
of this Honourable House, but to Government themselves that they shonld
accept this Resolution iis amended by these amendments which T have supported,
and they should not sit satisfied that everything is all right but they should
make an effort to find out and improve the lot of those who have been deprived
, of their liberty and freedom by your executive action.

Dr. P. N. Banerjea: The Resolution is n very modeat onc and its scope
is extremely limited. 1i T had becn the framer of the-Resolutifh, 1 would
dertainly have given it n wider scope. But something is hetter thun nothing,
and it is on this principle that 1 support the Resolution as amended by the-
smendments of Mr. Joshi and Mr. Deshmukh.

¢ Now, Sir, what is the demand made in the Resolution and in the two
amendments? The demand is for an euquiry, and after enquiry for giving
bumane treatment to detenus and political prisoners. 1Is that an unreasonable
demand? It may be snid, and it has been said by the Honourable the Home *
Member, that humane trentment has already been meted out to the detenus
and political prisoners. 1 say that that is a wrong statement,

PAt this stage, Mr. President (The Honourahle Sir Abdur Rahim) resumed
the. Chair.] ' . '

T have received numerous complaints from different purts of the country
and T have persofial knowledge of cases wherg detenus and political prisoners
have been wery badly treated. And if we read the files of newspapers, what
do we find? We find cases of the mort inhumnne treatment being meted out.’
We all know certain instances. Two members of this House—the late Mr.
Satyamfirti and the late Mr. Bhalchandra Johri—lost “their physical health
during detention in jails and they were let out of .the jails only when it becams
known that they were about to die. Now, can this be called humane treatment?
Two ,other Members of thix House related this morning their own persdnal
_experiences as they pointed out to this House how inconsiderate is the attitude
of the Provincial Governments. They pointed out that -without: a shred of
evidence aganst themn they were detained. My Honourable friend Mr. Kailash
Bihari Tall.—T have pointed out to this Hnuse several times before.—wag not

1
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a member of the Congress organization; he was a member and an office-beurcr
of the Nationalist Party. He had not joined the sabotage movement at all and
still heswas detained in jail. And, furtber on,—look at the fun of the whole
shing,—he was asked to give a® undertaking to the effect that he would not
help his brother who wus described ss an absconder—but who really was living
in the same jail with him. This is a funny story that he hus reiuted gnd 1 know
personally that the facts related by him are absolutely correct. My Honourable
friend, Sardar Mangal Singh, said that the Provincial Government of the Punjab
wanted to have jurisdiction ever the Central Assembly and gave a gugging order
80 that he might not attend this Assembly and take part in its proceedings.
Would the Home Member justify such action? Whenever we put cuses before
him, he suys it is for the Provinciul Government to decide, but ure such acts
on the part of the DProvincial GGovernments to be justified? In the case of the
Punjub you may say that it is a province which enjoys an autonomous Govern-
ment, but what about Bihar? Bihar is governed under Section 93 of the
Goversment of India” Act and the Central Government has full control over
the administration of that province. But in that province things have occurred
-which are disgrace to the administration of India.

Now, Bir, our iriends have narrated all the stories that have come to their
knowledge. 1 personally know of many other things. But I am not going to
detain this House with 'a narration of them. What I want is to draw the
prominent attention of the Honourable the Home Member to what is demanded
in the course of the Resolution and the two amendments. What is demanded
is an enquiry. Is not that a reasonable thing to demund? He may say that
this enquiry is to be made by Members of the Legislature. But that is not

“exactly what is wanted. The enquiry is to be made by the Government, but
with the Government should be associated Members of the Legislatuie,—not
members belonging to one particular garty. Would such s body do anything
which would. be harmful to the interests of the country? Would such a body
do a thing which would prove harmful to the maintenance of law and order in
India? 1 fail to understand why the Honourable the Home Member should
object to such an enquiry being made.

Then, again, what is wanted after the enquiry? It is that humane treatment
should be given. That is to say, adequate food, adequate clothing, and adequate
family allowances should be given; they should be allowed to communicate with
their friends, and those who require medical treatment should be afforded such
treatment, und detenus and prisoners should be accommoduted in places where
the conditions are.sanitury. These are all the things that are wanted. No
Member of this House has demanded unything else. Mr. Joshi has further
demanded that a review of these cases should he made and that if it is found
that these persons are not guilty or have suffered in health or are about to die,
they should be released. Ts that un unreasonable demand - .

I appenl to the Honourable the Home Member to take these fucts into
consideration and not to be guided by a policy of false prestige but to do the
right thing at least once on this present occasion.

+ T support the original Resolution, together with the amendments of Mr, Joshi
and Mr. Deshmukh, and I hope that this amended Resolution will be accepfed,
not only by the elected Members of this House but also by the Government.

8ir' Muhammad Yamin Khan: The question be now put.

Fl'.'Pruldent (The Honourable, Sir Abdur Rahim): The question iu:
"That the question be now put.” ’ -
The motion wag adopted.

Mr. T. T. Krishnamachari: I thought the Government wug going to say
_something aholut the Resolution at this stnge, hecause the Honourable the Home
Member promised on the last occasion that he would make another speech.

. The Honourable 'gi.r Reginald Maxwell: T think, T can speak cfter the
over. : o '
‘Mr, President (The Honourable Sir Abdur Rahim)= T will sllow the Rome

Member. -
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Mr. T.T, Krighnamachari: May 1 speak safter the Home Member? -

Mr. President (The Honourable Sir Abdur Rahim): Will, the Honourable
Member go on with his reply?

Mr, T. T. Krishnamachari: I am very gruteful, Sir, to the elected Membérs
of this House and to the Honourable Mr. N. M. Joshi for the support they gave
to my Resolution. [ would like to stute at this stage thut 1.am willing to accept,
the amendment moved by my friend, Mr. Deslimukh, viz., the elimination of
one sentence in my Resolution, and also the smendment moved by my friend,

-Mr. Joshi. 1 hope, BSir, that the other amendment moved by my fnen&
Mr. Neogy, will not be pressed as the Resolution us amended by Mr. Joshi
will be quite complete in itself. 1 am unable to accept the amendment of my
Honourable friend, Pandit Nilokantha Das. As I stated at the outset, it is not
my object to ask for the release of these people who are in prison. The purpose
of my Resolution was definite. 1t was to ask for better treatment of political
prisoners and detenus, and I do not wish to accept any amendment that takes
it out of the modest scope of my original intention. Bir, 1 would like to correct
a mistake made by my Honourable friend, the Home Member, which unfor-
tunately wuas repeated by the Honourable the Deputy Leader of the Muslim
League Party. I dld Sir, specifically state at the outset that 1 contemplated
three classes of prisoners to come within the scope of my Resolution. One
happens to be those detained for a temporary period imder rule 129 of the
Defence of India Rules: secondly, those detained under rule 26: and thirdly
those classes of prironers convicted and sentenced to a f.rrrm of imprisonment
under the Defence of India Rules. So 1 muintain that my Resolution covers
the whole lot of people who have been convicted for political offences or dealt
with in any other manner for political reasons under Rule 28 or are detained
temporarily at the pleasure of the police and the magistrate. Sir, I hope my
Honourable friend, the Deputy Leader of the Muslim League 1’arty has not
been misled in this matter. But I do &ay that I have no objection at all to
eliminating any specific reference teo uny particular clauss of prisoners. The
greater comprises the less. Political prisoners and detenus comprise all people
whether convicted after August, 1942, or before, and I am quite content to accept
the unqualified support to the amended Resolution, the resolution as amended
by Mr. Deshmukh and Mr. Joshi that has been given by the Honourable the
Deputy Leader of the Muslim League Party.

I would like to touch on one or two matters mentioned bv the Honourable
the Home Member on the last occasion. There is no justification, I maintain,
for the creation of a new class of detenus. It is not penal, he said. 1 agree.
Tt was not, however, necessary for precautionary purposes to harass people in
detention. The second point of which much was made by the Honourable the
Home Member was this. He reiterated that the Central Government, placed
a8 it is today, .cannot interfere in matters that ure purely provincial. Leave
alone the constitutional aspect, which hss been shown times without number
as being merely & sort of smoke-screen, as the Central Government has inter-

* fered in provincial matters times out of number, let me take the constitutional
aspect out of this argument altogether. let me put it to Government, ‘you create
a weapon and put it into the_hunds of the Provincial Governments, are you not
morslly bound to see that that weapon is properly used? If thHe Provincial
Governments rebel and you have no statutory powers to bring them to heel,
withdraw thé powers that you have delegated to them. 8ir, let me ask, can
the Members of this House really feel that Sir Georga Boag is the autonomous
Madras Government, or that Sir Tennant Stoan is the autonomous United Pro-
vinces Government, or Mr. X the autonomous Bombay Government, or Mr, Y
the autonomous Bihar Government, or Mr. Z the autonomous Centra] Provinces
Government? They are just part of the bureaucracy which carries on govern-
ment. Are you not bound to see that those laws which you have asked them®
to handle are properly ‘and humanely carried out? Sir, one can put it on other
“grounds as well. Was there not a Congo Commission? Was not an inter-
national Commission set-up to enquire into the atrocities in Belgian Congo?
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Why don't you do the same? 1 want you to create such a commission; if
not, at least accept the amendment which Mr. Joshi has moved and which the._
Honourable the Deputy Leader of the Muslim League Party has supported.
Create a cominittee of the Legislature. Let them with your help and through
you bring moral pressure to bear on the Provincial Governments. That is all
I usk: I do not ask for anything more. . -

The second fact that I wanted to draw the attention of the House to*is this.
The Honourable the Home Member mentioned that generally speaking, a secu-
rity prisoner whose heulth is suah that he can no longer take any active part
in the movement is released by the Provincial Governments and he has heard
of a cohsiderable number of such cases? True; if the Provincial Governments
do not release him, he gets released completely from the purview of your Acts

“and Rules. He goes to where he belongs ultimately, and that is the very

reason why we in this House are asking for better treatment for those detained
in prisons. ~Take the number of deaths that have occurred in my own pro-
vince. Recently there have been four deaths in prison—deaths from typhoid,
from cholera, and so on. Who is respousible? Can you not see that your
prison food arrangement is responsible for bringing on cholera? Can you not
‘see that your prison sanitation is responsible for bringing on typhoid? Do you
really mean to say that you will only release people who have come to such
a physical condition a8 my late lamented friend, Mr, Batyamurti, was in, so
that, there after it might not be possible for them to do any mischief? Is that
your idea? 1f that is your idea, les me tell you here and now that from the
interviews I have had with those persons who have been released, I learn 'that
30 to 40 per cent of people who gre now in prison today will be inthe condition
of absolute physical wrecks when they come out in a year or thereafter. If
that is the idea of the Government, why all this pretence of being sympathetic,
why all this pretence of béing afraid of interfering with constitutional proprieties ?
In the case of the detenus you won't bring them to trial, and they must suffer
silently because you will keep quiet. In the case of those convicted under the
Defence of Indis Rules there is provincial autonomy functioning and the Central
Government cannot do anything. I would like to draw the attention of the
House to another fact. Why do we want this Resolution? It is becuuss the
Government’s conscience must be roused, and people must know what is
happening. Here in this House Mr. Kailash Bihari Lal said ‘‘I_had my brother
who was supposed to be absconding and whom 1 was supposed to be aiding
in the same cell for three months but I could not tell people that I have not
committed any offence.”” There is a black out on what is. happening in prisons
because no interviews are permitted. If it happens that something leaks out,
if it happens that those people who come out speak of it, what they say canno$
be given publicity. If newspapers publish it—and only one newspaper the
Hindustan Times had the guts to publish these reports. What is it characterised
a8? T have heard it said that a Government official in Delhi {s terribly annoyed
about it all. ‘‘There is one newspaper which has got the gumption to publish
reports of these atrocities. It is characterised as atrocity-mongering’’. A néw
sddition to the bureaueratic vocabulary: If you tell the truth, you are atrocity-
mongering! You ought not to tell the truth so publicly that people die in jails.
Perhaps you will be permitted to tell it privately in the ears of Sir Reginald
Maxwell and he will then ask that they be let out to die outside the jail
instead of dying inside. You are crying aloud all the time that you are fighting,

_ You are shedding the blood of your youngsters in thousands and you who ars send-

ing ‘them in bombers to die and never to return, all for humanity’s sake, I am not
asking you to release these people who sre in prison. You might review those
cases if you like, but first and foremost, let me be assured that those who are
in prison, who are convicted or detained, are treated as human beings, treated
as you treat the Ttalian or the Japanese prisoner whom, as the Honourable the
Defence Member very correctly pointed out the other day, you cannot really
ill-treat because of the hundreds and thousands of our own people in Japanese
hands. If néwspapers tell us this, is that atrocity-mongering! I would like to
refer to one instance ‘here the Central Governmnapé has gob to take action.
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That is the case of Mr. Rumeshehandra Arya, o Hindi journalist who died in
- Aliggrh. The Provincial Government had issued & communiqué that he com-

mitted suicide. 1t uppears, he felt dizzy, and wanted to join other prisoners
but was not allowed to do so and so he fell into u well and died. Let me ask
the Honourable the Home Member if at leust for information’s suke he had
asked the Provincial Governufens if they had ¢pnducted s postmortem examina-
tion. The magistrate held un enquiry and was satisfied. But wus any post-
mortem examination conducted? Did the doctor tind that there were contusions
on his body. If that is the humanity for the suke of which this country has
been revolutionised into a war economy under which every one has got te suffer,
how can you expect us to really sympathise with you and throw ourselves heart
and soul into the struggle? -

I would mention one other fact and it is this. The other day 1 spoke, about
Pandit Jawaharlul Nehru's daughter, Let me now refer to the case of his
brother-in-law, Mr. R. 8. Pandit. He has had. u heart attack, he has been
ill for a long time. He was taken to Balrampur Hospital*from Bareilly Hospital
I presume. But how wus he teken? He was taken in @ crowded third class
compartment. Js that human treatment? Is that being very humane? What
do we ask? Why transfer people from one place to another in such a manner,
if you cannot do it properly, why don’t you release the men if you cannot give
them proper medicul treatment? One of the persons helonging to my province
who is now being kept in Amraoti prison is one Mr. Kuppusami Mudaliar has
developed pus somewhere in the region of the. sinus. It was being tapped
every week and pus was tuken out by ‘the civil surgeon of Nagpur. But the
civil surgeon who is capable of muking the offeration has left and nobody elge
is able to do this difficult operation in this region, and the man smells horribly.
His fellow prisoners say, please remove him at least -for the sake of sanitation
in the jail. But he has not been released. 1 do not think it is possible for
me to rouse the coscience of Sir George Boag in my own province, nor will
the Central Government interfere. Mr. Deshmukh mentioned about women
prisoners in the C. P. . : _

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber’s time is up. ;

Mr. T. T. Erishnamacharf: Half a minute, Sir, and I will finish. Tha case
of women prisoners everywhere is bad. I was told that in Ambala prison there
have been instances of women having been locked-up for 24 hours at n stretch. -
Feeling sure as I do of the Bupport of the majority of the elected Members—I
request the Gevernment to accept this modast Resolution, not only accept it but
carry out its modest demands in the name of humanity. You do not know
how much it is going to help to make the lives of those people who are in
prison easier, the hope that there is going to be some better treatment for
them. This is a modest Resolution which T think ought to be acgepted and
I appeal to the Government to accept it. 1f they would mot, well, humanity
will judge them. . .

The Honourable Bir Beginald Maxwell: I should much have liked to be
able to meet the wishes of at least some section of this House in dealing with
this Resolution and I could almost have sccepted the Resolution as proposed
to be amended by Mr. Joshi and Mr. Deshmukh, but the words 1 could not
sccept on behalf of the Government are these, ‘‘in:consultation with a Com-
mittee of the Legislature specially appointed for the purpose’”. These are the
words over which I find difficulty. Apart from that, Government could, to all -
intents and purposes, accept the principle of the Resolution so d@mended.

Dr. P. N. Banerjea: What would be the harm?

The Honourable Sir Reginald Maxwell: That i the whole difficulty. I am
ufraid Honourahle Members do not quite understand where this Central Legia-
lature stands in relation to such a matter. The whole of the discussion on this
Resolution has, to a large extent, been on entirely nebulous ground. We can-
not, for s moment, attempt to convert the Central Legislature into a sort of
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Provincial Legislature or, more especially, to give it power to supersede the
Provincial Legislatures of provinces where popular’ Ministries are functioning.
One of the principal instances quoted by my Honourable friend, Mr. Neogy, was
o series of complaints made-in the Punjab. There is & province in which a
popular Legislature has been functioning ever since the beginning of the pre
sent Constitution. It has s Ministry which is in office by the will of the
electors and the Punjab Legislature is the *proper place in which complaints
should be made. If those complaints are.not listened to and if there is a
general body of opinion among the elected members of the Legislature who put
that Ministry in power which does not approve of the action of the Ministry,
they can turn it out and put in another Ministry which is prepared to carry out
their will, but that situation cannot transform the Central Legislature into a
body which can take the matter out of the hands of the Provincial Legislatures.
(An Honourable Member: "W'hat_about the U. P. and Bihar?"’) The fact
that ministries do not exist in some provinces does not give the Central Legisla-
ture any additional status in those provinces, no additional status whatsoever.
We may not like the present Constitution but that is neither here nor there.
We have to abide by it and I cannot have the Central Government put into a
false position, as it would be if it accepted the Resolution as it is proposed to
be amended by Mr. Joshi. ’

Now, 1 want to explain to the House what the correct procedure is. We
have actually been following it. The Central Government cannot step in and
supersede the Provincial Governments on matters within the Provincial field
but we can do and have been doing a great deal by way of suggestion advice,
inquiry and so forth, to see that the Provincisl Governments generally in deal-
ing with this matter conform to certain standards which we regard as necessary
and that there is a reasonable degree of uniformity among them. We have not
been idle since the last debate in this House. The first thing we did after the
last debate wus to raise certain questions with provinces as regards their plans
for reducing the number .of security prisoners. We also took up the point which
emerged from the judgment of the Federal Court in regard to the delegation of
powers under Rule 26 to officers suBordinate to the Provincial Governments.
As a result of that consultation, Provincial Gov?mmentn have been reviewing
the cases of persons detained and since this question was last debated in this
House, I am informed that a total number of 4,623 persons detained have been
released by the Provincial Governments themselves. But upart from that, .in
the light of the last debate, we wrote a letter to the Provincial Governments
enclosing a copy of the debate which, of course, then included only the Honour-
able the Mover’s initial speech. We drew the attention of the provinces to a
number of matters in which we thought this House was interested. We asked
for further information about them and expressed certain views. In particular,
we asked for their opinion on the subject of non-official visitors and for more
‘information as regards the principles on which non-official visitors were
appointed.

Now, if there was time, I could give the House a good deal of details of
interest regarding the facts so elicited. We have found in the course of this
correspondence thnt there was certain divergence of practice in .the provinces
and in matters which we regarded as essential we are trying now to level up the
standards generally. - We have, after scrutinising their replies, addressed a fur-
ther letter to the provinces, only a short time ago, in which we expressed our.
general views on a number of matters, such gs the classification of Congress
security prisoners, the scale of diet, correspondence, interviews, the supply of
newspapers and books, funds from outside, familv allowances and non-official
visitors. On all these matters we have been in correspondence with the pro-
vinces. One thing which this correspondence does reveal is that security
prisoners, whether the old style security prisoners or those deimined in connee-
tion with the recent movement, do obtain in all. provinces substantially better
treatment than convicted persons and that is my answer to one remark that fell
from my Honoumb‘le friend, Nawab Liaquat Ali Khan, when he said that these
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persons ought not to be treated as criminuls. The rules prescribing the condi-
*tions of detention in all cases givg them a very considerable udvantage over
convicted criminals. For instance, the allowance of correspondence is much
more. The classification for purposes of diet allowance is again equal o the
A class of convicted persons in provinces where the classification is still retained
and in provinces where there is only oie class, the diet is superior to the lower

‘class, that is to say, no security prisoner may have a diet which is as low as
that of a C class convicted prisoner.

In regard to non-official visitors, which is a matter in which the House
expressed considerable interest before, non-official visitors are permitted to see
security prisoners of all kinds, including Congress security prisoners in all pro-
vinces, and provinces generally did not think that it would be useful to
appoint members of the Central Legislature as such to be non-official visitors..
But some of them have expressed no objection to considering them for such
appointment and in seversl provinces members of the Provincial Legislatures
are already being appointed as visitors, either by nomination or ez-officio. We
‘must, I think, apply the proper perspective in any survey of jail conditions in
India. It must be remembered that in ministerial provinces, they represent
‘what the popular Governments of those provinces consider suitable for all
classes of prisoners. If conditions in jails are really so wunsuitable to the
»tandards of life in this country, why are not complaints made in the legisla-
tures of those provinces which are responsible for them? And in non-ministerial
provinces the conditions existing now are substantially those which resulted
trom a long period of office of the Congress ministries. It is strange that
Congress men should now say that these conditions are unsuitable for human
beings. Security prisoners even now get better treatment than the correspond-
ing class of convicted persons and they are allowed many luxuries and privileges,
and we could not do much more without upsetting the whole standard of jail
administration. I was rather intrigued lately to read an article re-printed in
the Hindustan Times from the Spectator of England dealing with the treat-
ment of security prisoners in the United Kingdom. I had on the basis of that
article, although I cannot vouch for all thé information it gave, a comparative
statement drawn up showing the differences in the various regulations applying
to such prisoners in the United Kingdém compared -with those in force in this
jountry. I find that the comparison is by no means unfavourable to us. In the
matter of interviews, they have interviews once a week. Under the Central
Government Security Prisoners Order interviews are allowed once a fortnight.
There is not very much difference there. In regard to letters, in the Unijted
Kingdom in practice they appear to recejve two letters a week. Under the
Central Government. Security Prisoners Order theyv are allowed 4 outward and
8 inward letters. Thev can write 4 and receive 8 letters.

Sir Cowasjee Jehangir (Bombay City* Non-Muhammadan Urban): In what
period of time?

The Honourable Sir Reginald Maxwell: In a week. Then, again, take
exercise. I find that only one hour’s exercise a day is prescribed for security
prisopers in the United Kingdom. I think that prisoners here have considerably
more liberty. Again, I find from the same article that certain tasks are assign-
ed to such persons as are detained in England. - They are required to do four
hours associated labour per day and those who refuse to work remain in their
cells locked up. I would like to know what would happen if we tried to give
Congress security prisoners labour for four hours a day in this country. As
regards recreation and association, no facilities are provided in England, but
pergons detained are allowed to use their own apparatus, if any, for indoor
games. In most jails in this country, as the House knows, such facilities are
freely provided even to the extent of playing grounds. Finally. as regards the
lock-up. The persons in the United Kingdom are locked in their cells from
'4-30 p.u. until 7 a.M. every day. T should like to know what’sort of a howl there
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will be if we atternpted to lock up our Cougress security prisoners from 4-30 r.M.
in this country. .
Nawabzada Mubammad Liaquat Ali Khan: With s temperature of 118.

The Honourable Sir Reginald Maxwell: Now, there is one point which was
mentioned several times and that concerns the inter-provincial exchanges of
prisoners which bave taken place between Madras and the Central Provinees.
We have again been in correspondence with both these provinces on the subject
although we recognise that they are free to take their owa line for their own
prisoners. They both wrote thut these exchanges had been necessary in the
interests of discipline and prevention of unsuthorised communication. But we
bave drawn their attention to the fact that if any province sends its prisoners
to another province where the climate or the diet are liable to be unfamiliar,
both provinces incur a very special responsibility for looking after the, heal#h
of their prisoners so transierred and seeing that their health does not suffer
from unfamiliar conditions. That principle we have enunciated for guidance
and 1 am sure they will follow it because they have themselves recognised that
prisoners whose health is bad should be returned to their own provinces.

Some reference has also been made to the case of our late lamented friend,
Mr. Satyamurti. On that question, I took great care to get ‘all the information
1 could from both the Central Provinces and the Madras Governments. The
Government of the Central Provinces has been good enough to supply me with
copies of all the reports,” applitations and cominunications which took place
and with full particulars of the whole case. From a careful ‘study of these
documents F have come to the cledr conclusion that the Central Provinces Gov-
ernment and, their officers had no reason to suppose that Mr. Satyamurti’s con-
dition was in any way precarious 86 long as he was in their care. He was looked
after by the Civil Surgeon, Amraoti, Major Scott, who visited him almost daily
and there was ulso n very careful examination and report by Dr. Abraham, the
Medical Staff Officer to the Inspector General of Civil Hospitals, who said that
his condition as a whole was far from alarming.

Dr. P. N, Banerjea: Was his health good? ,

The Honourable Sir Reginald Maxwell: No. He was under treavment the
whole time, as I have said. Finally, I have here a copy of a letter from Mr.
Batvamurti himself. This was dated 9th November,.that is to say, two months
after he had gone to the Central Provinces. In this letter he stated that he
bud no desire now to be transferred to Madras partly because he was too weak
to travel and partly hecaute he felt that the treatment in the hospital, that is,
the Irwin Hospital, Amraoti, was doing him good. I have a copy of his actual
letter here. His words are: ‘‘I, therefore, request that you will be so good
as to sanction my stay in this hospital for treatment as long as the Civil Surgeon
finds it.necessary for the restoration of my complete health and strength.’’ I
may remind the House that it was not until nearly three months after his re-
transfer to Madras that he unfortunately died and he had been released by the
Madras Government nearly two months before that event occurred. He died
as a free man.

_ Well, Sir T have little more that~I could say about this Resolution now
without going into many matters of detail for which the House would not at
present have time. T will only remind them once again that on the principle
—what T regard as the substantial principle—of the Resolution as smended by
Mr. Joshi, the Central Government are taking a great deal of interest in the
conditions of detention of security prisoners and are having a great deal of cor-
respondence with the provinces with a view to securing uniformity of standards
in matters which we regard as important and which this House regards as
important, and I anticipate that as a result of that correspondence there will be
considerable improvement in certain provinces in matters of freedom of cor-
l'espondgnce and posslbly in the matter of interviews. But I might make ona
remark in conclusion and that is that whenever a Congress movement has proved
a ‘failure, we alwgys meét with these harrowing stories of jail treatment and
accounts of the pitiable state o1 nemitn of the prisoners. These are the almost

.
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invariable sequel to a failed Congress movement. 1 regard this as the preli-
-rhinary bombardment designed to soften the position, in modern parlance. The
next demand will be for the release of all these prisoners on the ground that they
are repentant and will not resume the movement if they are relesscd. I will
‘1ot now go on to aiscuss that point because the Honourable the Mover himself
has said that the object of the Resolution is not to press for the ralease of these
prisoners. But 1 could say a good deal more on that subject.

In conclusion, I would only ask the House to take an entirely realistic view
of what the Members of the Central Legislature can do or undertake in a matter
wf ihis kind whieh is alniost wholly within the provincial field aud 1 can only
assure them that the Central Government is itself on their behalf taking all the
steps that are possible or necessary in this matter.. .

Mr. K. 0. Nedgy: What about the Commissioner’s Provinces? What about
Dethi?
Mr. President (The Honoursble Sir Abdur Rahim): I shall now put the

asmendinents. :

Mr. K. ©. Neogy: Sir, 1 beg leave of the House to withdraw my smendinents.

The amendments, were by leave of the Assembly, withdrawn,

Mr, E. L. O. Gwilt (Bowbay: Europeun): I want with your p-rmission, Sir,
to move one sumendment. It relates to the words which the Honourable the
IHome Member suggested should be taken out. ' '

Mr. President (The Honourable Sir Abdur Rahim): If the Honourablo Mem-
ber wishes to muke n speech now, 1 cunnot allow it. .

Sir Muhammad Yamin Khan: The Honourable Member sirﬁply wants to take
out certain words which the Honourable the Home Member objected to,
numsely, “'in’ consuitation with a committee of the legislature'’.

Mr. President (The Honourable Sir Abdur Rahim): But he hus not got any
gsuch nmendment in his name. I cannot allow him to move any such ameud-
ment at this stage. ' ’

Mr. N. M. Joshi: Sir, I cannot aceept the constitutional positioh ' enungiated
by the Honourable the Howme Member that this Houge hus really no constitu- »
tional right in this inatter. The Honourable the Home Member knows that
we have been discussing this subject and I submit, therefore, that a Committee
of this House is quite competent to deal with this subject. 1 do not know why
there should be any constitutional difficulty in accepting the amendment.

Mr. K. 0. Neogy: May I submit that it is a reflection on the Chair to suggest

that the discussion we have had this morning and this afternoon is
unconstitutional because it involves a criticism of the Provinces. If
the. House can discuss these provincial matters, surely, a committee of the
House can also discuss them.

b p.M.
4

Mr. President (The Honourable Sir Abdur Rahim): Order, order.. There 1s
one amendment of Mr. Deshmukh which T will put first. The qucetion is:

“That in lines 2 and 3 of the Resolution the following be deleted :
‘in general and those convicted for political offences since August, 1942, in particular’.’
The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

¢ ““That for all the words occurring after the words ‘in particular the following he
substituted :

‘be revised in such a way, in co-operation with the Provinciul Governments and in
consuliation with a Committee of the legislature specially appointed for the purpose, so as
to - provide to them better living conditions in the jails and prisons and better means of
gommunications with the outside world and adequate provision for the maintenance of the
families o‘f those who may need it and to provide for an impartial review of their cases at
an early date’.’”
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The Assembly divided : .
. - - AYES—39.

Abdul Ghani, Maulvi Muhammad. Joshi, Mr. N. M. .
Abdullsh, Mr, H. M. Kailash Bihari Lall, Mr.

Azhar Ali, Mr. Muhammad. Krishnamachari, Mr. T. T.
Baunerjea, Dr. P, N Lalchand Navalrai, Mr. - -

Bhutto, Mr. Nabi Baksh Illahi Baksh. Liaquat Ali Khan, Nawabzada Muhammad.
Chattopadhyaya, ‘Mr. Amarendra Nath. . Maitra, Pandit Lakshmi Kanta.
Lhetty, Mr, Sami Vencatachelam. * Mehta, Mr. Jamnadas M.

‘houdhury, Mr, -Abdur Réashéed. Murtuza Sahib Bahadur, Muulvi 8yed. *
{houdhury, Mr. Muhammad Hussain. ‘Nairang, ,Syed Ghulam Bhik.

Dam, Mr. Ananga Mohan, . Nzuman, Mr, Muhammad. .
Das, Pandit Nilakantha, . Neogy, Mr. K. C. :
Datta, Mr, Akhil Chandra. Raza “Ali, Sir Syed. -
Deshmukh, Mr. Govind V. . Sant. Bingh, Bardar. '

Essak Sait, ‘Mr. H. A. Bathar H. - Biddique Ali Khan, Nawab.r
Ghiasuddin, Mr. M. Siva 1?.3', Rao Bahadur N.

Ghuznavi, Sir Abdul Halim. ’ Umar Aly Shah, Mr.
(lupta, Mr. R.R. Yamin an, Sir Muhammad.

Habibar Rahman, Dr, ) Yusuf Abdoola Haroon, Seth.

Ismail Khan, ‘Hajee GChowdhiry Muham- Zafar Ali Khan, Maulana.

mad. . - Zia Uddin Ahmad, Dr. 8ir.

. NOES—-39.

Ahmad Nawaz Khah, Major Nawab Bir. Khare, The Honourable Dr. N. B.
Ambedkar, The Honourable Dr. B, R. Lawson, Mr. C. P.

Azizul Huque, Thg onourable 8ir  Mackeown, Mr.-J. A.

Muhammad. Maxwell, The Honourable Sir Reginald.
Benthall, The Honourable Sir Edward. Miiler, Mr. C. C.

Bewoor, Bir Gurunath. Muazzam Sahib Bahadur, Mr. Muhammad.
Bhagchand Soni, Rai Bahadur Seth. - Noon, The . Honourable Malik Sir Feroz
Chapman-Mortimer, Mr. T. Khan. ) :
Chattery, Mr. 8. C. Raisman, The Honourable 8ir Jeremy.
Daga, Seth Sunder Lall. Ray, Rai Bahadur N. C.

Dalal, Dr. 8ir Ratanji Dinshaw. Richardson, Sir Henry. - ’ |
Dalpat Singh, Sardar Bahadur Captain. Roy, 'The Honourable 8ir Asoka Kumar.
Gray, Mr. B. L. Shahban, Khan Bahadur Mian Ghulam
Gwill, Mr, E. L. C. . Kadir Mubhammad.

Hubibuwe-Rahman, Khan Bahadur Shefkh. Spear, Dr. T. G. P. .
Haidar, Khan Buhadur Shamsuddin, Spence, Bir George.
.Imam, ‘Mr; Saiyid Haidar. ' Sultan Ahmed, l%hp Honourable Sir.
Ismaiel Alikhan, Kunyar Hajee. Thakur Singh, Major.

Jawahar Singh, Sardar Bahadur Sardar _ ;rivedi, . C. hf

Sie, yson, Mr. J. D.
Joshi, Mr. D. 8. -  Zamdn, Mr. S. R.
Kamaluddin Ahmad, Shamsul-Ulema.

Mr. President (The Honourable Sir Abdur Rahim): In these circumstances I
have to give my vote to enable the House to come' to a decision, In accordance
with the well-known practice in this respect, I give my vote in support of the
NOES to maintain the status quo. i

The motion was negatived.

\ . n e
Pandit Nilakantha Das: Sir, I beg lgave of the House to wifhdraw iny aménd-
ment.
The amendment was, by leave of the Assembly, withdrawn.

Mr. President (The, Honourable Sir Abdur Rahim): The question is:

_ "That this Assembly recommgnds to the Governor General in Council that their policy
in regatd to the .treatment of political prisoners and detenus needs! Arastic revision, and it
further recommends that in that -process the Governor General in Council do imstruct the
Provincial Governments to allow Members of the Central Legislature to visit prisons and
‘interview political prisoners so that the attention of the Centra]l and thkie respective Pro-
vineial Gou_ernmentu_my be drawn to such restrictions and other inconveniences imposed
-on these prisomers with a view to the elimination of such restrictions.”

The Assembly divided:

) - AYES—38 .
Alidul Ghani, Maulvi Muhammad. Chetty, Mr. Sami Vencatachelam.
Abdullah, Mr. H. M ' “ Choudhury, Mr. Abdur Rasheed.

Azhar Ali, Mr. Muhammad. Choudhury, Mr. Muhammad “Husssin.
. Baperjea, Dr. Pe N, | ' . Dam, Mr. Ananga Mohan. N

- Bhutto, Mr. Nabi Baksh Illahi Baksh. Das, Pandit Nilakantha.
<Chattopadhyaya, Mr. Amarendra Nath. Datta, Mr. Akhil Chandra,
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Deshmukh, Mr Govind V.. - °
‘Hssak Salt H. A. Sathar H.

. Ghugnavi Su Abdul Halim. -

s Gupta, . R
Habibar Rahman, Dr.
Ismail Khan, Hajee

mad.”
Joshi, Mr. N. M, oy,
Kailash Bihari Lall, M.

Krishnamachari, Mr. T. T.
Lalchand Navalrai, Mr.

Liaquat Ali Khan, Nawabzada Muhammad
\‘Iutra, Pandit Lakshmi Kanta. -
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Chowdhury Muham-

[&7Tu J uLY, 1943
Mehta, Mr. Jamnadas M.

.Murtuza, Sahib Bahadur, Maulvi Syed.

I\nrang, Syed Ghulam Bhik.

Nauman, Mr. Muhammad,

Neogy, Mr. K. C.

Raza Ali, Sir Syed.

Sant _Singh, Sardar.

Siddique Ali Khan, Nawab.

Siva- Raj, Rao Bahadur N.

Umar Aly Shah, Mr." . .
Yamin Khan, Sir Muhammad. *
Yusuf Abdoola Haroon, Seth.

Zafar Ali Khan, Mzuln.n&

Zia. Uddin Ahmad, Dr Sir.

. " NOES—41.
Abmad l\aw Khan Major Nowab Sir.  Kamaluddjn Ahmad, Sh -
-Ambedkar, The Honourable Dr. B. R -Khavre, Tlge1 Ho;gzmble BT'ul{IUlﬁm&
Azizul Huque, The Honourable Sir Lawson, Mr. C. p N

Muhammad. Mackeown, Mr. A,
Benthall;  The Honourable Sir Edward. Maxwell, The Honourable Sir Reginald.

Bewoor, Sie Gurunath.

Bhagchund Soni, Rai Bahadur Seth.
Chapman-Mortimer, Mr. T.
* Chatterji, Mr, 8. C.

Daga, Seth Sunder Lall.

Dalal, Dr. Sir Ratanji Dinshaw.
Dalpat Smgﬁa I?ardar Bsha,dur Captain..

Gn&;ths, Mr. P. J.

Gwilt, Mr. E. L. .
Habibur-Rahman, Kmn Babhadur " Sheikh.
Haidar. Khan Bahadur Shamsuddin,
Imam, My, Saiyid Haidar,

. tsmaicl Alikhan, Kunwar Hajes.

James, Sir F.
Jawahar Singh, " Sardar Bahadur
Sir

Josln, Mr. D. S.
The motion was nevatncd .

-Sardar

" Sultan

Miller, Mr. C. C.

Muagzam Sahib Bahadur, Mr. Muhammad:

Noon, The Honouruble Malik Sir Feroz
Khan.

Raisman, The Honourable Sir Jeremy

Ray, Rai Bahadur N. C.

Richardson, Sir Henry.

Roy, The ‘Honourable Sir Asoka Kumar

Shahban, Khan Bahadur Mian Ghulam
Kadir Muhammad

_Spear, Dr. T. G. P.

Spence, Sir George
Ahmed, The Honourable Sir.
“Thakur Singh, Major.
Trnvedl, Mr. C- M.
'yson, Mr. J. D.
Zaman,'Mr S. R.

R .

The Assembly then ad)oumed till Eleven .of the Clock on Wednesday, the

" 28th July, 1948. -

’
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